
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES―II SECT10N)

RATIFIED MINUTES OF THE NORMS COⅣ IMITTEE― II MEETING NO。 17/81 SCHEDULED
ON 24.02.2015。

(面 )

Please Note

For  infolnation  of exportcrs,  NollllS  COminittec― II  handles  aH  cases  pertaining to

nxation/ratiflcation of noIHIs for Export Products falling under ITC(HS)Chapter 72 to 76,78 to

80,85.Communications in respect of cases/pertaining to NC― II may be sent to email address:

nc2.dgiの nic.in

ln certain cases the decision of the Norms Committee refers to the recommendations/
observations/ deflciencies received from the concerned Technical Authority.   Wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes, in

running serial orders.The concemed flrm may go through the same and respond accordingly.

Silnilarly,a scanned copy ofthe blank Standard Deflciency FollHat,which may flnd a referencc

in NC decisions,has also been attached in the end.This may also be referred to by the concemed

flrrn and lnay be responded accordingly.

The Meeting No. l7181 of Norms Committee-ll for the year 2014-15 scheduled to be held on

24.02.2015 was actually held on 10.03.2015 under the Chairmanship of Shri Darshan Singh, Joint

Director General of Foreign Trade to consider the following applications for ratification of norms in

respect of advance authorizations under Duty Exemption Scheme (Chapter-4) of Foreign Trade Policy

2009-2014. The following members were present in the meeting:-

Sl.No。 Name & Designation Department

1 Shri S.K.Jain,D.0. DIPP

2 Shri S.K. Bhatnagar, Deputy I.A. MOS

ShriK.C. Raju, Deputy DGFT DGFT

I Case No.:1/41/81‐      Party Namc:XOL      IMect No/Date:17/81-  IStatus:Deferred l
l lALC2/2011          1TECHNOLOGIES PVT   ,ALC2/2014        1          :
I        LTD      '4022015    '    |

I HQ File            
‐
RLA File           Lic.No/Date:3110051788 1Defer      i

:01/81/050/00346/AM12/  :31/83/040/00179/AM12/  108.12.201l       Date:05.05.20151

‐Decision :NC noted that Deflciency letter、 vas issued on ll.11.2014 to the flllH.A reminder has alsol

l been sentto the■ 1lH on 23.02.2015.But reply ofthe■ 11ll is sti‖ awaited despite reminder.Hencc,NCI

l艦 1龍:‖ 識 電 胤 濯 W稲 思 署熾 暮 乱 :s響 &|:″饒 繋 :・ 轟 fTttliF:
‐ Dcemed export,■ rm should pro宙 de a copy of Proiect Authonty Certincate(PAC).In Case thc supplyl

l is against invalidation letter of an EPCG Authorisation,thc nrm may be pro宙 ded the fo1lowingl

l椰 響 :蔦 駆 憮 灘 輩 警 II職 樹 i鱗 職 1驀
|

The case stands deferred to 05.05.201 5 .
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IDecision:NC Observed that the case is under exarnination of DIT.A DO has been senttO DIT Onl
3.2.2015 to expedite the reply. The case stands deferred to 05.05.201 5.
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RA may take suitable consequential action accordingly.
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Case No.:21/4/81-

ALC2/2013

HQ File

:01/81/050/00076/AM14/

Decision:NC observed
05.05.2015.

Case No.:35/4/81-

ALC2/2013
Pany Name:LAXMI    IMeet No/Date:17/8卜   IStatus:Deferred
ELECTRONICS MOULDS IALC2/2014        1
‐&PRECISION ENGG    24.02.2015        1
P.LTD.

1輛翫蕊I話戸開蕊/∞
"ン
AⅢν聞齋F面

而
[高話覇

nハ^:_:^" .、 Iρ  ム̂ 。 kO_n :hfA゛γャ、△月  ,ム。十 nIT ho/1 ..。 ハ110。■OA fム0 ■r_ +^ パ0ハ 11+o ● r^nrハ oハ nto,ivρ ハnlDecision :NC has been informed that DIT had requested the firm to depute a representative on
11.12.2014. NC observed that DIT has not yet furnished the comments. The case stands deferred to
.05.05.2015.

Case No.:2ノ8/81¨

ALC2/2013 BATTERIES PVT.LTD。
  IALC2/20F

3.2.2015 to expedite the reply. The case stands deferred to 05.05.2015.

Case No.:8/14/81…

ALC2/2013

Case No。 :4ノ 11ノ 81‐

ALC2ノ2014

Mcet No/Date:17/8ト tStatus:Defemed i

|

Party Name:ASSOCIATED
PIGMENTS LIMITED

Meet No/Date:17/81-
‐ALC2/2014
124.02.2015

Status:Deferred

一 |

101HQ F‖ e~~~~~~~~― IRLA FiL~~~~~~~~― ぃ c.No/DateЮ 210189458 1Defer
:01/81/050/00213/AM14/   :02/24/040/00010/AM14/   08.05.2013            1Date:05.05.2015

‐Decision:NC observed thatthe case is undcr exanlination ofMoEFo A D()has becn sentto MoEF on

3.2.201 5 to expedite the reply.The case stands deferred to 05.05.2015

鰈膊 朝Tr胃,71
IHQ File            RLA File           titiヽ 6/Dat8:3,16o」 0ウ6615さ fer      l
ll‐ :01/81/050/00318/AM15/ 1:52/24/040/00048/AM13/ 117.05.2013       1Date:05.05.20151

11)ecision :NC notcd that DHI deflciency letter、 vas issued to thc flllH on 24.02.2015.As no replyl

from the firm has been received from them, NC decided to send a reminder to the firm to expedite i

reply. The Committee also decided to check from firm whether it is a case of Physical Export or I

Deemed Export. In case it is a Deemed Export, firm should provide a copy of Projfi Authoritl j



,Certificate (PAC). In case supply is against lnvalidation letter of an EPCG authorization, please

lprovide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
lwhether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
i(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against
ithe EPCG licence. The case stands deferred to 05.05.2015.

Pany Name:MAK     IMeet No/Date:17/8卜   IStatus:Deferred
CONTROLS AND      ALC2/2014        1
SYSTEMS PVT LTD.   24.02.2015         1

RLA File            Lic.No/Datei3210063581 1Defer
:32/21/040/00032/AM14/  129.05.2013            1Date:05.05.2015

F

:01/81/050/00387/AM14/

Decision :The representative of DIPP informed that the application does not pertain to them as the
items of export are "Transportable Roter Power Systems" meant for providing power to different solar
sub-systems. Hence, NC decided to send the application to DHI for examination. The case stands

113

RLA File
:01/81/050/00151/AM15/   :11/21/040/00010/AM14/

Decision: NC noted ttrai OHI deficiency letter was issued to the firm on 05.01 .2015. As no reply
'from the firm has been received from them, NC decided to send a reminder to the firm to expedite
reply. The Committee also decided to check from firm whether it is a case of Physical Export or
iDeemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
;Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against
Ithe EPCG licence. The case stands deferred to 05.05.2015.

Party Namc:VINDHYA  IMeet No/Date:17/81-
TELELINKS LTD.,     IALC2/2014

124.02.2015

RLA File Lic.No/Date:H10027518:Defer
10.06.2013        1Date:05.05.2015:01/81/050/00166/AM14/   :11/24/040/00021/AM13/

Decision : NC noted that deficiency letter was issued by DIT to the firm on 0l.l2.2ll4.As no reply
14,from the firm has been received from them, NC decided to send a reminder to the firm to expeditl

lreply. The Committee also decided to check from firm whether it is a case of Physical Export or
;Deemed Export. In case it is a Deemed Export, firm should provide a copy of *oject Authority
rCertificate (PAC). In case supply is against Invalidation letter of an EPC-G authorization, please

lProvide following information:- (i) EPCG licence number and date (ii) CIF value of the licenie (iii)
'Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount

if."l |fgyls to be manufactured (vi) How EPCG licence holder intends to discharge the EO against
lthe EPCG Hcence.The case stands deferred to 05.05.2015.

一復

Party Name:ANDRITZ   Mcct No/Date:17/81-   Status:Deferred
HYDRO PRIVATE     ‐ALC2/2014        1
LIMITED,           24.02.2015

Lic.No/Date:H10027515 1Defer

06.06.2013        1Date:05.05.2015

,Status:DeferredlCIIξ
下頭;F12/11/81-

IALC2/2013

1HQFile¨
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Case No。 :6/11/81-

ALC2/2013
Status:Deferred

IHQ Filc           lRLA File          LicoNo/Date:05103574361Detr
:01/81/050/00160/AM14/  105/24/040/00066/AM14/   18.06.2013            1Date:05.05.2015

Decision : NC noted that deficiency letter was issued to the firm by DIT on 09.02.2014. As no reply
15 from the firm has been received from them, NC decided to send a reminder to the firm to expedite

:reply. The Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
.Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against
the EPCG licence. The case stands deferred to 05.05.201 5.

Case No.:1/14/81-      Party Name:宵 P       Meet No/Date:17/81-   Status:Deferred i
ALC2/2013          TECHNOLOGIES      ALC2/2014        ‐          |

PRIVATE LIMITED     24.02.2015                    1

●器航5υ0020σAMlイ 齢危刷10Ю015yAM14:::ざ嘱省
α07100980223度
ぉ5Ю■2015

1 lDecision:NC observed that hard copy of application has not becn receivcd from RA. Hence NC
ldecided to send E-mail to RA to forward hard copy of the application. The case stands deferred to
.05.05.2015.

:

,Advance Authorisation may be ratified as per SION at Sl. No. C-7 for Engineering products

,RA may take suitable consequential action accordingly.

icasexo.i#t,st- 
* 
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jls lHQ File m"N"/Drt.31100606s8 D.f* |

; i:ovaVo50/00004/AMl5/ 13783t040t00131/AMr4l lr t.10.2013 lDate:05.05.2015 I

iOecision . NC oU*.*a-tnut nn"f;rrird"r t" th" frr- h^ b"*-*.1 ." 24"022011].rc d*id"d t"l
j_l-rl,g$reply of the frrm. The case stands deferred to 05.05.2015 . n I
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No/Date:17/81‐

14

15

Party Name:PRECISION
IELECTRONICS LTD.

| ‐HQ File              lRLA File
1  101/81/050/00365/AM15/     :05/26/040/00172/AM14/

10367987
10.2013



ICase No.:36/2/81-ALC2/2014 Party Name:STERLITE
TECHNOLOGIES LTD.

瓢 :蒜蕊L
獅鮮… ∵

祠
IRLA File             lLic.No/Date:0310763662
:03/95/040/00783/AM14/    130.12.2013

19 betiζ
l。1:ヽことさtiaさ dt。 ぬ11 the norms ofabove AA as per w」 tten comments of DIPP vide U.0.

INo.12/24/2015‐丁SW/19 dated 10/03/2015 as under―

1    1.Net weight ofexport product may be speciied as 19950 Kgs.          |
', 2. Quantity of import item at Sl. No. I may be allowed as 1.02 Kgs./Kg. content in the

i export item taking clue from SION at S1. No. C-1394 for Engineering products.

IRA may take suitable consequential action accordingly.

:01/81/050/00060/AMi5/   :03/95/040/00752/AM14/

i rDecision : NC noted that Deficiency letter was issued on ll.l1.2Ol4 to the firm. A reminder has also r

,n been sent to the firm on23.02.2015. But reply of the firm is stillawaited despite reminder. Hence, NC'" decided to send a final reminder to firm to furnish reply within l5 days time. The Committee also
' 'decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a
I lDeemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply r

, ,is against invalidation letter of an EPCG Authorisation, the firm may be provided the following: information:- (i) EPCG licence number and date (ii) CIF value of the licence liii; wnetner this licence
I was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

' 'm-anufactured (vi) How EPCG liience holder intends to discharge the EO against the EpCG licence.,
I The case stands deferred to 05.05.201 5.
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Case No。 :20/2/81…

ALC2/2014

西匡面高雨肩
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Party Name:LEIGHTON
,WELSPUN
iCONTRACTORS PVT.
lLTD.

RLA File

Party Name:HIGHTEMP
FURNACES LIMITED

Party Name:DELITE

Mcet No/Date:17/81-   status:Deferred
ALC2/2014       1
24.02.2015            1

Lic.No/Datc:0310764005 Defer

01.01.2014            Date:05.05.2015

MeetNo/Date:lll81- Status:Deferred
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tl4i'.f ryrtj tiflrltE'* ttdlhr

‐Meet No/Date:17/81-   status:Deferred
.ALC2/2014

24.02.2015
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ALC2/2014

IHQ File

101/81/050/00007/AM15/

Decision : NC observed that
wait for the reply of the firm.

Case No。 :35ノ 2/81‐

ALC2ノ2014

ENGINEERS PVT LTD

Party Name:GRAVITA

'INDIA LTD.,

‐ ICase No.:61/2/81-      Party Name:CROM円ON IMeetNo/Date:17/8卜    Status:Deferred i
ALC2/2014          1GREAVES LIMITED,   IALC2/2014        1          1

24.02.2015            1              1

14器」泥590006νAM Ⅳ性がliOЮ068ツAMl″ :|ザ鰍γ
α03107670%BttL5Ю

,2015

1 1Decision:NC observed that reply ofthe rlrm is under examination ofDHI w.e.f30.12.2014.The casci
‐  lstands deferred to 05.05.2015.                                                              I

I CaseNo.:`2/2/81-    Pa■ y Name:CROMIテ ON Mち ti｀6/D左まiウ/8i」  Stitiζ ib`feriお j:

|■
LC220И    ,REAVES ЫM「ED,,席

盤 v   l    l

‐  HQ File            RLA File           Lic.No/Date:0310767077 1Defer      i
l   :01/81/050/00063/AM15/   :03/94/040/00901/AM14/  .21.01.2014            1Date:05.05.20151

: IDecision:NC decided to send a letterto nllllto submitinformation as per wHtten commcnts of DHI

125 Vide U.0.No.3(78)/2014/TSW(B)/99 dated 24.02.2015(copy enc10sed).            :
I The Committee also decided to check from the■ 1lll whether it is a case of Physical Exporヴ Deemedl

l  Export.In case it is a Deemed export,Orm should pro宙 de a copy of Proiect Authority Certincatel
l (PAC).In Case thc supply is against invalidation letter of an EPCG AuthoHsation,the flilH may bel

l  provided the fo1lowing infollHation:― (1)EPCG licence numbcr and date(li)CIF value of the liccnse

l(ili)Whether this licence was issued under Zero duty or 3 per cent Scheme(iV)CustOm duty saved
raffiourt (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO 

1

i

i
against the EPCG licence. The case stands deferred to 05.05.2015.

Case No。 :91/2ノ 81-

| ‐ALC2/2014 METALS&TUBES
LIMITED

ALC2/2014
24.02.2015

PartyName:RATNAMANI MeetNo/Date:17181- Status:Deferred

,Status:Deferred
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・ed to 05.05.2015.           |
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No. 3(80)/2014/TSW(B)/ dated 20.01.2015 (copy enctosed).

RA may take suitable consequential action accordingly.

甲蜃戸
~珈¨ ~T

P4.02.2015 」



ion has not received from RA. Hence NC decided

,to send E-mail to RA to forward hard copy of the application. The case stands deferred to 05.05.2015.

I  Case No.:27/2/81-      Party Name:JINDAL SAW MeetNo/Datc:17/81-  Status:Deferred
ALC2/2014          LTD              IALC2/2014

24.02.2015

HQ File            RLA File           Lic.No/Date:0510378408 1Defer
132.:01/81/050/00028/AM15/   :05/23/040/00462/AM14/  105.02.2014            1Datc:05.05.2015

1Decision:NC noted that DIPP has fumished comments on 05.ll.2014.However,DG,Hydrocarbon
‐Certiflcate is stiH awaited from the flrm.NC decided to send a reminder to the flrm to furnish DG,

Hydrocarbon Certiflcate from the from a duly authorized offlcer of the E)irectorate General of Hydro

Carbons in the Ministら /of Petroleum and Natural(3as.The case stands defelTed to 05.05.2015.

「        抒“Deferred)15        1

331HQ Filc            RLA File           Lic.No/Date:0210199764 Dcfer
101/81/050/00072/AM15/   :02/24/040/00189/AM14/   07.02.2014            Date:05.05.2015

1 1Decision:NC observed thatthe case is under examination ofMoEF w.e.106.06.2014.A DO has
lbeen sentto MoEF on 3.2.2015 to expedite thc reply.The case stands defelTed to 05.05.2015.

「
舞露          B圭 驚上鳳

Decision : NC observed that the case is under examination of DoT w.e.f. 06.05.2014. A DO has been

sent to DoT on 3.2.2015 to expedite the reply. The case stands deferred to 05.05.2015.

Case No。 :12/2/81-

ALC2/2014
Party Name:BHANSALI  Mcct No/Date:17/81-
CABLES&         IALC2/2014
1CONDUCTORS(P)LTD., 124.02.2015

Status:Deferred

151HQtte~~~~~面 覇 百    ¨ 0510379333は
、蔦 |:01/81/050/00013/AM15/  105/23/040/00075/AM14/   13.02.2014101/81/050/00013/AM15/  105/23/040/00075/AM14/   13.02.2014            1Date:05.05.20151

1Decision:NC observed thatthe case is under examinadon of DoT w.e.106.05.2014.A DO has beenl

l ‐scnttO DoT on 3.2.2015 to expcdite thc reply.Thc case stands dcferred to 05.05.2015.
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IHQ File           lRLA File           Lic.No/Datc:0510378008
:01/81/050/00018/AM15/  105/24/040/00410/AM14/  103.02.2014



卜01/81/050/00046/AM15/  1:04/24/040/00256/AM14/  114.02.2014      1
jDecision : NC decided to ratify the norms of above AA as per written comments of MSME vide U.O. 

r

1No. 30(102)12014-ME dated 13.01.2015 (copy enclosed). ,

ine *uy take suitable consequential action accordingly. i

1  11111                                   1

I lDeficiency Letter. The case stands deferred to 05.05.2015. 
I
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'Decision : NC observed that ttre 

"aie 
is under examination of MSME w.e.f. 02.05 .2014. A DO has

,been sent to MSME on 3.2.2015 to expedite the reply. The case stands deferred to 05.05.2015.
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lDecision : NC observed that the reply of the firm is und.. the examination oi MSME ;.;.i i

Itf .Ot.ZOtS. The case stands defened to OS.OS.ZOtS.



IThe case stands defelTed to 05.05.2015.

|

Case No。 :24/2/81¨

IALC2/2014
Party Name:BHANSALI
CABLES&
CONDUCTORS(P)LTD.,

材1
|

|:01/81/050/00025/AM15/

IRLA File
t:0523rc40rc0537/AMl3 t lzq.oz.zot+

Decision : NC observed that the case is under examination of DoT w.e.f. 02.05.2014. A
sent to DoT on 3.2.2015 to expedite the reply. The case stands deferred to 05.05.2015.

Defer

Date:05.05.2015

□
DO has

IMcetNo/Dttα  17/81-

IALC2/2014
124.02.2015

潮 青
而380165BttЪ

,“2∝ 5

肝̈ 」
|

Decision : NC observed that the case is under examination of DoT w.e.f.05.05.2014. A DO has been

sent to DoT on 3.2.2015 to expedite the reply. The case stands deferred to 05.05.2015. 
,

ICase No。 :41/2/81‐      Party NameiSHIVALIK  IMcct No/Date:17/8卜    Status:Deferred i

l lALC2/2014         1BIMETALCONTROLS  IALC2/2014       1         1

卜|  |      |I i:oreuo sotooo42tANrst l:}sDafiaOfio4se/AMl4 t lzo.oz.zot+ lout.,os.os.zotsl'"------
DecisimT X Observd that thtty of th蒟 Ш  is und∝ 血

Imttmご

剛

咽129.12.2014.The case stands deferred to 05.05.2015.

Case No.:1/2/81- Party Name:APAR lMeet No/Date:17181- Status:Deferred

: i 124.02.2015 t

'為

File~~~~kEAFil「
~~~~   05砺

性 百
…… ~

:01/81/050/00002/AM15/   :34/24/040/00001/AM15/  103.04.2014            Date:05.05.2015:01/81/050/00002/AM15/  :34/24/040/00001/AM15/  03.04.2014         Date:05.05.2015

1)ecision:NC observed that hard copy of application has not received from RA. Hence NC decided

to send E― mailto RA to fonvard hard copy ofthe application.The case stands deferred to 05.05.2015.

:Lic.No/Date:0410157497 1Defer

:   :01/81/050/00154/AM15/   :04/24/040/00012/AM15/  130.04.2014 :Date:05.05.2015

Decision :NC observed that the comments of DIPP on the above mentioned advance authorization

have been received. However, the report on PE/DE has not been received from the firm. NC decided

;to send a reminder to the firm to expedite the reply. The case stands deferred to 05.05.2015.

ICase No.:86/2/81-

ALC2/2014
Party Name:BHANSALI
CABLES&
ICONDUCTORS(P)LTD.,

l+z rro nr" FLA Fn.
i i:01/81/0s0/00087/AMls/ l:05/23/040100265lAMt3l

1面
高 百 Fed

/
ム棚 黒ξ駕野町 1

りirl

11

―

・



~ibigぎ
責b::30/8/8il ~~ IParty｀品と:MII ~｀

~ IM8よ
もヽ/Date:17/8卜   IStatus:Deferred l

,LC22014     漂
『
踏託獄:S   I錯″鰍F    I     I

13厨児50/00241/AM15/ 11み た刷 10/00022/AM15/ 卜|:ざ%Rttα
07101038371BttЪ

5.05.201丁
|

b".ision : NC noted that DHI deficiency letter was issued to the firm on24.02.2015. As no reply
46lfrom the firm has been received from them, NC decided to send a reminder to the firm to expedite,

lreply. The Committee also decided to check from firm whether it is a case of Physical Expoft or,
;Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
,Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please

lProvide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
,Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
l(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against
,the EPCG licence. The case stands deferred to 05.05.2015.
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I  I                  IPVToLTD.           124.02.2015

1 1HQ File            lRLA File           Lic.No/Date:0710104026 1Defer
l l:01/81/050/00238/AM15/  :07/24/040/00002/AM15/  1205.2014        1Datc:05.05.2015

‐ IDecision:NC noted that Denciency letter was issued on 12.H.2014 to the irm.A remindcr has alsol

i  been Senttothe nil.。 n23.02.2015.But reply ofthe nllll is stiH awaitcd despite reminder.Hcnce,NCI

471decided tO send a nnal reminder to nl11l to fumish reply within 15 days ume.The Commhtee Jso‐

l  decided to check from thc nrm whethcritis a case ofPhysical Export/Deemed Export.In case it is al

1 lDeemed export,■ lHl should pro宙 de a cOpy ofPraect Authority Certincate(PAC).In Case the supplyl
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|

7/81-

:ALC2/2014
124.02.2015

:RLA File :Lic.No/Date:031078
11く nく ぅnl′

1675 Defer

rred:Defe

|:01/81/050/00223/AM15/ 1:03/95/040/00097/AM15/ 115.05.2014l:u I/u r/u50/0tJ223tAMlst i:03/95/040100097/AMl5 t 115.05.2014 lDate:05.05.2015

@;"ply"ft#t,.i,,no.i"iu-lnutionofoHi*i.fia.li.zoiq.in"
lcase stands deferred to 05.05.2015.
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. lDecision : NC decided to ratify the norms of above AA as per written comments of DIPP vide U.O. 
I

I lNo. L2l24l2OLs-TSW19 dated 10 /O3l2OLs as under:- 
l: : 

Advance Authorization may be ratified as under on repeat basis as per Advance Authorization
, No. 0310722786 dated 04.02.2013: ;

a

| : 1. Words "1OTW/6TW 11,17.L1, MM" may be suffixed with the description of export product. 
:

, 2. Quantity of import item at Sl. No. 1 may be allowed as 23511 Kgs. as 1.04 Kgs./Kg. content in l

the export product taking clue from SION C-7.

3. Quantity of import item at Sl. No.2 may be allowed as 37.74 Kms. (2868 Kgs) as

Kgs./Kg. content in the export product taking clue from SION C-7.

RA may take suitable consequential action accordingly.

褻ile~~~……軍A File……………   開:01/81/050/00240/AM15/ 1:03/95/040/00163/AM15/ 121

1.02:
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:
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|:01/81/050/00152/AM15/   :05/24/040/00071/A]

Decision : NC observed that hard copy of application has not received from RA. Hence NC decided
,to send E-mail to RA to forward hard copy of the application. The case stands deferred to 05.05.2015.
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鶏脱蕊議

'1詰

」■脇鳳鳳;蕊lj~富鸞
轟山わ先
|~~1

5eciま bi:ヽё a8&品a t6品 1,thさ h6i“ざもfおも甚AA玉面聯iLA`6■■さ品。fbil●■ともし01
No.12/24/2015‐ TSW/51 dated 10/03/2015 as under:―                     i

5l I 
Advance Authorisation may be ratified as under:

, 1. Words "7AS Strand s/4.7t5 MM" may be suffixed with the description of export item.

2. Net weight of export product may be specified as 185.7 MT.

3. Quantity of import item at Sl. No. 1 may be allowed as applied of i.e. 185700 Kgs. on

net to net basis .

RA may take suitable consequential action accordingly.
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|¨      豆

Party Name:NAT10NAL
STEEL AND AGRO

F_

丁

  |
IHQ File          ~IRI′ A File     ~|■
1叉 rHじ             KLA「 lle            ‐Lic.No/Date:5610004268 1Defer       l
101/81/050/00250/AM15/  :56/24/040/00003/AM15/ 129.05.2014       1Date:05.05.20151

:濡 鶴 ぶ 11漱 青鳳 鳳 鱒 儒 静 漱 辮 憮 ∬ 漱 1邁嗚:咄 漱
|

that the■ rm may be asked to submit thickness wise quantity of export.The case stands deferred tol

105.05.2015.
:

|

| ICase No.:40/8/81-      Party Name:NATIONAL  IMcet No/Datei1 7/81-   status:Deferred

l lALC2/2014         ‐sTEEL AND AGRO    IALC2/2014        1         1
‐ I                 INDUSTRIES LTD。 ,    124.02.2015         1          1
1HQ Fiお    ~   良LA nお  ~    ●とヽ6/Datさ:5`100642`ケ |うし亮r    t
55:01/81/050/00251/AM15/  :56/24/040/00002/AM15/ 129.05.2014       1Date:05.05.20151

需篤ぶ霊濡藷評電鳳鳳鱒鰍静漱常憮∬漱1適軸 l:跳‐
lthat the nrm may be asked tO submit thickness wise quantity of expOrt The case stands deferred tol
:05.05.2015.                                                                          |

|

1齢 棚 Fmaybe器
趨dゎ 鉗b血 面 ch∝s宙∞ quantけ ぽ Ⅸ叫 Th ctte ttmよ

“

たred tざ

| lё httヽ6.:4分′患た11     ‐Pany N五島さ:｀ATIё A`L IMささ1ヽ6/Date:17/8卜   IStituζ :b`ferredl lALC2/2014         sTEEL AND AGRO    ALC2/2014       ‐

|  I                  INDUSTRIES LTD.,     24.02.2015         1          1
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｀6/Datα 3“ oo64,`う 0品 r  l

M15/ 129,05.2014        1Date:05.05.20151
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" Decision : NC observedthat the firm has not given thickness wise quantity of export obligarion given
in the Advance Authorization for calculation of items of import to be allowed. Therefore, NC deiided
'that the firm may be asked to submit thickness wise quantity of export. The case stands deferred to
,05.05.201 5.

14

―――――――
l

|

17f謎脇響
溜譴̈



in the Advance Authorization for calculation ofitems ofimport to be a1lowed.Therefore,NC decidedi

“

htt the nrm may be asked to submh thckness wヽ e quandty of expon.The case stands defered tol

105.05.2015. 1
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Decおbn:NC dedded to send a bierto■ rln to submm theね‖。薔hL‐■お品五1「薦わご
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:

Icomments OfDIPP宙 de U.0.No.12/24/2015-TSW/58 dated 10/03/2015 as under:¨         |

||
,The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed

, Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate

I .(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be

I lprovided the following information:- (i) EPCG licence number and date (ii) CIF value of the license

, :(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved

, ramount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
,against the EPCG licence. The case stands deferred to 05.05.2015.

|  |
, I
1581
:  ,

1,. Detailed calculations for the requirement of each raw material, export product wise

supported by the cross sectional diagram of the cable/ Buyers data sheet.
2. Net weight of each Cable

3. Material balancing viz. net content of each imported and indigenous input, export
product wise.

4. Total requirement of each raw material, export product wise, in a tabular form

| ,Case No.:4/8/81‐ALC2/2014 Party NameiSTERLITE
TECHNOLOGIES LTD.

:HQ File RLA File

| 101/81/050/00215/AM15/  :03/95/040/00148/AM15/

1 1Decision:NC decided to ratl～ the nOrms ofabove AA as

1591ヾ
°・12/24/2015-丁SVV/19 dated 10/03/2015 as under:―

Advance Authorisation may be ratified as under:

1. Net weight of export products may be specified as under:

2.

¬■麗臨『槻響噸
=

SI.

No.

Net ExpOrt

Weight(MT)

SI.No. Net ExpOrt

Weight(M丁 )
・　
０

Ｓ‐

Ｎ

Net Export

Weight(MT)^

15

INDUSTRIES LTD。
, 124.02.2015

File File 10004270
:01/81/050/00254/AM15/ :56/24/040/00005/AM15/ .05.2014

No/Date:17/81‐



―

1 721.74 5 116.49 9 11846.6
2 210.979 6 1580.8 10 444.12
3 3469.6 7 45.19

4 7327.8 8 5806.8

3. Quantities of import item (Aluminium lngot) at sl. No. !, 4,7, Lo, 13, L6, 19,22,26 &
30 may be allowed as 1.02 Kgs./Kg. content in the export items at Sl. No. 1 to 10
respectively taking clue from SION at Sl. No. C-1394 for Engineering products.
Accordingly,quantitiesof importitemsatSl.No. 1,10,22&26mayalsobereducedas
724.44 MT,7382.46 MT, 5635.8 MT & 11465 MT respectively.
4.Quanttties ofimpOrt kem(Magnesium)at SIo No.2′

5′ 8′ 11′ 14′ 17′ 20′ 23′

may be allowed as l.lo Kgs./Kg.cOntent in the export kems at SI.No.
27&31
l to 10

taking clue form SION C-1394.| [rE, LruE tut Iil Jtvt\a L-l-Jiy.+.

. 6. Quantities of import item(overhead Conductor Grease) at Sl. No. 2s,29 & 33 may be
I , allowed as 20\.12 MI, 412 MT & 15 MT respectively on net to net basis in the export

f I 
items at St. No. 8, 9 & 10 respectivety,

i iRA may take suitable consequential action accordingly.

respectively′  taking clue form SI()NC-1394・

5.Quanttties ofimport kem(SiliCOn)at SI.No.3′
6′ 9′ 12′ 15′ 18′ 21′ 24′ 28&32 may be

allowed as l.o75 Kgs./Kg.content in the export item at Sl.No.l to 10 respect市
ely′

IDecision:NC noted that Denciency letter was issued on 12.H.2014 to the irm.A reminder has alsol

601::L∬肌 昴 l署∬ 鷲胤 :∬λ需 響 輛 ぶ 馴 棚 1認 :翠 驚 寵 電為 覇羅
'鳳

|

ldeCided to check from the nilll whetherit is a case ofPhysical Export/Deemed Export.In case it is al

RTtti肌オ鯉β∬許3摺蹴鳳itt驚椰朧 繕濃 |ぽⅧ貯話を既青:W『 :撃:Lilt潔囃。cusゎm dtty ttКd amo面①町Odu∝sЮ樋
imanufactured(宙 )HOw EPCG Hcence h01der intends to discharge the EO against the EPCG licence.:
The case stands deferred tO o5.05.2015.                                 ‐
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Decision : NC observed that final reminder to the firm has been sent
wait for the reply of the firm. The case stands deferred to 05.05.2015 .

on 24.02.2015. NCdecidedtol

踏鑑絣灘G 匿翔府t8:781‐
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Case No.:9/8/81-ALC2/2014

Decision :NC observed that the firm has surrendered the authorization. A letter has been sent to CLA,
Delhi for confirmation. NC decided to close the case with information to CLA, Delhi. RA may take

Decision : NC observed that the case is under examination of MoEF. The case stands delerred to
105.05.2015.

「

IDecision:NC noted that Deflciency letter was issued on 12.11.2014 to the flrm.A reminder has also
,been sent to the firm on23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC

64rdecided to send a final reminder to firm to furnish reply within l5 days time. The Committee also
ldecided to check from the f1111l whether it is a case ofPhysical Export/Deemed Export.In case itis a

Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply,
ic acainct inrrelirlotinn letfcr nf cn FP(-G Arrfhnricqfinn fhe firm mav he nrovided the followinglinst invalidation letter of an EPCG Authorisation, the firm may be provided the followingis against invalidation letter ot.an b,PCG Authonsatlon, the tlrm may be provlded me Ioltowlng
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licenceinformation:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether;t; i;;# 

i

was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be 
I

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.,
The case stands deferred to 05.05.2015.

Case No.:8/8/81¨ ALC2/2014

651HQ File

.   :01/81/050/00219/AM15/.   :U1/01/υ DU/υυZlソ /′ lヽVl lフ /

Decision:NC decidcd to
No 12/24/20151SW/19

lPartyName:PRAKASH lMeetNo/Date:|7/81-
STEELAGE LTD.

dated 10/03/2015 as under:―

IALC2/2014
124.02.2015

1脇漁1藉ξⅧ濶P3107M“81…
……

ratify the norms of above AA as per written comments of DIPP vide U.O.
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IRLA File ilic.No/Date:0510388084
):05t24t040t00073/AM15/ lO:.OO.ZOr+

Name:SALZER
LTD

No/Date:17/81-

4
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F裏
正雇再蔓亮瓦萬百面高翫百[ation mttbe ratined`ξ undergA repeat basil:

Size of export product atSl. No. l may be modified as "OD lessthan 25 mm,,.
Size of export product at Sl. No. 2 may be modified as "OD less than 33.4 mm,,.
Quantities of import items at sl. No. 1 & 2 may be allowed as applied for i.e. 90
MT & 125 MT respectively on repeat basis as 1.065 Kgs./kg. content in the export
products at Sl. No. 1 & 2.

|IRAmり tよeS面ねЫe conseque面」 actiOn accordinJy.

lne"ition : NC decidea io ratify tlie norms of above AA as per written commenrs of DIpp vide U.o.
tNo. 12/2412015-TSW19 dated j.0 /03/2ot5as under:-

rAdvance Authorisation may be ratified as under on repeat basis:

1      1・ SiZe of export product at Si.No.l may be modined as″ODlessthan 25 mm〃 .

2. Size of export product at sl. No. 2 may be modified as "oD less than 33.4 mm,,.
3. Quantities of import items at Sl. No. 1 & 2 may be allowed as applied for i.e. 90

MT & 125 MT respectively on repeat basis as 1.065 Kgs./kg. content in the export
products at Sl. No. 1 & 2.

1.

2

3.

~|       |

luecNlon : NU noted that Detlclency letter was issued on 12.11.2014 to the firm. A reminder has also
been sent to the firm on23.02.2015. But reply of the firm is stillawaited despite reminder. Hence, NC,
lq*iq.q to s.en{ a^final reminder to firm to furnish reply within l5 days time. The Committee also,
ldecided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a
iDeemed export, firm should provide a copy of Project Authority Certificate (pAC). In case the supply :iis against invalidation letter of an EPCd Authoiisation, the firm may be provided the followini I

;information:- (i) EPCG licence number and date (ii) CIF value of the licence liiiy wnetrrer this licence ,

'was 
issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) products to be r

im.anufactured.(vi) How EPCG liience holder intends to alscnargeitre Eo against tire ppcc licence.
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NC noted that Deflciency Lier碩 晟「M煮 係 :ヽ2017葛扇百五再1~A rttinderi蕉葡蔦

ITheCasestandsdeferredtOo5.05.2015.
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5Ю5瓦I
Decision : NC observed that
deferred to 05.05.20 I 5. 」

;decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a
r Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply

is against invalidation letter of an EPCG Authorisation, the firm may be provided the following

l lvasおsued untt Z∝o dtty∝ 3p∝∝mSchemmffmぎ稲配署‖∬鯖:出
C籠ユ譜

:| lmanufactured(Vi)HOW EPCG licence holder int
i lThe case stands deferred to 05.05.2015.                                 :
|:~~~~~~~~

:

| ICase No.:34/8/81-     ,Party Name:RAHEE
: IALC2/2014         1TRACK TECHNOL
I   ヽ                IPRIVATE LIMITEI

1019厨 |:::サ :お1:,1↓ |:; 1境ちjl':サ:::::1'棘
l:港懲」.藍え霊軍出謂ぷ鼻,I五五ξ逮黒

IWait fOr the reply ofthe■ Hil.The case stands deferred to 05.05.2015.                 1

―
―
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ICase No。 :23/8/81-ALC2/2014 1Party Name:SHIVALIK Meet No/Date:17/81- Approved I
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No.12/103/2014-TSW/143 dated 07/08/2014 as under                    i

:

I taking clue from SION C-397, quantities of import items from Sl.

ias l.l0 Kgs./Kg. content in the export products.

iRA may take suitable consequential action accordingly.
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No/Dtte11 7/81-

VOESTALPINE 14

VAE VKN INDIA P. 5

TD.(FORMttRLY

10388531

iion : NC noted that Deficiency letter was issued on 12.11.2014 to the firm. A reminder has also

sent to the firm on23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC



| ICase No.:2ノ8/81-      Party Name:HAVELLS   IMcet No/Date:17/81-   status:Deferred

lALC2/2014        1NDIA LTD.       IALC2/2014       1
,                                             124.02.2015           1             1
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IDecision:NC noted that DIPP deflciency letter was issued to the■ rm On 24.02.2015.As no replyl
721from the nIIH has been received from them,NC decided to send a reminder to the lllll to expedhe

lreply.The Committec alsO dccided to check from Яrm whether it is a case of Physical Export or

lDeemed Export.In case it is a Deemed Export,1lHI shOuld pro宙 de a copy of Proiect Autho面 ty l

:認1:鴬l齢躍
・
i鳳朧i∬11絡器

i111脳山dtt°nm∝。f m EPCG tthttz面 oι山
"|3 number and date(ii)CIF value of the licence(iH)|

IWhetherthis licence was issued underZerO duty or 3 percent scheme(iV)CustOm duty saved amounl
(V)PrOducts to be manufactured(宙 )HOW EPCG licence holder intends to discharge the EO against‐

lthe EPCG licence.The case stands deferred to 05.05.2015.

1

l~icase No.:22/11/81-     Partv Name:RIIRV

鍵辮
田‐
J総激hl募鮮…胃

赫
|

蔦
~1頸而雨   :

丁     石ξ面高品高温手 F write凛
‐ME dated lo.o3.2015(copy enc10sed).     1

73:

iThe Committee also decided to check from the firm whether it is a case of physical Export/ Deemed,

iPS:t fn case it is a Deemed export, firm should provide a copy of project Auth;r,'U';#;;;;
I(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the hrm *"t;;
pro宙 ded the fOl10wing infol11lauon:― (i)EPCG licence number and date(ii)cIF value of the license

l(lii)｀hether this licence was issued under ZerO duty or 3 per cent Scheme(iV)CustOm duty savedi
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to 05.05.2015.                             :
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Decision : NC noted that Deficiency letter was issued on 10.12.2014 to the firm. A reminder frus uiro
,been sentto the firm on23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC
,decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also
decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a
Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply
is against invalidation letter of an EPCG Authorisation,the f1111l may be pro宙 ded the followingi

hbrmttЮ  EPCG L∽∝ mmttrttd d江中 )αF湘 ∝ J獅
:庸 :鷹:l」騨 1鳳 膚胤 ::was issued under Zero duty or 3 per cent Scheme(iV)CustOm duty

;information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence

,manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.l
,The case stands deferred to 05.05.2015. i
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ICase No.:25/11/81…

:ALC2/2014
IPa■y NameiSIEMENS
LTD

,Meet No/Date:17/81-

:ALC2/2014
lStatus:Deferred
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IDecision:NC obseⅣ ed that the reply ofthe f1111lis under examination ofDHI w.e.111.12.2014.The

case stands deferred to 05.05.2015.
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| IDecision:NC observed that

i  105.05.2015.

| ICase No。 :24/11/81-      IParty Name:RAⅦ AMANI  IMeet No/Date:17/81-  :Approved
l lALC2/2014           1METALS&TUBES      IALC2/2014        1

ILIMITED 124.02.2015
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' !. Words "Annealed, Pickled & tested" may be suffixed with the description of export

item.
2. Word "Relevant" may be prefixed with the description of import item and its quantity

may be allowed as 65846.7 Kgs. as 1.02 Kgs./Kg. content in the export item .

RA may take suitable consequential action accordingly.
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under examination of DHI. The case stands deferred to



‐24.02.2015

IHQ File            RLA File           :Lic.No/Date:0910060610 1Defer
,01/81/050/00349/AM15/ 1:09/24/040/00057/AM15/ 108.07.2014       Date:05.05.2015
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1HQ File             RLA File            :Lic.No/Date:0310786619‐ Defer
101/81/050/00319/AM15/  :03/94/040/00296/AM15/ 109.07.2014       Date:05.05.2015

1Decision:NC noted that Denciency letter was issued on 10.12.2014 to the flrm.A reminder has also

Ю ttL獄 llttlⅧ 留 驚:∬λ需 i:輛忠
e.m、 釧 awttd“中∝К面面 Hen∝ ,NC

idedded to check■ OmthenmwhetherhisacalShre口
y Whhn 15 days ume.The Commltee Jso

e ofPhysical Export/Deemed Export.In case itis al
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lmanufactured(宙 )HOW EPCG licencc hOlder intends tO discharge the EO against the EPCG licencc.
The case stands deferred tO o5.05.2015.
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Case No。 :13/11/81-

ALC2/2014
Party Namc:ASSOCIATED‐ Mcct No/Date:17/81-
PIGMENTS LIMITED   IALC2/2014

Status:Deferred

24.02.2015    1
卜ic.No/Dttα 02102044711Detr

０
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124.02.2015

H♀′P収´̂_^^………′l壁全理:^^^………′lLi IDate:05.05.20151:01/81/050/00327/AM15/ :02/24/040/00073/AM15/ 114.07.2014

Decision:NC noted that Deflciency letter was issued on 10.12.2014 to the flrm.A reminder has alsol
h“ n00n,■ ハ 十ho■ r― ハ nつ 2∩ つ つ nlく  n:11r.nl、 ′Af+hO■ r_:。 O■ :11。 .■ ′。ifOЯ 月 OOnifO rO_inHOr 口 On´ 0 ヽ Tr lbeen sent to the firm on23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC

|

decided to send a final reminder to firm to furnish reply within l5 days time. The Committee also
decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a I

Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply
is against invalidation letter of an EPCG Authorisation, the firm may be provided the following I

information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence i

was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be 
l

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. t

The case stands deferred to 05.05.2015.

Case No.:43/11/81‐

ALC2ノ2014

HQ File

:O1/81/050/00357/AM15/

Party Namc:HEENA
METAL PVT LTD

RLA F‖ e            Lic.No/Date:0310786766 1Defer
:03/94/040/00089/AM15/  114.07.2014            1Date:05.05.2015

lMeet No/Date:17l8l-

ie.tcztzot+
124.02.2015

「出 習
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Decision : NC observed that the case is under examination of MSME w.e.f.20.01.2015. The

stands deferred to 05.05.2015.

Case No。 :60/11/81‐      Party Namc:R.R.KABEL  IMeetNo/Date:17/81-   Status:Deferred i
‐ALC2/2014          LIMITED,           :ALC2/2014        1          1

24.02.2015    1     1
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=Decision:NC noted that Dencicncy letter was issued on 10.12.2014 to the nrm.A reminder has alsol

85:::L∬:l翼 鴨 澗 撚 lλ 需 響 鳳
山eim｀ 釧 lawJ∝dd“ pite К面 nd釘 .Hen∝,NCI
ish reply whhin 15 days dme.The Committec alsol

dccided to check from the f11lH whether itis a case of Physical Export/Deemed Export.In case it is al
lDcemed export,flrm should provide a copy of ProieCt Authority Certiflcate(PAC).In Case the supplyl

is against invalidation letter of an EPCG Authorisation,the nllH may be pro宙 ded the followingl

information:― (i)EPCG licence number and datc(ii)CIF valuc ofthe liccncc(lii)Whether this Hcence
was issued under Zero duty or 3 per cent Scheme(iV)CustOm duty saved amount(v)PrOduCtS to bel
‐manufactured(宙 )HOW EPCG licencc holder intends to discharge the EO against the EPCG licence.|
The case stands deferred to 05.05.2015.

case

Case No.:29/11/81-
IALC2ノ2014

Party Name:ALSTOM
INDIA LIMITED,
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HQ File

:01/81/050/00343/AM15/

RLA File ilic.No/Date:3410040368 ]Defer I

:341241040100013/AMl5l '16.07.2014 Date:05.05.2015

IDecision:NC noted that Denciency leter was issued on 14.H.2014 to the illll.A
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been sent to the firm on23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC
,decided to send a final reminder to firm to furnish reply within l5 days time. The Committee also,
ldecided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a
:Deemed expotl, firm should provide a copy of Project Authority Certificate (pAC). In case the supply
is against invalidation letter of an EPCd Authoiisation, the firm may be provided the following I

inforlnation:‐ (i)EPCG licence number and date(ii)CIF value ofthe licencc(ili)Whether thも 1にencel
l、 ,,^^ :__、 、^月  、、_J^_ヮ ^___ J_4_    ^          ^ ,      ン● 、 ^       _was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount 1v; froaucts i; ;;
manufactured (vi) How EPCG licence holder intends to dischargein" pO against tire ppCC licence.:
The case stands deferred to 05.05.2015. i

Case No.:30/11/81‐

ALC2/2014

ICase No。 :45/11/81…

IALC2/2014
Party Name:NAMCO
INDUSTRIES PVT.LTD., 脚

而IFFatus:Deferred

―
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―

     |

881::Iil:i[il,lli:lFI:「
;1,「,1:11:;'111:llilil:1lili:lili][copy enclosed).                 |

The Committee also decided to check from the firm whether it is a case of physical Export/ Deemed
Export. In case it is a Deemed export, firm should provide a copy of projeci Authority Certificate
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is asainst il":l:fl".l letter of an Epcb Authoiisation, the hrm may be

provided the fO110wing infollllation:―
(i)EPCG licence number and date(ii)cIF valuc Ofthe li

(ii)Whether this licence was issued under zero duty or 3 per cent scheme(iV)CustOm duty savedl

hCtYrel(γi)^HOw EPC(lHもence h。 lder intLAふ ζt」 面:llli』ど補 ij61
amount(v)PrOducts tO be manuf
^^^:__``ム ^rnハ ハ  1:__ __   -1against the EPCG licence. The case stands deferred to 05.05.2015 .
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IS against invalidation letter of an EPCG Authoristtion,the lllll may be pro宙 ded the followingl

linfOrmation:― (i)EPCG licence number and date(ii)CIF value ofthe licence(面 )Whether this licence i

IWaS iSSued under Zero duty or 3 per cent Scheme(iV)CustOm duty saved amount(v)PrOduCtS to bei

lmanufactured(vi)HOW EPCG licencc holder intends to discharge the EO against the EPCG licence.1

1The case stands deferred to 05.05.2015.
― ―
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Case No.:73/11/81…

ALC2/2014
Party Name:ALSTOM
INDIA LIMITED, 閤覚駆滸T』7/8「

~野
I綱続

|
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| IDecision:NC noted that Denciency letter was issued on 14.H.2014 to the flrm.A reminder has alsol
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ish reply within 15 days time.The Committec alsol

dccidcd to check from the nrm whctheritis a case of Physical Export/Deemed Export.In case itis a:

| IDecmed export,flrm should pro宙 de a copy ofPraCCt Autho五 ty Certincate(PAC).In Case the supply:

1鵬 織 t出 路 881鵠 ξi肥£蹴 潔 T;器 L席 評胤 胤 ∬ (謬V胤 よl謂I蹴 :

rwas issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
rmanufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.
lThe case stands deferred to 05.05.2015.

l iCaseNo.:27/11/81-    Pany Name:ESWARI   IMeet No/Date:17/81¨
: :ALC2/2014          1GLOBAL METAL     iALC2/2014
1 1          11NDUSTRIESPRIVATE つ4.02.2015

1 1               :LIMITED.        1

,11HQ「 nЪ
‐~   lLA由
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“

NげDttα 0710105804
1 1:01/81/050/00341/AM15/ 1:07/24/040/00126/AM15/ :17.07.2014

1  :Decision:NC observed that the case is under examination of MSME w.e.1 11.1

1 1stands deferred to 05.05.2015.
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2.2014.The case:

1 lCaseNo。 23/11/81…    Pany Namα FRIC■ ON~Mさ さ:ヽ。/D表ま17′恵i」
~ヽ
titiま DettFredi

l lALC22014      METAL FIBICS(INDIA)ALC2/2014     1      :
|  |                   IP.LTD              124.02.2015          1           1

1器鳳品∴勇晨↓lζ 協魔鵬Ljttt密鸞
品而勧お

B北蕊轟
| IDecision:NC decided to send a leter to■ rm to submit the following infolllladon as per wntteni

92 COmments of MSME宙 de I.D.No.30(226)/2014-ME dated 05.03.2015(copy enc10sed).      :

`

I The Commhtcc also decided to check■ om thc irm whether■ is a case of Physical Exporヴ Deemedi

l Export.In case l is a Deemed export,■ rm should pro宙 de a copy of Proiect Autho」 ty Certincatei
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| |(lii)Whether this licence was issued under Zcro duty or 3 per cent Scheme(iV)CustOm duty savedl
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Status:Deferred

Defer

Date:05.05.2015

Status:Deferred

Status:Deferred

11鶯i淵 鷲
躍 鵠 猾 き棚 棚 悲柵 蹴 ,記
er to nHll to furnish reply within 15 days time.The Committce also

ー

|キ:1)II):50/00335/AM15/

| ICase No。 :38/11/81-

ALC2/2014

:悧霊iwEM~1憲聴ジ百
,4.02.2015

鷺角男10Ю0106/AM15/

Party Name:NTL      IMcet No/Dtte:17/81-
ELECTRONICSINDIA   ALC2/2014
LTD.              24.02.2015

Pany Name:NAMCδ ~~lMeet責 。/Date17/81i
INDUSTRIES PVT.LTD。 , lALC2/2014

124.02.2o15

ldecided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is ajDeemed .*Poft:.!T should provide a copy of Project Authority Certificate (pAC). In case the supply
iis against invalidation letter of an EPCG Authoiisation, the firm may be provided the following
information:- (i) EPCG licence number and date (ii) CIF value of the licence liii; Wtretfrer this licence
was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) products to be
lm.anufactured (vi) How EPCG licence holder intends to discharge the EO against tire ppCC licence.
iThe case stands deferred to 05.05.2015.
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bHm Ю Lr.sh Кメy宙晰n15 days dme The Commmee Js。

l、 ^^_^」 ^__“ ″  1  11   'Cther it iS a case of Physical Export/Deemed Export.In case it is a,Deemed expoft, firm should provide a copy of Project Authority Cirtificate (pAC). In case the supply
lis against invalidation lettei of an EPCd Authoiisation, the firm may be provided the following,
rinformation:- (i) EPCG licence number and date (ii) CIF value of the licence liiiy wtretfrer this licence
,VaS iSSued under Zero duty or 3 per cent schemじ |(iv) Custom duty saved amount (v) products to be
いanuねcmredぃ )HOw Eが CG H“nce hdder h`品 :1」面:温ご1ごおII黒:澪Ё速さIc話詰ITl^^ ____ _●    ■  1 ハ     `   ^_ ^_
The case stands deferred tO o5.05.2015.

Case No。 :44/11/81-

ALC2/2014

| IHQ File            RLA Fi18           titiヽ 6/D表さ16」 16ケ 8ケ2うbDさ庭:

15事鮒l椰1狙 iど鐵 1難Ψl,w‖継憮。祠剛.lTttT・驚:rfrom the firm has.been received from them, NC decided to send a reminder to the nnrit':'dTl:
,reply' The Committee also decided to check from firm whether it is a case of physical Export or
'Deemed 

Export. In case it is a Deemed Export, firm should provide a copy of project Authority
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provide following information:- (i) EPCG licenie number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount,
(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against
the EPCG licence. The case stands deferred to 05.05.2015.

Case No.:52/11/81…

ALC2/2014

I   Case No。 :6/11/81-

| IALC2/2014

24.02.2015            1              :

13」 鬼5α0036θAMlシ 性 危JliOЮ0167/AMly ち::Jttγ
α0510389948BttL5Ю

,2015:

Decision:NC noted that DIPP deflciency letter was issucd to thc irm on 24.02.2015.As no replyl

961from the irm has been received from them,NC decided to send a reminder to the nIIn to expeditei

lreply.The Commntec also decided to check from■ 111l whether■ is a case of Physical Export ol

lDeemed Export.In case it is a Deemed Export,flHn should pro宙 de a copy of Proiect Authorityl
‐Certinctte(PAC).In Case supply is against invalidation letter of an EPCG authorization,pleasei

provide fo1lowing information:― (1)EPCG Hcence number and date(il)CIF valuc of the licence(iii)|
Whctherthis licence was issued under Zero duty or 3 per cent Scheme(iV)CustOm duty saved amountl

(V)PrOducts to be manufactured(vi)HOW EPCG licencc holder intends to disOharge the EO againstl
the EPCG licence. The case stands deferred to 05.05.2015.                                     |

ICase No.:17/11/81-

ALC2/2014
Party Name:LAXMI Mcet No/Date:17/8ト Status:Deferred ,

ELECTRONICS MOULDS IALC2/2014
&PRECISION ENGG   124.02.2015
P.LTD.            |

Ha Fil. 
*-lnLA 

File lLirN;/D"t"'0710106186 D"f*
:01/81/050/00331/AM15/ .:07ρ 1/040/00360/AM15/ 25.07.2014      1DtteЮ5.05.20151

1 0も tiま61:ヽё1613d ti五1 5giti“t,18it8:薔基iζtted 6h i31iiう bi4 16 tA8 1:“「A‐ i8品 ndeF haζ  ttξ;:
97 been sentto the frm on 24.02.2015.But reply ofthe nllH is sull awaited despite reminder.Hence,NCi
decided to send a inal reminder to■ 1::i to furnish reply within 15 days dme.The Commntee alsol

decided to check from thc flilH whether it is a case of Physical Export/Deemed Export.In case it is al

l :Deemed export,■ rm should pro宙 de a copy ofPraect Authority Certincate(PAC).In Case the supplyl

,  iS against invalidation le■ er of an EPCG Authorisation,the■111l may be pro宙dcd the following:

l infOrma」 On:― (1)EPCG licence number and date ci)CIF vJue ofthe licence(iii)Whether this licence i
was issued undcr Zcro duty or 3 per cent Scheme(iV)CustOm duty saved amount(v)PrOduCtS to bei

l  manufactured(宙 )HOW EPCG licence holder intends to discharge the EO against the EPCG licence.I
IThe case stands defelTed to 05.05.2015。

|

~¨

IStatus:Deferredl

send a reminderto DoT to cxpedite thc rcplyo The case stands deferred to 05.05.2015.          :

9テ lcase NQ:37ノ 11/81‐

Party Name:JINDAL SAW
LTD

17/81-ドmhb司

|

解
27

IDate:05.05.2015
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Decision : NC noted that Deficiency letter was issued on 10.l2.2}l4 to the firm. A reminder has also r

been sent to the firm on24.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC I

decided to send a final reminder to firm to furnish reply within l5 days time. The Committee also,
decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a
Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply
ic ocaincf i-.r.lir{.+i^- l^++^- ^f ^- ED/'\/.\ a .,.L^-:^^-: -,- rr r tis against invalidation letter of an EPCG Authorisation, the firm may be provided the following.
information:- (i) EPCG licence number and date (ii) CIF value of the licence liii; Whettrer this licence 

r

was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) products to bel
manufactured (vi) How EPCG licence holder intends to discharge tn" BO against tire ppCC licence.,
The case stands deferred to 05.05.2015. - 

',
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No。 :71/11/81-

File File 10787376
1/81/050/00385/AM15/ 17/AM15/

: NC noted that Deficiency letter was issued on 10.12.2014 to the firm. A reminder has also

100
sent to the fl1111 0n 24.02.2015.But reply of the f111ll iS Still awaited despite renlinder.Hence,

げ

decided to send a final reminderto firm to fumish reply within 15 days iime. The Committee
decided to check from the firm whether it is a case of Pirysical Export/ Deemed Export. In case
is a Deemed export,flilll should prOvide a copy OfPraect Authority Certiflcate(PAC).In Case thc

is against invalidation letter of an EPCG AuthorisatiOn, the flrm may be provided the

infollllation:― (1)EPCG licence number and date(ii)cIF value ofthe licencc(lii)Whether
licence was issued under zero duty or 3 per cent scheme(iV)CustOm duty saved amount(v)

to be manufactured(宙 )HOw EPCG Hcence hOlder intends to discharge the EO againstthe
Iicence. The case stands deferred to 05.05.2015.

No。 :34/11/81- Party Name:MAHENDRA



R暇‰鴻肝翼1品〃L吉∬器ち:lξl尊ぶ£島.WHten commems Of DⅢ
宙de UoO.

lRA may take suitable conscquential action accOrdingly.                       |

Party Name:SUPRA

QUALITY
EXPORTS(INDIA)PVT.
LTD.

IHQ File           RLA File          Lic.No/Datc:0310787455 1Defer      l
l:01/81/050/00381/AM15/ :03/95/040/00373/AM15/ 131.07.2014       :Date:05.05.20151

Decision:NC notcd that Denciency letter was issued on 10.12.2014 to the flrm.A rerninder has alsol

103 been sent to the■ 1:H on 24.02.2015.But reply ofthe nrln is su‖ awaited desple reminder.Hence,I
NC decided to send a inal reminder to■ rm to fumish reply within 15 days dme.The Committecl
also dccided to check from the■ rm whcthcr itis a case of Physical Export/Deemed Export.In case

itis a Deemed export,f11lH should pro宙 de a copy of ProiCCt Authority Ccrtincate(PAC).In Case thel

supply is against invalidation letter of an EP(〕 (3 Authorisation, the flrm may be provided thcl

lfo1lowing infollllajon:― (1)EPCG licence number and datc(ii)CIF valuc ofthe licence(iH)Whethe■

lthiS liCCnce was issucd undcr Zero duty or 3 pcr ccnt Schemc(iV)CustOm duty saved amount(v)|
Products to be manuね ctured(vi)HOW EPCG licence holder intends to discharge the EO againstthel

lEPCG licence.The case stands deferred to 05.05.2015。                                 ,

Case No.:67/11/81-

ALC2/2014

Case No.:31/17/81¨

ALC2/2014

ALC2/2014
24.02.2015

1.

2.

104

Party Name:VEER-0-   Meet No/Date:17/81-   Status:Deferred I
METALS PVT.LTD    ALC2/2014

124.02.2015

器 蔦 :蕊 誌 Itt」 隔 靡 ::鳳
y「
辮 肝

万テ而 106235開
蕊 1:I

IDecision:NC decided to send a letter to fII:li to submit the fo1lowing infollHation as per written

iCOmmentsofDIPP videU.0.No.12/24/2015‐ TSW/104 dated 10/03/2015 as under:¨

1      丁here is no application in ANF and list of export &importた ems and accordingly′ lrm
l  mav be asked to submk the following informauon:

Specific list of Sheet metal components with their quantities in Nos. and

net weights thereof.
lnformation in respect of Sl. No. 3, 4, 5, 11 & 11A of Standard Deficiency
Format-com ponent wise.

1            3.丁 otal requirement of each import ttem′ export product wise′ in a tabuiar
i             fOrm

:The Committee also decided to check from the f11lH、 vhether it is a case of Physical Expo〃 Deemed
Export.In case l is a Deemed export,arm should pro宙 de a copy of Proiect Authority Certincate

(PAC).In Case the supply is against invalidation leter of an EPCG Authonsation,the nrm may be
provided the following infol11lation:― (i)EPCG licence number and date(ii)CIF value of the license

llii)Whether this licence was issued under Zero duty or 3 per ccnt Scheme(iV)CustOm duty saved

:amOunt(v)PrOducts to be manufactured(宙 )HOW EPCG licence holder intends to discharge the EO

29

|



|lagainstlheEPCGlicence.
The case stands deferred to 05.05.2015.

HQ File RLA File Lic.No/Date:0410159128 Defer
:01/81/050/003231AM151 :0412410401000231AM151 0l .08.2014 Date:05.05.2015

Decision : NC noted that DHI deficieniy letter was issued to the firm on26.02.2015. As no reply
l95 rfrom the firm has been received from them, NC decided to send a reminder to the firm to expedite

lreply. The Committee also decided to check from firm whether it is a case of Physical Export or
jDeemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
iCertificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please I

lprovide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
rWhether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
lamount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
lagainst the EPCG licence. The case stands deferred to 05.05.201 5.

Case No。 :9/11/81¨

IALC2/2014
Party Name:VOLEX
INTERCONNECT
I(INDIA)PVT.LTD.,

IMeet No/Date:17/81-

1錯″盤F
:Status:Deferred

Status:DeferredＦ
Ｉ
iCaseNo。 :36/11/81-    Party Name:INDO C00L iMcetNo/Date:17/8ト
IALC2/2014          1COMPOSITES PRIVATE IALC2/2014

聯馘淵軋鸞端芍面鏡扁 |

Decision : NC noted that deficiency letter was issued by C&pC to the
66 rreply from the firm has been received from them, NC decided to send

noted that deficiency letter was issued by c&pC to the firm on 04.01.2015. As no
f1111l has been rece市 ed from them,NC decided to send a reminder to the nilH tol

:釧
tl∫

3緊『轟WittlttltttF嗅鳳』
∝k・°mfm wh詭由おa∽

"J hysicall)d Export,f1111l shOuld pro宙 de a copy of Praectl

盛:量:rlI:躍鷺驚聰1)ぷ膚肌ir8品震
ill婿
辮器¶『話:lTttaサ計∬響胤

潔留思‖鷲t犠撃:器鳳lⅦ:露配轟)H°
W EPCG Hcencc hdd∝ h“nお bd“ httgel

;deferred to 05.05.2015.              |
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■itt∴五1幾l灘締"°

iion : NC noted that Deficiency letter was issued on l2.l 1.2014 to the firm. A reminder has also
sent to the firm on 24.02.2015. But reply of the firm is still awaited despite reminder. Hence,
decided to send a flnal reminder to f11ln to fumish reply within 15 days time.The Committec

ヨ

is a Deemed export,f1111lshouldprovideacopyOfPraectAuthorityCertincate(PAC).In Case the

is against invalidation letter Of an EPCG AuthorisatiOn, the flrm may be provided the

decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case
a Deemed export, firm should provide a copy of Project Authority bertificate (pACi. In case the,
ly is against invalidation letter of an EPCG Authorisation, t-he firm may be provided the
infol11lation:― (i)EPCG licence number and date(ii)cIF value ofthe licencc(iH)



this licence was issued under Zero duty or 3 per cent Scheme (iv)
Products to be manufactured (vi) How EPCG licence holder intends
EPCC licence. The case stands deferred to 05.05.2015.

聴蕗蕊壼:辮¬
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Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please

provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
lWhether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved

amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

against the EPCG licence. The case stands deferred to 05.05.2015.

ICase No.:31/11/81‐

ALC2/2014

|  lnoteNo.30(221)2014-ME dated 05.03.2015(copy enc10sed).

| IRAmay●
ke sulaЫe consequentid a“ on accordn」 y.

;PartyName,eVBnSHINe if"f""iNolOate'fZlAf-- ilpp.";O i

SMELTINC ALLOY P 'tALC2l2O14 
i iLTD., IZ+.OZ.ZO|5 i I

Case No.:33/11/81‐

ALC2/2014
FMeetNo/Datc 1 7尉

‐ Approved
CABLE TECHNOLOGIES ALC2/2014
IPVT.LTD, ,24.02.2015

町                                litil;'1[liilil:「

~~~~~…~―――一―――――――――――̈―̈―…………
                                            |

101/81/050/00347/AM15/   :07/24/040/00158/AM15/  108.08.2014

lDd.ir" t I.fC d""id"d;" *ttfy th. ffi p* *.itt." *rnr*tt 
"f 

DIPP rid. U'O.
rNo. 12ll4ll20I4-TSW/I83 dated 05llll20l4 as under:

l0 I 1. Words "Annealed tinned copper conductor, 600V" may be suffixed with the description of
i export products at Sl. No. 1,2 & 3.
i Z. Words "Annealed tinned copper conductor, 300 V" may be suffixed with the description of

.*port products at Sl. No. 4,5,7,8 & 9.

3. Words "Annealed tinned copper conductor, 2 Core,300V" may be suffixed with the

description of export product at Sl. No. 6.

4. Quantity of import item at Sl. No. I (Copper Wire Rod/Bars/Cathode) may be allowed as

7172.9 Kgs. on net to net basis as claimed by the firm.
5. Quantity of import item at Sl. No. 2 (PVC compound) may

I二鳳覇湯
31
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‐Case No.:86/11/81‐

IALC2/2014
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1藻薦満汀派15bserved~that the case is undξ  examination 3面[oEF w.e.■ 27.10.2014.The casei
lstands deferred to 05.05.2015.

HQ File IRLA File llic.NolDate:t0l0058729lDefer I

:01/81/050/00346lAMl5l :10124t040t00039/AM I 5/ I 1 .08.20 t4 Date:05.05.2015

Decision :NC observed that the comments of DHI have been received. Based on the comments of the
,DHI, the application of the firm has been sent to C&PC for examination. NC observed that the case
is still under the examination of c&pc. The case stands deferred to 05.05.2015.
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言…  僻Pi17/81-Fま Deferrel

開胤蕊濡萬「1   蕊;~囲鸞緬100404468霊裏IMI
IDecision:NC noted that Denciency letter was issued on ll.12.2014 to thc f11lH.A reminder has also

H3綻
Ъ淵 』 ll紺 ∫l″

・

:錦l忠 腎 Ⅷ
IL?負he nm、 釧 lawJ“dd“ple К面 nttL Hm∝

,

furnish reply within 15 days time.The Commltee
also decided to chcck from the■ 111l whether it is a case of Physical Export/Deemed Export.In casel

l誦FTttlii「:需肌 湘 1まrrlittJR…
Atthority/Ce面ЯmecAoJn m∞ he

CG AuthoHsalon,the irm may be provided thel

if0110Wing inforlna」 on:― c)EPCG licence number and date(ii)cIF valuc ofthe licence(ili)Whetherl
this licence was issued under Zero duty or 3 per cent scheme(iV)CustOm duty saved amount(v)

Products tO bc manufactured(宙 )HOW EPCG licence holder intends to discharge the EO against the

iEPCG licence.The case stands deferred to 05.05.2015.                          |
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:ision : NC noted that deficiency letter was issued to the firm oi zq.oz.zol4. As no
firm has been received from them, NC decided to send a reminder to the firm to exr



The Committee also decided to check from■ 111l whether it is a case of Physical Export or Deemedi

lExport.In casc itis a Deemed Export,f1111l should pro宙de a copy of ProieCt Authority Certiflcatei

l(PAC).In Case supply is agJnst lnvJidadon leter of an EPCG authonzadon,pkase providel

留 蝋 轟「 Tl稟 :鰍∬ 塊 Iw∬ T格 穏 f観 ユ具 ユ」魁It:瓢『 鴛 ∫:LⅧ
tBI

Products to be manufactured(Vi)HOW EPCG licencc holder intends to discharge the EO againstthei
‐
EPCG licence.The case stands deferred to 05.05.2015.                         1

Party Name:KEI γF望ヽ1_P,C:17/8卜   Status:Deferred
INDUSTRIES LIMITED IALC2/2014

24.02.2015

HQ File           lRLA File          lLic.No/Date:0510390647 1Defer
:01/81/050/00355/AM15/ 1:05/23/040/00182/AM15/ 21.08.2014        1Date:05.05.2015

Decision:NC noted that Deflciency letter was issued on ll.12.2014 to thc flrm.A remindcr has alsol

H5綻Ъ淵』誌l卵∫l″燎3息腎Ⅷ
II:鼎
isI鶴淵露WTr:お鷺1鴛t源と|

also decided to check from the nilll whether itis a case of Physical Export/Deemed Export.In casel

itis a Deemed export,f1111l should pro宙 de a copy ofProicct Authority Certiflcate(PAC).In Case the

鷲l:Wil:網鷲it‖:F警蹴糧纏訛認猟∫席I絡lttieTh∬L鯉需脱t窓
|

lthis licence was issued under Zero duty or 3 per cent Scheme(iV)CustOm duty saved amount(v),

Products to be manufacturcd(宙 )HOW EPCG licence holdcr intends to discharge the EO against thei
EPCC licence. The case stands deferred to 05.05.2015.

Case No。 :53/11/81-     Party             Meet No/Date:17/81-   Status:Deferred
ALC2/2014         ,Namc:MAHARASHTRA IALC2/2014        1

isinrralEss lro lz4.oz.zots i i-'RLA Fil. - --lr-irN"lout.osrotg0fls fD.r*-l
:01/81/050/00367/AMls t l:os/2a/o4o/oot6stANnsl lzz.oe.zot+ lDate:05.05.2015 i

D""i.ir* NC ilt"d l

116,the firm has been received from them, NC decided to send a reminder to the firm to expedite reply. 
]

lThe Committee also decided to check from firm whether it is a case of Physical Export or Deemed 
i

iExport. In case it is a Deemed Export, firm should provide a copy of Project Authority Certificate j

t(pnC). In case supply is against Invalidation letter of an EPCG authorization, please provide I

following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether i

rthis licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) j

tProducts to be manufactured (vi) How EPCG licence holder intends to discharge the EO against the 
i

EPCG licence. The case stands deferred to 05.05。 2015.

Mささ1ヽ。/D農よiウ/81l  iStituζ ibefeFお j

Case No。 :41/11/81-

ALC2/2014

ICase No。 :54ノ11/81…

IALC2/2014

H71HQ File

Party Name:METENERE
LTD.

RLA F‖ e

ALC2/2014       1
24.02.2015     :

面 雨漸5晨」6ぢ lo350703 Defer
:01/81/050/00368/AM15/  :05/24/040/00178/AM15/  .22.08.2014

Decision :NC observcd that thc case is under cxanlination of MoEF、 v.c.■

stands deferred to 05.05.2015.

IDate:05.05.2015

26.09.2014.The case
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ドKlVAlL LlMllLり    |       _____1_…    … 1

lRLA File           iLic.Noノ Date:0510390712 1Defer      i
M15/ :05/24/040/00233/AM15/ 122.08.2014       1Date:05.05.2015'

HQ File           iRLA File          lLic.Noノ Date:0510390712 1Defer      i
:01/81/050/00370/AM15/ :05/24/040/00233/AM15/ 122.08.2014       1Date:05.05.2015'

=甲F¬  DI孵……
|

Decision:NC observed that the case is under examination of MSME w.e.125.09.2014。 The casel
stands defelTed to 05.05.2015.
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**.iii*l
jcomments of DIPP vide U.O. No.l2l24l20l5-TSW12l dated t)l}3lz}t5 as under:-
;

12ll Reply submitted by the firm vide their letter dated 17th December,20L4 has been perused and I

] firm may be asked to submit the following information: 
;

i t. Although there are no indigenous inputs in export items, weight of certain Ladder,
i type cable trays(Sl. No. 1& 2 of Annexure-A) is more than the Raw materialweights li 3nd the same may be clarified and corrected.
i z. Weight of Cable tray accessories (at Sl. No 12 to 16 of Annexure-A) has not been r

I indicated and also not included in export Weight. 
:i 3. lnformation in respect of Sl. No. 11 & 11A of Standard Deficiency Format, for,

i perforated Cable Tiays (Sl. No. 5 to 11of Annexure-A). --'/\-

No。 :56/11/81¨

IDecision:NC observed that the case is under examinatiOn of MSME w.e.108.10.2015。 The case
lstands deferred to 05.05.2015.



rl
Ithe Committee also decided to check from the firm whether it is a case of Physical ExporU Deemed j

,Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate I

1(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be I

lprovided the following information:- (i) EPCG licence number and date (ii) CIF value of the license 
i

1(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved 
I

ramount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO 
I

against the EPCG licence. The case stands defened to 05.05.2015 .

|

IStatus:Deferredl
Case No。 :76/11/81-

ALC2/2014

HQ Filc

ICase No.:3/11/81-

IALC2/2014

HQ File

ICase No。 :77/11/81-

IALC2/2014

1241

1HQ File

.:01/81/050/00391/AM15/

Party Namc:LM WIND  Mcet No/Datc:17/81-
POWER BLADES     :ALC2/2014
1(INDIA)PVT.LTD    24.02.2015

―|

:01/81/050/00390/AM15/  107/24/040/00175/AM15/  127.08.2014 Date:05.05.20151

pedJon:NC n∝ ed血江dencにncyに■er was tζi“ by醗lё お

“

さh品 6h iラb,201ilξお
|鯰21叩

L謄乳∬粗me:e:1凡 l:島讐翫鮮ぷ電驚?淵i』 RT賞 :ドII翼』
Export or Deemed Export.In case it is a Dccmed Export,■ 1lH should pro宙 de a copy of Proiccti

lAuthonty Certincate(PAC).In Case supply is against lnvalidation letter of an EPCG authoHzation,1
please provide following information:― .o)EPCG licence number and date(ii)CIF value of thc
licence (iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge
the EO against the EPCG licence. The case stands deferred to 05.05.2015.

RLA File Lic.No/Date:0710106571 1Dcfer

RLA F‖ e
~厄
ic.No/D薦 :091oo60893 Defer

101/81/050/00317/AM15/  :09/24/040/00264/AM15/  128.08.2014 Date:05.05.2015

- - - Decision : NC noted that deficiency letter was issued to the firm on 24.02.2015. As no reply from
123 the firm has been received from them, NC decided to send a reminder to the firm to expedite reply.

The Committee also decided to check from firm whether it is a case of Physical Export or Deemed

,Export. In case it is a Deemed Export, firm should provide a copy of Project Authority Certificate
(PAC). In case supply is against Invalidation letter of an EPCG authorization, please provide

following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether
this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v)
rProducts to be manufactured (vi) How EPCG licence holder intends to discharge the EO against the
'EPCG licence. The case stands deferred to 05.05.2015.
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Decision : NC noted that deficiency letter was issued to the firm on 24.02.2015. As no reply from
Ithe firm has been received from them, NC decided to send a reminder to the firm to expedite reply.

'The Committee also decided to check from firm whether it is a case of Physical Export or Deemed
iExport. In case it is a Deemed Export, firm should provide a copy of Project Authority Certificate
,(PAC). In case supply is against Invalidation letter of an EPCG authorization, please provide

lfollowing information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether,
Ithis licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v)l
;Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against the
EpCC licence. The case stands deferred to 05.05.2015.

,HQ File RLA Fiie Lic.Nobate:07r0r06616 Defer
i:01/81/050/00378/AM l5l :07 /24/040100178/AM l5l ,O3.Og.2Ol4 Date:05.05.201 5

j n""i.ioo , NC noted tirat o.r,.i"n.y*r., *u, issued on I l. t;'.;r;to the firm.-^ ;;;;;;;;
i,r. i-b::n.t.nt to the firm on 24.02.2015- But reply of the firm is still awaited despite reminder. Hence,,

i"'iryC decided to send a final reminderto firm to fumish reply within 15 days time. The Committee

, ]:l:" decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case 
I

I iit is a Deemed.export, firm should provide a copy of Project Authority bertificate (pACi. In case the,

I i.^r.?plY. 
is 

.against invalidation letter of an EPCG Authorisation, the firm may be provided the

I l!ll".ying information:- (i) EPCG licence number and date (ii) CIF value of the litence iiii; wtrettrer
j itit.licence vas issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v)

I il:Iyts to be m_anufactured (vi) How EPCG licence holder intends to discharge the EO against ttre i

EPCG licence. The case stands defened to 05.05.2015.
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1

also decided to check from the firm whether it is a case of Pirysical Expoft/ Deemed E-p;. il .;;;
it is a Deemed export, firm should provide a copy of Project Authority bertificate (pACi. In case the ,

o"^^l', i. ^^^i.^^+l--.^lll^r:^-- r--- . nn^^
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er and date(‖ )CIF value ofthe licence(Hi)Whether

ed under Zero duty or 3 per cent Scheme(iV)CustOm duty saved amount(v)'
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闇漑漁臨繭漑熙輛酬    |IStandS deferred to 05.05.2015.
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I:01/81/050/00595/AM15/  1:09/24/040/00351/ノL:01/81/050i00595/AMl5/ i:09124104010035I/AMl5/ itr.tO.zOt+ ; i

,Decision : NC decided to ratiff the norms of above AA as per written comments of DIPP vide U.O. t_J-r

lrZq iNo. t2l24l2oL5-TSWL9 dated 10 lo3l2o7s as under:- i
I

1 Net weight of export product may be specified as "30615.6 Kgs. containing 30615.6
Kgs. of Galvanised wire of 1-.6. mm dia) ".

2 Quantity of import item may be allowed as applied for i.e.

Kgs./Kg. content in the export product.
30922 Kgs. as 1.01

IRA may take suitable consequenial ac● on accordingly.

田脇 蕊 i薦閉臨蕊
rDecision : NC decided to send a letter to firm to submit the following information as per

recommendation of the representative of DIPP:

BOI,4,5a1l ofsDL

EI:謂T庶:1甘g鰍』ま議「器憲柵器霊よλ『
T』器留ぶ;電詰棚:

i(PAC).In Case the supply is against invalidation letter of an EPCG Authorisation,the■
rm may be

provided the fo1lowing infollllation:― (i)EPCG licence number and date(li)CIF value of the license

l(iii)Whether this licence was issued under Zero duty or 3 per cent Scheme(iV)CustOm duty saved

37

(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

the EPCG licence. The case stands deferred to 05.05.201 5 .
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ICase No.:61/17/81-

lALC2/2014

Party Name:GOLDSTONE MeetNo/Date:17/81-   Status:Deferred
INFRATECH LIMITED  IALC2/2014        1          1
1                       124.02.2015            1              1

1器厨児5υ0059σAMly剛臨 蕊 肝 1譜∬鼎
α09ЮO° 1741諄
橿孵:

ib“tibiIヽ c decぬさごおξどAど flも1ざおh品 18`16品 i the foli6薔 ittL轟応品圧おお
‐
基1許 聯hti811

comments ofDIPP宙 de U.0.No.7/336/2014-TSW/126 datcd 03.02.2015(copy enc10sed).
1311

1The Committee Jso dedded to check■ om the im whether■ is a case of PhysicJ Export/Deemedl
Export.In case it is a Deemed cxport,■ 111l should pro宙 de a copy of ProieCt Autho五 ty Certincate

(PAC).In Case the supply is against invalidation leter of an EPCG Authorisation,the nrm may be

iprOVided the following information:― (i)EPCG licence number and date(ii)CIF value ofthe Hcensel
l(iH)Whether this licence was issued under Zero duty or 3 per cent scheme(iV)CustOm duty savedi

ly‖総部出1:』∬躙漁よ鳳11と思LT:ξ::冽i:ldd∝
henぉЮd“httge tte EO

[:'11;::0/00592/AM15/ ~               I

B2鷲111:iV濯竃lT』:鷺胤牌糧品:錮
dけ DT bttettm m H Ю2郷 Asm Кメy
l decided to send a reminder to the fllHi tO expeditel

ireply.The Committee also decided to check from■ 111l whether it is a case of Physical Export Or

lDeemed Export.In case it is a Deemed Expolt,Arm shOuld pro宙 de a copy Of Prdect Authority

l認1露 l齢 尾
・

i肌棚 i:熙も普艦 糧 離
湘 dtt°n腕 ∝ Oftt EPCG tth“zttoL山

"|e number and date(ii)CIF value ofthe licencc(iH)
IWhether this licence was issued under ZerO duty or 3 per cent schcme(市)CustOm duty saved
lamOunt(v)PrOducts to be manufactured(Vi)HOW EPCG licence holder intends to discharge the EO、
againstthe EPCG licence.The case stands deた rred to 05.05.2015.                      |

|
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|  |:01/81/050/00594/AM15/ :07/24/040/00258/AM15/ .05.H.2014       1o5.05.2015   1

1133,もdibi:｀こ品ted“表dさia品,ぉ1ざLζ i

■馴.‰ξa総認点『麗ぷT:設ハ

|:鷲驚l網i浦難欄
I  IWhether this lに ence was issued under ZerOこ

.):t'
F

i 1,-ll' f'rl

us.. -; :,'i'' - t,tTvd:tl'ii::rt



amount (v) Products to be
against the EPCG licence.畷跳翌硼蜜TTT田~    ~~際
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ICase No.:13/17/81‐

IALC2/2014

~聞

聴 FLSTOMNDR閉
邪

=7/81-

1

I

Status:
Deferred

Decision : NC decided to send a letter to firm to submit the information as per written comments of

1351DHI宙
de U.0.No.3(34)/2015‐TSW(B)/88 dtted 12.02.2015(copy endOsed)

IThe Committec also decided to check from the nilll whether itis a case of Physical Exporザ Deemed

腔 け ‖ 篤 I」 l島貯 1塊 謂 鷺鵬 譜 ld「
面

“

a∞Ⅳ 」 R●銀 A崚htty Centtte
letter of an EPCG Authorisation,the flrm may be

iprovided the fo1lowing infollllation:‐ (1)EPCG licence number and date(li)CIF value ofthe licensc

l(iii)Whether this licence was issued under Zero duty or 3 per cent Scheme(iV)CustOm duty saved
amount(v)PrOducts to be manufactured(vi)HOW EPCG licence holder intends to discharge the EO

lagainstthe EPCG licence.The case stands deferred to 05.05。 2015.

, Decision : Decision : NC decided to send a letter to firm to submit the following information as per
i136 recommendation of the representative of DIPP:

|1剛
httDL

The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed

Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate

,(peC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be

lprOVided the fo1lowing information:― (1)EPCG licence number and date(ii)CIF value of the license

・  ■ 11■ :｀ `1l fi■ 1・ 」
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I 
-I lOii) Whether this licence was issued under Zero duty or 3 per cent Sctrimi (iv) Custom duty saved i

I lamount (v) Products to be manufactured (vi) How EPCG licence holder intends to dischareein. fO I

I lagainst the EPCG licence. The case stands deferred to 05.05.2015 . - 
;

Pa■y Name:DYNAMIC   IMcet No/Date:17/81- Approved
ICABLES PVTo LTD.     IALC2/2014
1                         ‐24.02.2015

IHa F," - r-A Fir. -lr-i".N"ro ut .nNoqT6gtr - I

l:01/81/050/00s83/AMls/ l:B/24/0a0t00034/AMls/ ltq.fi.zot+ 
I

P*,-.:r,: -.,fC 
a"ciaio toffi ee 

", 
p* r'.itt..*"rrr*"t, 

"rorpp 
,ia; u.o. 

i

|No.72/2a/2015-TsW137dated7o/o3l2o75asunder:.

I eavance authorization may be ratified as under: i

ll
it^i 1. Word "Aluminium Conductor, Armoured" may be prefixed with the description of export

i item
2. Net weight of export product may be specified as 11724 Kgs.
3. Quantity of import item at Sl. No 1viz. Alumimium lngots may be allowed as applied for i.e.

2979.6 Kgs. on net to net basis.
4. Quantity of import item No. 2 viz. XLPE Compound may be allowed as 2839 Kgs. on net to

net basis as claimed by the firm.
5. Quantity of import item at Sl. No 3 viz. Copper Wire Rods may be allowed as applied for i.e.,

219.6 Kgs. on net to net basis.
6' Quantity of import item No. 4 viz. Galvanised Steel Wire may be allowed as applied for i.e. t

‐    ′ ~  ~「 ~‐ ~‐‐―…・・・―・ ・・・‐・―Ч,Vu==:oし v」 しヽE:VV::●  :::● yυじdi:υwCu db dIJp‖ eu ttor l.e.|
1710 Kgs.On netto net basis.                                                    .

7. Quantity ofimpOrtitem No.5 viz.PVC cOmpound may be a‖ owed as app‖ ed fori.e.3812.41
Kgs.On net to net basis.

RA may take suitable consequential action accordingly.
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Decision:NC noted that the case was referred tc

pertains to MOs.NC decided tO send the applicatiOn to MOs fOr examinatiOn.The case stands

defelTed to 05.05.2015.
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tRA may take suitable consequential action accordingly.

iC"*No.:1s7i781- -- - F;rtyiGr.DYNAIv'trc -iM*tN"/D"trl7l8i-- 
[lpp-*d

iALC2t20t4 lCaeLsS pvr. LrD. l/^rcztzot+ I, I lz+.oz.zots I

障QΠた       IRLA RL       Lic.No/Dttα 13100476971器航5α0058イAⅢy l鷺危刷10Ю003νAM y 諸∬究γ
α13Ю0476971

Decision:NC decided to rati″ the nOrrns of above AA as per writen comments ofDIPP vide U.0.
:No.1212412015-TSW4O dated 10 lO3l2O75 as under:-

1. Words " 1.1 KV LT" may be suffixed with the description of export items at Sl. No. 1 & 2.

2. Net weights of export products at Sl. No. 1 & 2 may be specified as 27565 Kgs. & 2376!

140 Kgs. respectively
3. Quantity of import item at Sl. No 1viz. Alumimium lngots may be allowed as applied for i.e.

19893 Kgs. on net to net basis in export item at Sl. No. 1.

4. Quantity of import item Sl. No. 2 viz. XLPE Compound may be allowed as applied for i.e.

7671 Kgs. on net to net basis in export item at Sl. No. l-.

5. Quantity of import item at Sl. No. 3 viz. Alumimium lngots may be allowed as applied for i.e.

77986 Kgs. on net to net basis in export item at Sl. No. 2.

6. Quantity of import item Sl. No. 4 viz. XLPE Compound may be allowed as applied for
5175 Kgs. on net to net basis in export item at Sl. No. 2.

「
―
壼

rRA may take suitable consequential action accordingly.

:.e.|

」
「蕊璃押而~~

剛 扁
DedJoFl NC deddedto ratitt me nOrlns Ofabov
No.12/24/2015-TSW/141 dated 10/03/2015 as under:―

141

1. Net weights of export product may be specified as 23161 Kgs.

2. Quantity of import item at Sl. No L viz. Alumimium lngots may be allowed as applied for i.e.

17896 Kgs. on net to net basis.

3. Quantity of import item Sl. No. 2 viz. XLPE Compound may be allowed as applied for i.e.

5175 Kgs. on net to net basis.

RA may take suitable consequential action accordingly.

Case No。 :67/17/81-

11424LCν
2脱 4

IHQFile

Party Name:DYNAMIC
CABLES PVT.LTD. IALC2/2014

124.02.2015

41

Lic.No/Date:1310047704

No/Date:17/81‐



U.O. No. 30(203)/2014-ME dated 05.02.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Taking clue from sloN c-1394, quantities of import items may be allowed as under:

(i) Import item No.1 viz. Primary Unalloyed Aluminium as 1.02 Kgs. /Kg. content
in the export product as claimed by the firm.

|

Import item No. 2viz.Magnesium as l.l0 Kgs. /l(g. content in the export
product as claimed by the firm.

Import item No.3 viz. Silicon as 1.075 Kgs. /l(g. content in the export product
as claimed by the firm.

RA may take suitable consequential action accordingly.

(H)

(iii)

Case No.:35/17/81¨ W聴濡P~産調P捌―F品ζ焼ふКdiParty Name:ALSTOM   Mcct No/Date:17/81-  istatus:Deferred
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Decision:NC decided tO send a letter tO f11ln to subnlit the information as per written cominents Of

DHI vide U.0,No.3(36)/2015-TSW(Bソ 29 dated 12.02.2015(copy enc10sed)

The COmnlittee also decided to check fronl the nllll whether it is a case of Physical Expolt/Deemed

Export.In case it is a Deemed export,0111l shOuld pro宙 de a copy of Praect Authority Certincate
/DArヽ  T_^^^^`1^^ ___- 1 ・    ・   ・   … ● .  .     _

/

Name:SHERA
PVT.LTD.

No.:74/17/81- Namc:APAR No/Date:17/81-



provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved

iamount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

lagainsttigEPCG licence.The case stands deferred to 05.05.2015.

Case No.:41/17/81-

ALC2/2014

|       |       レ4022m5   1
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Case No.:77/17/81-
‐ALC2/2014

隔 お1高面晨悪面語1。 send a letter to■ rln to subm■ thc hbrln江lon tt per wHien comments of
lDHI videU.0.No.3(33)/2015-TSW(B)/70 dated 04.02.2015(copy enc10sed)

The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
rExport. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). [n case the supply is against invalidation letter of an EPCG Authorisation, the firm may be

provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved

amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands deferred to 05.05.201 5 .
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' 
NC oiiia"i i" i"ra i iitt.i io n., tosubmit tr,. inio.*iii;; ;i p;i-;ritten commenti oi

. .- ,OUt vide U.O. No. 3(27)/2015-TSW(8y69 dated 04.02.2015 (copy enclosed)
147'

The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed

rExport. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate

I(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be

iprovided the following information:- (i) EPCG licence number and date (ii) CIF value of the license

(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
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The Commitee also decided tO check frOm the nllll whether itis a case of Physical Export/Deemedi

Export.In case l is a Deemed export,lm shOuld pro宙 dc a copy Of Prdect AuthoHty Certincatel
PAC).In Case the supply is against invalidatiOn le■ er ofan EPCG Autho面 sation,the frm may be
)r∩viaeパ the fh‖

^u′
ina inttr_。 +:ハ“

. /:ヽ Cnaハ 1:^^_^__ _  1     1 ,   ′●●、 ^__  _   ^ ‐       `ided the fol10wing infollllation:_(i)EPCG licence number and date(ii)cIF value Ofthe licensel
l■ /■ 04■ ^_4■ :^ 1:^^_^^― ――- 1_    1   ■  _    .      ^面)Whether this licence was issued under Zero duty or 3 per cent scheme(iV)Custom duty savedl
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|lhO口Drハ 1:^^^^^ T■ ^^^^^_ム __J_ 1 '   1   ^´ ^_^^´ ^the EPCG licence.The case stands deferred to 05.05.2015
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152 Decision:NCdecjdedtoratifythenormsofaboveAAasp"r*rin.ncommentsof 
DIppvideU.o.

iNo. L2/24/2015-TSW52 dated 10 /O3/ZOl':Sas under:_

Of from sl.No lto 17 rnay be fied as under:
SI.No. Net Export
weight(Kgs.)

SI.

No
Net Export
weight (Kgs.)

Si.

No.

Net Export
weight (Kes.)n

副44

--'ictj
' r" ' l!-rcil

U*: I,i i 'r" z.ll^itInt'i';itel

pec rot"d thut th; "*" *"r *d ffiE: Nc;bs"*ed-ttut ine iu1.
ipertains to DIPP. NC decided to send the application to DIPP for examination. The case stands
ldeferred to 05.05.20 I 5.

No.:4/17l81- Party Name:STAR :Meet No/Date:l7lgl_

ド
而eferredi
蘊需:|

14

2015

1. Net



1 81420 7 800 13 4950

2 40200 8 1000 14 6360
3 46200 9 1640 15 2960

4 3280 10 2040 16 1880

5 13279 11 2960 17 105000

6 2207 12 4320

2. Words " XLPE insulated" may be suffixed with the description of export products at Sl. No.

1to4.
3. Words " with communication cable(4x 0.5 mm2 Cu conductor)" may be suffixed with the

description of export product at Sl. No. 17.

4. Quantity of import item at Sl. No 1 viz. Copper Wire Rod(8 mm dia)(E.C. Grade) may be

allowed as 38980 Kgs. for export products at Sl. No. 5 to 17 , taking clue from Engineering

Tables No.4 & 5.

5. Quantity of import item at Sl. No 2 viz. Primary Unalloyed Aluminium may be allowed as

applied for i.e. 170748.72 Kgs. for export products at Sl. No. 1 to 4 & 17, taking clue from
Engineering Table No. 5.

Quantities of import item at Sl. No.3 viz. XLPE Compound may be allowed as L.O25

Kgs./Kg content in the export products at Sl. No. 7to 4, as claimed by the firm.
Quantities of import items at Sl. No.4(PVC Resin) & 5(Plasticiser) may be allowed as L.025
Kgs./Kg content in the export products at Sl. No. 5 to 17 as claimed by the firm.

may take suitable consequential action accordingly.

Decision : NC decided to send a letter to firm to submit the following information as per written
comments of DIPP vide U.O. No.121241201S-TSW/153 dated 1010312015 as under:-

1. lnformation in respect of Sl. No. 3 & 11 of Standard Deficiency Format.

2. Detailed calculations/basis for the quantities of import items

IThe Conllnittcc also decided to check from the f11lH whetheritis a case of Physical Expo〃 Deemed

lExport.In case it is a Deemed export,flilH should pro宙 de a copy of ProieCt Authority Certiflcate

(PAC).In Casc thc supply is against invalidation letter of an EPCG Authorisation,the flm may be
provided the fo1lowing infoll:lation:― (i)EPCG licence number and date(li)CIF value of the license

l(iH)Whether this licence was issued under Zero duty or 3 per cent Scheme(iV)CustOm duty saved
amount(v)PrOducts to be manufactured(宙 )HOW EPCG licence holder intends to discharge the EO

‐againstthe EPCG licence.The case stands deferred to 05.05.2015.
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lP,1lPi9F iNC ttled t与 Ⅲ CLA Pりhi宙leゃter No.05/24/40Ю
1.12.2014 has informed that the subject authorization is on repeat basis. Hence, NC decided to close :

re case. RA may take suitable consequential action accordingly. i

Case No。 :64/17/81-

IALC2/2014
lmttα
ARFNN〕A

|

Decision : NC decided to ratify the norms of above AA as
No.12/24/2015-TSW/155 dated 10/03/2015 as under:―

7. Quantity of import item at may be allowed as 536 MT as 1.06 Kgs./Kg. content in the
export product.

i

IRA may take suitable consequential action accordingly.

3 0(20 4) I 20 l4-ME dated 02 / 0 6 /20 | 4 (copy enc I osed).

RA may take suitable consequential action accordingly.

mtt take s面 tあle consequen傾 Ja面on“codh」y.           
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ision : NC noted that RA Mumbai vide letter No.03/95/040/O73OlAM15/l0l dated Oi.lZ.ZOru
informed that the subject authorization is on repeat basis. Hence, NC decided to close the case.

躙た畑~~   鵬渕
げ
呼 |

PヽVT.LTD.,      124.02.2015        1      :



Deemed Export. In case it is a Deemed Export. firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please

provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved 

'

rornouflt (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO 
I

against the EPCG licence. The case stands deferred to 05.05.2015.

159

rstatus:Deferred j

Ha Fit. |RLA Fil" 1犠樵誌お面聯而膏競たr Date: |
|

:01/81/050/00551/AM15/  103/95/040/00545/AM15/  105.12.2014 105.05.2015
1191,、__|

IDecision:NC decided to send a letter to■ rm to submit the following infollllation as per w面 tteni

comments ofDIPP宙 de U.O.No.12/24/2015-TSW/159 dated 10/03/2015 as under:-        1

1. Detailed calculations for the requirement of import item, supported by the Cross

sectional diagram of export product.

Net weight per KM of export product.

Material balancing viz. net content of each imported and indigenous input, per KM of

export product.
i

i

tThe Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed

;Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be

:provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license

l1iill Whettrer this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved

,amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

tagainst the EPCG licence. The case stands deferred to 05.05.2015 .
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1601DHI宙
de U.0。 No.3(26)/2015-TSW(B)/68 dated 04.02.2015(copy enc10sed).

The Committec also decided to check from the frm whetheritis a case of Physical Exporザ Deemed

Case No.:16/17/81‐
‐ALC2/2014

161 Case No。 :45/17/81-

Party Namc:STERLITE
ITECHNOLOGIES LTD. 諄鮮…

2.

3.

iExport. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate

1(PAC). [n case the supply is against invalidation letter of an EPCG Authorisation, the firm may be

tprovided the following information:- (i) EPCG licence number and date (ii) CIF value of the license

riiii) Wtrettrer this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved

amount(v)PrOducts to be manufactured(vi)HOW EPCG licencc holder intendsto dischargethe EOI

against the EPCG licence. The case stands deferred to 05.05.201 5 .
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: NC observed that the case is under examination of MSME w.e.f. 13.01.2015. The
defelTed to 05.05.2015。

1謎淵
/17/81-1器

蹴 釜

棚児50/0054yAmy― 1鵬粘υ∞857//
Decision:NC decided tO ratitt the n0111lS Ofabove AA as per written comments ofDIPP宙

de U.0.|

器蹴撚Ψ&1孵…‐「Ⅳ̈d

No.7/32/2015-丁 SW/19 dated 26/02/2015(copy enc10sed).

RA may take suitable consequential action accordingly.

Case No.:10/17/81-

HQ Filc RLA Filc Lic.No/Date:0310791833 1DeferDate:
:01/81/050/00550/AM15/ :03/95/040/00675/AM15/ 109.12.2014

Decision : NC noted that the case was under examination of DIT w.e.f.20.01.2015. NC observedIthat the case pertains to DIPP. NC decided to send the application to DIpp for examination. The case
lstands deferred to 05.05.2015.

|

ALC2/2014
Party Namc:MAXOP
ENGINEERING

|~ |    |

%4ぃ喜
"    

蹂LA Ⅲe

b          l

lrr\< r 'w rrtL.r\ rile tLlC.NO/Dat
r:01/81/050/00se0/AMl5/ :05t24/040/003es/AMls/'ii.li.iotq

|

Decision : NC noted that cLA Delhi vide letter No.05/24ro4olo395/AMl s/zALC-il/cLA dated09'12'2014 has informedthat the subject authorization is on repeat basis. Hence, NC decided to close
case.RA may take suitable cOnsequential actiOn accOrdingly.

Case No。 :46/17/81…

ALC2/2014

is under examination of MSME

48

′TING PVT LTD

No/Date:0510392310 Date:
'AMl5/ )Og.tz.zoru 5

No。 :55/17/81‐ No/Datc:17/81-

Name:WIELAND No/Date:17/81-
ALS INDIA

defelTed t0 05.05.2015.
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D""i-id, NC not.airi"t Oef,iiencvlette. n ^ i;rr.d by C&rc toin. f,rrn on 03^032015. A, *l
166,reply from the firm has been received from them, NC decided to send a reminder to the firm to

expedite reply. The Committee also decided to check from firm whether it is a case of Physical

Export or Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project
Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization,

lplease provide following information:- (i) EPCG licence number and date (ii) CIF value of the

licence (iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
saved amou雛 o ProdudS Ю bc mmuね∝uКdい )HOW EPCG H凝

獅 llドllTill:ilTlthe EO againstthe EPCG licence. The case stands deferred to 05.0

Case No.:27/17/81-

ALC2/2014

|  IHQ File
1671:o1/81/050/00562/AM15/

~Meet｀
3扇面 7/81-

ALC2/2014
124.02.2015

Party Name:AVDH00T
ENGINEERS(PROP.
VASUDEO D.
:YERAVDEKAR)
RLA File

l:31/83/040/00194/AM15/

|~囲
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|

: NC decided to ratify the norms of above AA as per written comments of MSME vide

3 0(205y I 4-ME dated 0 5.02.20 1 5(copy enclosed).

IRAmaytakesuitaЫ econsequentiJ ac● on accordingly.
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Size of conductors in cables alongwith quantities of cables in Kms., conductor size wise.

Detailed calculations for the requirement of each raw material, export W:Se
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I  IMOS Vide u.oo No.2(2)/2015-TW dated 09.02.2015(copy Cnc10sed).            |

ぽ 凛 committee also decided tO Che断 耐 h曲
ム
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3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

――ヽ―――――――――――――――‐‐‐‐――‐‐‐‐―‐‐‐‐‐――‐‐‐――‐‐‐‐‐‐‐‐‐――‐‐‐―――‐‐‐――‐‐‐――――‐‐―――
・・
‐――_____―――

=―
_=_=二_____‐…………――‐̈――‐・

‐―_____‐―――‐‐‐―――
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―

:

jthe Committee also decided to check from the firm whether it is a case of physical Export/ Deemed
lExport In case it is a Deemed export, firm should provide a copy of project Authority Certificate
iGaC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be

il.f."i9.:d the following information:- (i) EPCG licence number and date (ii) CIF value of the license

lliiil W.h:,|.I this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
iamount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
iagainst the EPCG licence. The case standi deferred to 05.05.201 5 .
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hctured(vi)HOw EPCG licence holder intends to discharge the EO I

lagainstthe EPCG licence.The case stands deferred to 05.05.2015.               ハ
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‐  iCase No。 :22ノ 17/81…     Party Namc:PHOENIX   Mcet No/Date:17/8卜    Status:Deferred l
lALC2/2014          FOILS PVT.LTD.     IALC2/2014        1

‐24.02.2015            1              1

1HQ File           lRLA File          ticINo/DateiOし 16ウう

'66`153fer 5注

8: 
…‐

|

|  |:01/81/050/00557/AM15/ 1:03/95/040/00685/AM15/ 115.12.2014       105.05.2015   1

1Decision:NC decidcd to send a letter to nrm to submitthe infollllatiOn as per wHtten comments of

172M°
S Vide U.0.No.2(2)/2015-TW dated 09,02.2015(copy enc10sed).            :

The Committcc also decided to check from the nilll whetherit is a case of Physical Expo〃 Deemedl
Export.In case it is a Deemed export,lrm should pro宙 de a copy of Proiect Authority Certincatel

(PAC).In Case the supply is against invalidation letter of an EPCG Authorisation,thc irm may bei
‐  provided the fo1lowing information:― (i)EPCG licencc numbcr and dtte(ii)CIF value ofthe licenscl

(iii)WhCthcr this liccncc was issucd undcr Zcro duty or 3 per cent Scheme(iV)CustOm duty saved
amount(v)PrOducts to be manufactured(宙 )HOW EPCG licence holdcr intcnds to discharge the EO l

'against 
the EPCG licence. The case stands deferred to 05.05.2015 .

|

h73

ICase No。 :24/17/81-     Party Name:PHOENIX  IMcet No/Date:17/81-   Status:Deferred i
lALC2/2014          FOILS PVT.LTD.     :ALC2/2014        1           1

124.02.2015            ‐              1

1HQ File           ‐RLA File          Lic.No/Date:0310792002 1Defer Date:   |
101/81/050/00559/AM15/  103/95/040/00554/AM15/  15.12.2014            105.05.2015     1

1Decision:NC decided to send a lctter to nllllto submitthe infollllalon as per wHtten comments of

lMOS Vide u.0.No.2(2)/2015¨TW dated 09.02.2015(copy enc10sed).            :

IThe Committec also decided to chcck from thc Arm whethcritis a case of Physical Export/Deemed

Export.In casc it is a Deemed export,Arm should pro宙 de a copy of Proiect Authority Certincatel

(PAC).In Case the supply is against invalidation letter of an EPCG Authorisation,the nrm may bei
provided the bllowing informaJon:― (i)EPCG liccnce numbcr and date(ii)CIF value ofthe licensel

l(ili)Whether this licence was issued under Zero duty or 3 per cent Scheme(iV)CustOm duty saved
amount(v)PrOducts to be manufactured(宙 )HOW EPCG licencc holder intends to discharge the EO I
‐againstthe EPCG licence.The case stands deferred to 05.05.2015.                              |

Party Namc:WORLDFA
IEXPORTS PVT.LTD.

「4'    I I:|;|!||lill11:|:::::::::~li;i:li:~lii;iii「 ii:i:iii:ii:i:;iiliilili::iiili:i~1:;lilli:'lili'11'「 ~11テ

iitil:;~ii:;1:i::;II

I L. Words "containing 48OOO Kgs. of Non-Magnetic Stainless Steel Cold Rolled Circles (200 
i

i Series)" may be suffixed with the description of export product. 
I: 2. Words "of relevant thickness" may be suffixed with the description of import item and its 
i

quantity may be allowed as applied for i.e. 52300 Kgs. as 1,.10 Kgs./kg. content in the export

item.
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Case No。 :69/17/81‐

ALC2ノ2014

r5日
]厨‰ Ю%04/AMⅣ 膨 男 :OЮ餌卿 Amy諸 お究 γ

α

“

Ю

"241雛 雛

:

Decision:NC noted thatthe case sentto DIPP on 20.01.2015.NC observed that thc case pertains to

DHΠ.NC decided to Send the applicatiOn to DHI for eXaminationo The case stands deferred t]

05.05.2015.

８７．Ｎｏ。‥
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卿
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1761器厨児50Ю0605加肝
Decision : NC noted that the case sent to DIPP on 20.01.2015. NC observed that the case peftains toDHI' NC decided to send the application to DHI for examination. The case stands deferred to
05.2015.

」

:NC noted thatthe case senttO DIPP On 20.01.2015.NC Observed that the case pertains to
月 ^^:力 ^" `^ ^^_J た1__    1・   ・      ____ ^       _

―V―‐●,――■■,“ しヽ■■V υ
“
oし νυlL“ 11loしυDHI.NC decided to send the application tO DHI fOr examination.The case stands deferred to

05.05.2015.

Case No.:73/17/81‐ Paiv Name:DIGI DRIVES
ALC2/2014

lon:NC noted thatthe case sehti6 biPP on,616i120131ヽ ё6t)scrvcd that the case pertains tO‐
NC decided tO send the applicatiOn tO DHI for exalnination.The case stands deferred fハ

|

uCし luじu ιυ sCna lne appllcatlon tO DHl lor exalnination. The casestands deferredtol
5..05.2015.

rMeetNo/Date:17/81-,St"iur:O"ie.reO
tALC2l2014 

I

24.02.2015

Lic.No/Date:06 I 0038008 Defer Date:16.12.2014 05.05.201s
:NC decided tO send a le■ gr t。 .111l tysubmit the following information as per
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12/24/2015- 「́ SW/179 dated 10/03/2015 as under:-

l. Details of manufacturing operations on import items.

2. Difference in export and import items

3. Net weight of other inputs in export products, imported or indigenous, if any.

ICase No.:65/17/81…

IALC2/2014 COMPANY LIMITED ALC2/2014
124.02.2015

IParty Name:RUBY MICA

,l8o 13,4,s&l l of SDL.

I iThe Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed

, ,Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
i(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be

:provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license

,(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved

機器総搬鷺』∬冊灘鳳 11を肌 T認器:lw

iCase No.:78/17/81-      tParty Name:MAHENDRA  IMcet No/Date:17/81-  IApproved i
猛LCiわbi万     INEilUSTⅢ ES    ttL″

盤 F    I｀

4 1

[                        |                        :24.01|                         |                         ;24.02.2015            1
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I

ItAt lDecisio.n : NC 
_decided 

to ratiff the norms of above AA as per written comments ol 
II lNo. L2/2412OL5-TSW181 dated L0 lO3l2O75 as under:-

, ; l. Quantity of import item at S.No. I may be allowed as applied for i.e. 8644.72 Kgs asI I l.0l Kgs./kg. content in the exporl item.
i r 2. Quantity of import item at S.No.2 may be allowed as applied for i.e. 259.43 Kgs as

l.0l Kgs./kg. content in the export item

The Committee Jso dedded to check■ om the nfm whetheritis a case of Physical Expo〃 Deemedi
Export.In case it is a Deemed export,■ rm should pro宙 de a copy of Proiect Authority Certiflcatei

(PAC).In Case thc supply is against invalidation le■ er of an EPCG Authorisation,the irm may bei
provided thcお 1lowing informadoni― (i)EPCG liccncc numbcr and date(ii)CIF valuc ofthe license:

(i五 )Whether this licence was issued under Zero duty or 3 per cent Scheme(iV)CustOm duty savedl
amount(v)PrOducts to bc manufactured(宙 )HOW EPCG liccnce holdcr intends to discharge the EO I
againstthc EPCG licence The case stands deferred to 05.05.2015.                   :

臨 繹 蔦y蹴 馘
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IRA may take suitable consequential action accordingly.

Case No。 :40/17/81-     Party Name:BANCO    Meet No/Date:17/81-   Status:Deferred
ALC2/2014          PRODUCTS(INDIA)   :ALC2/2014

ILIMITED 
 ` ´
 レ4.02.2015      1

器 Л児

"Ю“

η Am y閉 臨

"げ
AMy閉 器

CttЮ餌∝
"圏

「

~~

Decision : NC noted that the case sent to DIPP on 20.01 .2015. NC observed that the case perlains to
DHI. NC decided to send the application to DHI for examination. The case stands deferred to
05.05.2015.

|

Decision : DHI vide U.O. No. 3(31)/2015-TSW(B)175 dated 05.02.2015 has provided comments.
However, the Committee noted that firm is importing CRNGO electrical Steel in coils. NC decided

check from firm whether the import item CRNGO Electrical Steel in coils is in primary form or
:ondary form.

case stand defelTed t0 05.05.2015.

check from firm whether the import item CRNGO Electrical Steel in coils is in primary form or
:ondary form.

case stand defelTed tO o5.05.2015.

一Party Name:plUBEA
SUSPENS10N INDIA LTD.

繋5器航5α∞%=話
「

~
RLA File

:31/83/040/00198/AM15/

: NC decided to ratify the norms of above AA as per written comments of DIPP vide U.O.
12/24/2015-丁SVV/185 dated lo/o3/2015 as under:‐

1. Quantity ofimportitem may be allowed as l.067 Kgs./Kg.cOntentin the export product asl

per Si(DN at SI.No. C-600
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RA may take suitable consequential action accordingly.

Case No。 :39/17/81-

ALC2/2014

HQ File

:01/81/050/00574/AM15/

Case No.:42/17/81…

ALC2/2014

HQ File

IPartyName:WELSPUN
ICORP LTD.
|

lRLA File…
~~~~~~一―一―

|:34/24/040/00239/AM15/

1器 IELSPIIN

|

甑面百
~~~~

4ヽeet No/Date:17/81-

ALC2/2014
24.02.2015

iStatus:

I)eferred

LicoNo/Date:34100408101Defer

‐18.12.2014 lDate:

1g6 Decision : DIPP vide U.O. No.12/2a12015-TSW186 dated 70 lo3lrltshas provided::::11:
However, the Committee also decided to check from firm whether it is a case of Physical Export or
rDeemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please

provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved

amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

against the EPCG licence. The case stands deferred to 05.05.2015.

~〕

Ii:,ll:Fこ

五 万 π 蒟 百 Status:
rDeferred

187

ILic No/Date13410040808 1Defer Date:

:01/81/050/00577/AM15/  134/24/040/00228/AM15/  118.12.2014 05.05.2015

Decision:DIPP vide U.0.No.12/24/2015-丁 SW/187 dated 10/03/2015 has provided commcnts.

W塾 欄 輔 哺 ‖爾 鶯 脩 灘 |

Whether this licence was issued under Zero duty or 3 per cent Scheme(iV)CustOm duty savedi

amount(v)PrOducts to be manufactured(宙 )HOW EPCG licencc holder intends to discharge the EO:
againstthe EPCG licence. The case stands deferred to 05.05.2015.

Pa■y NamcWELSPllN Veき
]況Tα
1781-lmtd

CORP LTD.    ハ
語 2.2015    1124。
|

He File RLA File Lic.No/Date:3410040812 Defer Date:

Decision : DIPP vide U.O. No.72/2a/2015-TSW/188 dated 7OlO3l2Ot5 has provided comments.
188 Ho*.rer, the Committee also decided to check from firm whether it is a case of Physical Export or
' D..*.d Export. In case it is a Deemed Exporl, firm should provide a copy of Project Authority

Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please

, 'provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved

amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

against the EPCG licence. The case stands deferred to 05.05.2015'

レ

Case No.:43/17/81-

ALC2ノ2014

刺
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iCase No.:32/17/81-

IALC2/2014

: NC decided to ratify the norms of above AA as per written
30(21 0)12014-ME dated 05.02.2015 (copy enclosed).

mtt take s面 taЫ e consequentiJ ac」 On accぎdttly.

競危刷お蕊
=蔦「

~賭
ぢ鰍γα0410159Я5F~~
脚円
~冨

1

１

１

∃

comments of MSME vide

:01/81/050/00567/AM15/

|

comments of MSME vide

RA may take suitable consequential action accordingly.

」
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No.:62/17/81‐ Name:METENERE No/Datc:17/81-

15

ecision : NC decided to ratify the norms of above AA as per written comments of MSME vide
.O. No. 30(208)12014-ME dated 05.02.2015 (copy enclosed).

may take suitable consequential action accordingly.

No.:75/17/81‐

4

: DIPP vide U.O' No. 12124/2015-TSW190 dated 1.0 /O312OLS has provided comments.
the Committee also decided to check from firm whether it is a case oi physical Expoft or

Export. In case it is a Deemed Export, firm should provide a copy of pioject Auihority
e__(PAC). In case supply is against Invalidation letter of an EPC-G authorization, please

following information:- (i) EPCG licence number and date (ii) CIF value of the licenie (iii)'this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

the EPCG licence. The case stands deferred to 05.05.201 5.

File

No.:33ノ 17/81‐

File           lRLA rilざ
:01/81/050/00568/AM15/
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揮Q RL   ~~~~~IRLA Rに
101/81/050/00569/AM15/  ::04/24/040/00239/AM15/

7/81-~~

語     κ賭語霜「
~

‐Case No.:34/17/81¨

IALC2/2014
Party NameiCODINA
‐METALIC PRIVATE
ILIMITED

Status:Deferred

_              ‐|、 lJ0

■′:II=11■轟瀞
"・

Decision:NC dccidcd to send a letter to firm to submit the following information as per written
lcomments of E)IPP vide U.O.No.12/24/2015-TSW/193 dated 10/03/2015 as under:¨

193

,The Committee also decided to check from the firm whether it is a case of Physical Exporti Deemed
lExport. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). [n case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
rprovided the following information:- (i) EPCG licence number and date (ii) CIF value of the license I

(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved 
I

ramount (v) Products to be manufactured (vi) How EPCG licence holder intends to dischargein. fO j

,against the EPCG licence. The case stands deferred to 05.05.201 5. 
i

t--re*
1 lttLCztzma ipxpoRrs lALc2DOt4 I ilL I lziiiiots i I

l,oolFe-ffi inr-AF'I" ffimf*D"t*-l
j"'i:ovrvos0/00ss6/AMls/ 1:03t95/040/00786/AMl5/ 122.12.20t4 ios.os.zors i

l lne.tr,r, i l

i Inertains. 
to ltff NC decided to send the application to DIPPfor examination. The case stanOs 

Ir ldeferred to 05.05.2015. 
i
:

~…

孵辮
/17/81-~

り5語蕊瑞蔦 .y~聞麒
貯ユ臨脳7ぷ胤鵠酸器‖]罫鷲i踏l
:RA may take suitaЫ e consequendJ actiOn accordingly.Iヽnり laKC SullaDle COnsequenual act10n accordingiy。

                   |

1. Size of export item.
2. Detailed calculations for the quantity of import item with wastage claimed at each

stage of manufacture supported by documentary evidence/drawings etc.

´
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丁|

7. Requirement of each import item- export product wise.
2. Total requirement of each import item, export product wise, in a tabular form

Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
ixport. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
ided the fo110wing infolllla」 on:― (1)EPCG licence number and date(ii)CIF value of the liccnse

(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
the EPCG licence.The case stands defelTed to 05.05.2015.

Case No.:58/17/81‐     IPanyName:Π P
▲Ir,ゎ nl∠             IT口 ρ口ヽr、 Ir、ハ I口 o

Meet No/Date:17/81-
ALC2/2014 ITECHNOLOGIES

IPRIVATF TTlヽイTTTIPRIVATE LIMITED

13∫||:50/00593/AM15/ 

´
|お:ち』港iO/00335/AM15/ 階お器

α"Ш%2
Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide U.O.
No. 3(28)201S/TSW(By1 l2 dated 04.03.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

ALC2/2014
24.02.2015

Case No.:51/17/81‐ Party Name:KUMAR
ENGINEERING WORKS
| |:lil:::':::|::ill'II:言

ス:角ri~~――一
 |そ

'I:1155r~~―
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四
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1 99 r :01/8 I /050/00541/AM I 5/

Decision : NC decided to ratify the norms of above AA as per written comments of DHI
No. 3(30)20 I 5/TSW(By1 7 dated 02.02.2015 (copy enclosed).

宙de U.0.

may take suitable consequential action accordingly. 」

HQ File

Case No.:8/17/81‐ Party Name:KOTSONS

・    ' 1    1  
‐r`d0

視ュ:∫ふ二itilま‖
"・

|

P.LTD

58

:NC noted that CLA Delhi vide letter No.05/23/040/0442/AM15/ZALC― 1/CLA dated
12.2014 has informed that the subject authorization is on repeat basis. Hence, NC decided to close
case. RA may take suitable consequential action accordingly.



--__--- T W.oLzots
inqeil. -lRLAFtre @
l:01/81/050/00s43/AMls/ l:06/24t040/0002s/AMlst p|.12.2014 

I

loecision : Nc a."ia"a to raiify tni normi of above AA ;-ff;ritten comments of DHI vide U.O.

INo.3(29)2015/TSW(B)/76 dated 02.02.2015(copy endOsed).
:RA may take suitable consequcntial action accordingly.

Case No.:50/17/81¨

IALC2/2014
|

IHQ File

:01/81/050/00585/AM15/

,Decision : NC decided to send a letter to firm to submit the following information as per written
comments of DIPP vide U.O. No.l2l24l20l5-TSW201 dated 1010312015 as under:-

1,. lnformation in respect of Sl. No. 4, 5 & 11 of Standard Deficiency Format, export
product wise.
Thickness of aluminium coil/Aluminium Colour coated coils in export products at
Sl. No. 1 & 2 have been indicated as 0.25 mm & 0.50 mm respectively, whereas, in
import items it has been indicated as 0.21 mm. , & 0.46 mm respectively The
same may be clarified and their correct thicknesses may be indicated.

3. Detailed calculations for the quantities of import items.

rThe Committee also decided to check from the firm whether it is a case of Physical ExporV Deemed
lExport. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
I(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
lprovided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
r(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
iamount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
,against the EPCG licence. The case stands deferred to 05.05.2015.

:Party Name:SIECHEM
|TECHNOLOGIES PRIVATE
]LIMITED 1孵…

…
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Date:

2015

rDecision : NC noted that the case sent to DIPP on 13.01.2015. The representative of DIPP informed
that the application of the subject authorization is not available with them. Hence, NC decided to
'send a copy of the application to DIPP for examination. The case stands deferred to 05.05.2015.

ILic.No/Date:04101



l:01/8 I /050/006 I 4/AM I s/ l:U/24lo4uoo2ss/ AMts/ 113.01.2015

Decision : NC decided to ratiff the norms of above AA as per written comments of DIPP vide U.O.
12/24/2015-丁SVV/203 dated 10/03/2015 as under:―

l. Quantity of import item at Sl. No. I may be allowed as applied for i.e. 5607.25Kgs. after
taking clue from Engineering Table 5.

RA may take suitable consequential action accordingly.

Case No.:84/17/81-

ALC2/2014
Party Name:BILCARE
LIMITED

Decision : NC observed that the case is under examination of C&PC w.e.f.27.02.2015. The case
defelTed to 05,05.2015。

Case No。 :26/17/81-

HQ File

:01/81/050/00561/AM15/

棚 賠:鑑D.1痛孵   |
跳ち脇0/001a晨Ⅲy閉絣 α32100774∞聞.尉:

~F憑
潔甲「
~―     I

Decision : NC noted that the case sent to DIPP on 04.02.2015. NC observed that the case pertains to
DHI. NC decided to send the application to DHI for examination. The case stands deferred to
.05.2015.

鵠柵鵠  證繹 | ~ゝ Status:Deferred

Approved

|

卜露謬盤省
α08Ю 1345創

「

RLA File
:08/24/040/00402/AM15/:01/81/050/00536/AM15/

207 Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide U.O.
No.12/24/2015■SW/207 dated 10/03/2015 as under:―

Quantity of import item at may be allowed as applied for i.e. 318 MT as

content in the export product.
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Case No.:83/17/81‐

ALC2/2014

: NC observed that the case is under examination of C&PC w.e.f.27.02.2015. The case
defelTed to 05.05.2015.

No/Date:17/81-

14

15

1111)厨鬼50/00619/AM15/  F::'I;:10/00228/AM15/~

Party Name:BILCARE

…
臨面高温戸圏肝

3110065209圏需
~

60

1.06 Kgs./Kg.



| IRAmaytakesuitablざ面 sequential actionttcordin」 y. コ

ICase No.:81/17/81…

4

|

‐ALC2/2014
LIMITED 124.02.2015

IParty Name:TIRUPATl  lMcet No/Dtte:17/8卜    IStatus:Deferred

PLASTOMATICS PVT  IALC2/2014        1

「
~ ~

ILWIITED

|"譲蕊 鳳 1話」
~蕩
鳳漏罵調船需

而而
雷聴丁

i becisibI~:NC observed that the casc has 5高高品ζ高面高葡面
「
on o5b」 .20iS,「T百薇藻面薦

| |
2081HQ File208 HQ File           iRLA File           lLic.No/Date:1310047786 1Defer Date:
|    :01/81/050/00616/AM15/  :13/24/040/00009/AM13/  13.02.2015            105.05.2015

Decision : NC observed that the case is under examination of DIPP w.e.f. 05.03.201 I: NC observed that the case is under examination of DIPP w.e.f. 05.03.2015. The case

stands defelTed to 05.05.2015.

deferred to 05.05.2015.

Omine Agenda Meeting No。 17/81 dated 24.02.2015

SI.No.185

CASE NO.AR― M/s Powergear Ltd., Bangalore.

MeetingNo. l7l81 F.No.01/81/050/798/AM07/DES― H

Dated:24.02.2015 Requcst of M/s Powergear Ltd.,Bangalorc for rnodiflcation in IO NollllS in

respect of AA No.0710049603 dated 15.01.2006 issued fornl RA,B壁 ュga10re.

necisio* tlC oUs.rre,t tt"rt ttr" yarc is related to PH. NC decided to take up the case in the next rneeting.

The case stand defelTed to 05.05.2015.

SI.No.186

CASE NO.AR― M/s Savera Auto Comps (P) Ltd.
MeetingNo. 17l81 F.No.01/80/050/00042/AM12/DES― H

Dated:24.02.2015 Request of tvt/s Savera Auto Comps (P) Ltd. for fixation of adhoc Norms in

respect of Advance License No. 03 10622965 dated 23.03 .2011 .

the case is under examination of C&PC. A DO from this Directorate has beenDecision:NC observed thatl

sent on 03.02.2015 to C&PC

Sl.No。 187

to expedite the matter. The case stand defened to 05.05.2015.

r11■ り

、:o● r

t rridO

ti:.liIIttI(1ふ il:r"

CASE NO.AR‐ M/s. Lietner Shriram Manufacturing Limited

MeetingNo. 17l81 F.No.01/81/050/0488/AM10/DES― Ⅱ

Dated:24.02.2015 Advance Licence No.0410110189 dated 15.12.2009
£

61



RLA'sF.No.04/24/040/00236/AM10

●
，

Decision: NC o
PE/DE from the firm is still arvaited. NC decided to send

been received.
a reminder to

However, the report
the firm to expedite

: regarding
the reply .The case stand defelTed to 05.05.2015.

SI.No.188

SI.No.189

SI.No.190

CASE NO.C_17 M/s. Paramou,

Meeting No. 17/81 DU/Z∠ //AIVli Z/υ LS-11

ri。 _:Dated:24.02.2015 vr.rrrrudLru, rur cnanglng tne composttron of the export product in respect ofAA No. 0510300201 dated 24.08.201I

Decision: NC ob 
g.The case stand deferred to 05.05.2015.

CASE NO.C_1 M/s. Carclo Technicat Rtastics 1fl f_tC

Meeting No. 17l81 0∠/UU4j/AⅣユ
´
14/1り LS-11

pDated:24.02.2015 r\vyusDr ur rvus. uar'ro lecnnlcar prastlcs_(p) Ltd. Bangalore (100%EOU)
forwarded by Deveropment commissioner s)ciz aungut"*. ror fixation of
scrap/wastage norrns.

Deci゛ o『 NC                 as
been sent on 03.02.2015 to C2貶 PC tO expedite the inatter.The case stand defelTed to o5.05.2015.

蹴たま猟糎翫繭面聴嶽

「

高覇面高耐面而 vide U.0。 No.
L. Description, quantity & net weight of export items may be modified as under:

Ｓｉ
。
Ｎ。

Description Size Quantitv

{Kms,〕

New we:ght

{Kgs.)1 Electric Cables, Copper Conductoi XLpf
insulated, Unarmoured. 1100 Volts

lCx 935 SQMM 5.23 43204

2 Erecrnc Laotes, copper conductor pVC
insulated, armoured, 1100 Volts

19Cx 2.5SQMM 2.02 2518
3 2Cx 2.5SQMM 5.59 244似

62 /
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CASE NO.AR-3 M/s. Sterlite Industries (I) Ltcl-

Meeting No. 17/81

Dated:24.02.2015

F.No.01/81/162/96/AM12/DESiiI

Request for fixation of IO Norms in respectffi
3510030590 dated 15.06.2010.

い
:凛」竜ぶ静f榔

『



4 Electric Cables, Copper Conductor TPLSF

insulated, PVC Sheathed, armoured,
1100 Volts

3Cx 2 5SQMM 54.68 27837

5 Electric Cables, Copper Conductor XLPE

insulated, TPLSF Sheathed, armoured,
1100 Volts

4Cx 50 SQMM 5.99 19222

6 4Cx70 SQMM 6.99 29802

7 4Cx95 SQMM 2.42 13974

8 4Cx 120 SQMM 2.17 15884

9 4Cx 185 SQMM 4.0 40790

10 4Cx 240 SQMM 0.95 12881

11 Electric Cables, Copper Conductor PVC

insulated & Sheathed, armoured,
1100 Volts

5Cx 2.5SQMM 29.02 17383

12 7Cx 2.5SQMM 1.46 782
13 12Cx 2.5SQMM 8.54 8345
14 14Cx 2.5SQMM 1.95 1991
Ｅ
υ
■
■ 27Cx2 5SQMM 2.67 4489
16 2PxO.5SQMM 79.33 31922
17 8PxO.5SQMM 492.24 347675
18 12Px O.5SQMM 22.25 19220
19 16Px05SQMM 5.33 5912
20 20Px O.5SQMM 9.95 12220
21 lPx l.5SQMM 6.0 2025
22 2Px l.5SQMM 8.28 5723
23 4Px l.5SQMM 9.43 8476
24 8T x O.5SQMM 12.0 9062
25 lTx l.5SQMM 6.0 2456

2. Quantities of import item at Sl. No 1 viz. Continuous Cast Copper Rod/Cathodes/Wire bars/Wire
Rods(EC Grade)may be allowed as under:

For Export products mentioned at SI. No. l to 15 as 8184.28 Kgs./KM′          405.6
Kgs./KM′  42.55 Kgs./KM′  65.06 Kgs./KM′  1651.19 Kgs./KM′    2216.16 Kgs./KM′
3307.64 Kgs./KM′   4168.14Kgs./KM′   6116.94 Kgs./KM′  8509.18 Kgs./KM′  106.31
Kgs./KM′  154.29 Kgs./KM′  258.46 Kgs./KM′  299.84Kgs./KM & 581.25 Kgs./KM
respectively as app‖ ed for by the firm taking clue from Engineering ttables 4& 5.

For ExpOrt products mentioned at SI.No.16 to 25 as l.01 kgs/kg content in the Export

products.

3. Quantity of import item at S,No.2 may be allowed as under:

b)

5to 10.

4to 10.

(a) XLPE Compound as 1.05 kgs./kg content in the Export products at Sl. No. 1 &

(b) TPLSF Compound as 1.05 kgs./kg content in the Export products at Sl. No.

:」

, イ  : ,1ヽ ir"…
uよ :Jl,ユ
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4. Quantity of import item at S.No.3 i.e. PVC Compond may be allowed as 1.05 kes./ke content in
the Export products at Sl. No. 2 to 4 & 11 to 25 .

5. Quantity of import item at Sl. No. 4 i.e. Steel ArmouringWire/Strip may be allowed as 1.02 kgs/kg
content in the Export products at Sl. No. Zto25.

RA may take suitable consequential action accordingly.

Sl. No. l9l

CASE NO.AR‐ 09 M/s. Toshiba JSW Power Systems p\4Itd., Chennai

MeetingNo. l7l81 F.No.01/81/50/60/AM14/DES― II

Dated:24.02.2015 Request for reconsideration of the case for ratification of norms in respect of
Advance Authorisation No.0410145237 dated 17.04.2013 issued from RA,
Chennai.

Decision:NC observed thatthe

05.05.2015.

reply of the firm is under examination of DHl. The case stand deferred to

Sl.No.192
Case No. AR- M/s. Lloyd Insulations (lndia) Limited
Mceting No.17/81 F.No.01/81/50/36/AM-10/DES― II
Dated:-24.02.2015 Request fOr amendment in description of import items in respect of Advance

Licensc No.0510241176 dated 12.05.2009.

Decision:NCnotedthatdeficiencyletterwasissuedtothefirmon.Asnor@en
received from them, NC decided to send a reminder to the firm to expedite reply. The Committee also
decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a
Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply is
against invalidation letter of an EPCG Authorisation, the firm may be provided the foliowing
information:- (i) EPCG licence number and date (ii) CIF value of the licence liii; Whether this licenci
was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EpCG licence.

The case stand deferred to 05.05.2015.

Sl.No.193

Case No. AR- M/s.Delton Cables Limited

Mceting No. 17/81 F.No.01/81/50/279/AM12/DES¨ II
Dated:-24.02.2015 Request for ratincation of norms in respect of Advance License No.

051030531l dated 14.10.2011.

Decision: NC obscrvcd
05.05.2015.

that the case is under examination of DHI. stand deferred to

Date:16.04.2015
Place:New Delhi Foreign Trade Development Officer
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谷譴夕Nypro
EMERG:NG MARKETS NYPRO FORBES PRODUCTs LiMiTED F(ORBES

20.06.2014

Zonal Jt. Director General of Foreign Trade
4tl'Floor, Shastn Bhavan Annex,
26, Haddows Road,
Chennai - 600 006.

Dear Sir

sub: Request for cancellation of Advance Licence No 041013g236 dated 1gl07 12012

Ref: . Our IE code No.049600g773.

File No. 04t24/040t00063iAM13 I 3Ut}t}ot3

With reference to the above we have requested thru our letter dated 27lolll0l4 to return
back of Advance licence No 0410138236 dated lglo1lz}l2 which was given for
extension of time. Till date we have not received the onginal back to us.

Since there are neither imporls nor exports against above licence and there are r1o ordei.s
from our customer we request your office to canoel the above licence.

Thanking you,

Yours faithfully,

」ヒ
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Govcntrnent Of lndia

Ministry of COmmuniCations and lnforrnatiOn Technology

Department ofElectronics and lnfonnttiOn TeChnology

Electronics Niketan,6,CGO COmplex
Ncヽv Delhi-110003

sub:Ratirlcation of norms in terms Of Para 4.7 of HBP。
(VOl・1)in respeCt

Advance Authorization No.0310727784dated 12.3.2013 issued in favour

M/s.Apar indusiries Ltd.Mumbai

暴{蝙111鰊■1考構蠍
IT軍烏捕

:IIttima‰ 欝 :=蕊おζ::1:属
2,00 0SS2,23250∝ 00帥d Cr vdue

,395.00).

ld in the Dcpartment Of Elcctronics and

駅Ъ轟脚l淵胤鳳1躙1滞

ｆ

ｆ

０

　

０

1. Series no. 1-2

II. Series no. 3

As applied for by the party with accountability clause

6466 No.
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MINISTRYOFCOMMINCAT10NSARTDINFORDIAT10NTECIINOLOGLMINDER
議 ぼ 爺 鎌 甲 赫 師

DEPARTMENT OF ELECTRONICS AND INFORMAT10N TECHNOLOGY
Website:Ⅶw.deity.go■ in

前
Date.¨ .̈.“ .・“""・●●

9.2.2015

"%か

イ

/徹
y熟
狙hm征

FTDO
O/o DGFT
Udyog Bhavan
New Delhi

M/s. Precision Electronics Ltd
D-l081, New Friends ColonY

New Delhi-l10065

Sub:-Application f or ratification of norms of Advance Licence No.05103 51436 dated

f g.6.ZOf : for export of " Power Distribution etc'"

Sir,

Please refer to your application received from the o/o the DGFT and this

Department,s letter of .r.n number dated 9.05.2014 on the subject mentioned above

requesting you to provide the following information to enable further processing of

the proposal :--

(DQuantityofimportitemslikecables,wiresinNo./Meters
(ii) The quantity of Import items required per unit of each of the export

Product
(iii) The justification of 100/o wastage claimed by you for wires and cables' as

it appears to be on higher side as far as cutting, stripping is concerned

2. you are requested to provide the aforesaid information at the earliest. In lieu

of the information *f *uy notte able to process the case further. If the information is

not received within fifteen days the .ur. ,nuy be treated as closed as far as this

department is concerned.

(Yours faithfullY

((Saurabh]httan3
Scientist'B'

w.rotDGFT UO No.01/81/50/160/AM14/DES-11/320
dated 10.10.2013

蕊 臨 潔 P師
EarqiFrmFr*-ct
e,rfr.S.sfr.effi
r$R6-''rooo,

ELECTRONICS NIKETAN
6,C.G.0。 COヽ4PLEX
NEVV DELHI‐ 110003

_/7
%,′ llィ tf

Public services closer home
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Department of Industrial Policy & Promotion

(Tsw)

t7
,4'6 7; t 9⌒

NC Meeting dated 2410212015 - Case No. 51/11/81 (lWs Hindustan Vidyut products

Limited ) (Advance Authorization No. 0510367987 dated 09.10,2013)

Advance Authorisation may be ratified as per SION at Sl. No. C-7 for
Engineering products

Norms committee may take a view 
./, -* 

=-:-rt 61 3 \ t ,-
(S. K. Jain)

Development Officer

Norms Committee II
DIPP No. I 2/241201 5-TSW1 7 dated 10/03/2015

b\ th
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Departlnent of lndustrial PoliCy&PrOmotiOn

CSW)

温鑑1鴨1制a響響龍島鼎潟光1『
ν譴(WS ttdtte T∝ hndO」∝Lmmed)
d30.12.2013)

Advance Authoristtion mり be ratifled as under

l Net wcight ofcxport product may be specined as 19950 Kgs

28u血
'ご
Ⅲ°よ躍乱】酬誌ミ翔 鳳盟纂盤錨識F・

C

19
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Norms committee maY take a vlew

SⅥ 9燃d Ю Юν劉 5

い・

″
佛 1,″

(S.K.Jain)
Development Ofrlcer



-44-
Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

21

,而κ

Subject : Application of M/s Hightemp Furnaces Ltd. for ratification of norm
of AA No. 0710101166 dated eT.Ot.2OL4.

Reference: DGFT ID Note No.01/81 lsol2t/AM lS/DES IIl199 Dated
29.12.2014.

Reference above, the application of the firm has been examined and it is
observed that import list is incomplete and certain other essential information
has also not been furnished along with the application. The Iirm may therefore
be requested to furnish following information:

1. Copy of advance authorization along with complete list of import
items.

2. Information as per S1. No. 3, 4, S, g & 11 of SDL.
3. Details of previous advance authorization if ratified earlier for/the

same export product. I
il,t

This issue with the approvat of IA (KKT). f' >71.,t
(Gajraj Singh)

Sr. Development Oflicer

5/TSWIB)/ QЧj datd21.01.2015.DHI UO No.3(13)/20

/

ル% 夕|か
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Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(BI Section

τ

"、

θ2、 ′ゞ

SuЧeCt:ApplicatiOn of M/s CrOmpton Greaves Ltd for ratiication of norm

of AA No.0310767077 Dated 21 01 2014.

Rcfcrence: DGH ID Notc No.01/81/50/63/AM 15/DES H/206 Datcd
30122014.

O/o DGm may refer to firm's reply dated 12.12.2014 forwarded to this
office under above reference. It is observed from the reply that they have
indicated resultant product 20.5 MVA I- Phase transformer while export
product covered in the subject authorization is 250 MVA I- Phase auto
transformer. Thus the information furnished under above reference are not
relevant with this case. The firm may therefore be advised to furnish following
information in respect of 250 MVA I-Phase auto transformer:

1. Information as per Sl. NO. 4, 5, 8 & I 1 of SDL.
2. End use of import item no. 21 in the manufacturing process.
3. Particulars of authorization obtained in the past and ratified by norm

committee for the same export product covered under this
application.

4. Technical details as per Appendix 33.

This issue with the approval of IA(KKT).

ク
｀

(Galral

Sr Devclopment

rDO,DES―II,DGr
DHIUO No 3(78)/2014-TSW(B)/ィ

タ
dated 24 02 2015

ハ‐‐‐‐膨多“『̈
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Ministry of Heavy Industries & prrblic Enterprises

Department of Heaty Industry
TS),V(B) Seqdoq

Subject : ApplicatiOn of M/s Sharda MOtOrs lndustries Ltd.fOr ratiflcatiOn of nOrrn

of AA No.0510378048 dated o3.02.2014.

Reference:DGr ID Note No.01/81/50/14/AM 15/DES H/168 Dated 14.11.2014.

Reference above, the applicatiOn and subsequcnt reply subnlitted by■
e fl...1

vide their letter dated 14.11.2014 has been examined and based on infO....ation made

available there in the prOposal is recOnllnended as under:

Ｓ‐
。
Ｎ。

&<port
Product

Net
wt./piece

ofEP

Import Items Quantity
recommended/piece of
EP

Silencer
Exhaust
A030M065

5.46 kg. i. Non alloy steel
aluminized steel coil.

ii. Cold rolled stainless
steel coil.

iv. Oxidation catalyst.

4 kg. with 5olo wastage.

O.72 kg. with 10%
wastage.

Being a component on net
to net basis.

2. Silencer
Exhaust
A034F778

6.8 kg. i. Non alloy steel
aluminized steel coil.

ii. Oxidation Catalyst.

5,94 kgo with 5%wastage.

Being component on net to
net basis.

3. Silencer
Exhaust
A030X284

6.90 kg. i. Non alloy steel
aluminized steel coil.

5.55 kg. with 5% wastage.

4. Silencer
Exhaust
A043T869

14 kg. ii. Non alloy steel
aluminized steel coil.

13.6 kg. with 5% wastage.

5. Silencer
Exhaust
A043T871

17.5 kg. i. Non alloy steel
aluminized steel coil

17.28 kgo with 5%
wastage。

6. Silencer
Exhaust
0155-3387

5 kg. ii. Non alloy steel
aluminized steel coil

4.93 kgo with 5%wasta87

This issue with the approval of IA(KKT).

β√ ′
「

町 DO.DES― II.DG「F.
DHI UO No。 3(80)/2014/TSW(B)/

|ルラ

Sr. Development Officer

Alか l。
アナ

dated 20.01.2015.

2`,ノノ,ノリ′
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Fo No.46011/1/2015… PC‐ II

Govemment oflndia
Ministry ofChellnicals&Fertilizers

Departrnent of Chellnicals`%Petrochernicals
*****

30
幼 ,夕 2,′∫

Shastri Bhawan, New Delhi-l10 001

Dated, the t1& FebruarY, 2015

OFFICE MEMORANDUM

Subject : Ratification of Advance Authorisation No.051037801I dated 03.02.2014.
* *,k ,f tf

The undersigned is directed to refer to DGFT U.O. No. 0l/81/50/0016/AM15iDES-IV116
dated 2212.2014 on the subject mentioned above. The item of exports are different types of
"Electrical Switching components / Parts". These are to be manufactured by "Injection Moulding
Process". The O/o of DGFT has asked the views of DCPC on the advice of DHI for import of
various polymers. The wastage applied is 5o/o, which is reasonable and is in accordance with
general SIONS.

The 5oh wastage may be considered on the net content of relevant Polymers i.e. ABS
Resin, Polycarbonate Resin, Polyamide - 66 Resin, Thermoplastic Elastomer (TPE), PP Resin,

ABS + PA6 Blend, Polyacetal Resin contained in the export product i.e. Electrical Switching /
Components / Parts.

This issues with the approval of competent authority.

(Dharam Vir)
Section Officer

Tele:- 23382575

Shri.Hardan]Das,
FTDO,0/o,DGFT,(DES¨ II)
Udyog Bhawan,
New Delhi-1100011

ん澤
°



―
―
―
ト
ー
ー
ー
ー
ー
ー
ー
ー
ー
ト
ー
ー
ト
ー
ー
ー

^



― 噛
″ 蒜

may be specified as40'225ily'.T'

Depart】nent Of lnduStrial POliCy`&PromotiOn

(TSW)

NC躙
脱 :響 (γ糧 :爵ふ静

Siぶ

::留
慇1(Wま ЛndJ SAW Lm■ ed)いdVan∝

.02.2014)

AdVance Authorization lnay be ratifled as under:

湖∬期ギ;ツ跳
i需税予ぶdl°

4mり be spedied“ 142209 MT,
'respectively.

TOtal Net weight of eXportitems at Sl.No.52%6 puttogCther may be Specifled2.

as 11.293 MT'

3. Net weight of export items at Sl' No' 7 '8 &9

25.482ft'ff A tO'+qg MT respectively'

4. Thickness of“ 3LPP cOating'' in expOrt itcrns atr Sl.No.
1 to 4 maY be sPecified

as "3.50 mm".

QuantitiesofimportitemsatSl.No.lto5maybeabY*asappliedfortaking
clue from SION C-iq3 fot export products at Sl' No' | &2'

QuantityofimportitemsatSl.No.6maybeallowedasappliedfor.

Quantity of import item at Sl' No' 7 viz" Epoxy Powder may be allowed as 5'468

lif tuti"g clue from SION C-1292'

Quantityofimporrit..utSl.No.sviz.Adhesivemaybeallowedasil.995
tir,uti"g cluJfrom SION C-1292'

Quantityofimporrit.",",Sl.No.gv\z.Polypropylene(PP)maybeallowedas
147.974MT. -  .

Quantities of import items at Sl' No' 10 ' 11' 12 &' 13 
-may 

be allowed as 7 '25

MT, 15.936 MT ,8;.;;rt'rriirr5 Rollsj &' :.596'15 MT respectivelv'

WeightofimportitematSl.No.14maybespecifiedas2O.|T2MTandquantity
of this item may be allowed on net to n.t basis with a accountability clause'

QuantitiesofimportitemsatSl.No.15tolgmaybeallowedasappliedfor
taking clue from SiON C-593 for export product at S1' No' 3'

Quantity of import items at Sl' No' 20 may be allowed as applied for'

Quantity of import item at S1' No' 2l viz' Epoxy Powder may be allowed as

0i.038 MT taking clue from SION C-1292'

Quantity of imp#lt"-n, ut sr. No."ij'rir. Adhesive may be allowed as

oi.og+ Mt,ukirrg clue from SION C'1292'

Quantityori*po,tit.*u.sr.No.z:vi,.eotyp,opylene(PP)maybeallowedas
i.031 MT.

３

　

４

15.

16.
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Quantities Of impOrt items at sl.NO.24,25,26&27 may be a110wed as
O.042 ⅣIT,o.lo～IT,602 Kgs.& 6.813Ⅳ〔T rcspectivcly.

Weigh1 0fimpOrtitem at sl.NO.28 may be speci■
ed as l.38 MT and quantity

ofthis item may be a110、 ved On nettO net basis、 〃ith a accOuntability clause.

Word``Relevant'' Inay bc prcflxcd with thc description Ofilnportitem at sl.No.

29 and its quantity rnay be a110wed as 1305 Kgs.

T∝」qua面des Of hpo■ i殿
議lL螢:ft熙:.艶T∝

hCr may be ttOwed
Within 2%OfFOB value ol

17.

18.

]|

19.

Norms Committee Ⅱ
DIPP No.12/141/2014-TSW/59

import item at Sl. No. 35.

Quantities of import items at
taking clue from SION C-593

dated 05/11/2014

22.

つ
４

20.

Words " of relevant grade and thickness,, may be added with the description of

Sl. No. 35 to 39 may be allowed as applied for*.
for export products at Sl. No. 7, g & g.

Norms committee may take a view

'/ -/'--:-=

(S.K.Jain)
Development Officer





24、 02、 lf

Office of the development Commissioner

Micro small & medium EnterPrises

MECHANICAL DIVISION

Subject: Adv. Authorization of Input output norms ul9:l Pltu 
4'7 agairrst advance

authorization no 04101 55212 dated i4.02.14 in respect of M/s Metaloid Architectural Pvt

Ltci.

The norms maY be fixed as follows:-

o lmport may be allowed for 1921 .68 kg inclusive of 65 '9oh wastage after affecting

1/3'd recovery for scrap. Total 98 sheets may be allowed for import'

ThisissueswiththeapprovalofDirector(ME)fortakingviewbyNC.

裂 、ζ
(K.S.Sodhi)
AD(ME)

Sh Hardhan Das、 FTDO,DGFT,UdhvoA
O/O DC,MSME UO No30(102)/2014‐ ME dated 13.01.15

%′ル′レ



請-77″

dated 07/08/2014

Department of lndustrial Policy`L PromotiOn
gsw)

乳器滉li網鑑:ぶλざ黙∫盤:∬島拙脳I:鳥乱;わ
ehぷah市激e

Advance Authoristtion may bC ratifled as u,der:

L構
」遅l慰椰騨轟麟薄繊漢簾批∫

Norms committee maY take a view

′
=諏 9・

り

(S.K.Jain)
Development OfflCer

:讐lilミI計ギデ汚ti;〕;::_″「s、v/104
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24.02.lゞ

⌒

Department of lndustrial Policy&Proll10tiOn

(TSW)

NC Meeting dated 24/02ノ 2015-Case No.13/8/81(ⅣVs Sterlite Technologies Linlited )

(Advance AuthorLation No.0310781628 dated 15.05.2014)

Advance Autho五zation may be ratifled as under on repeat basis as per Advance

AuthoHzation No 0310722786 dated 04.02.2013:

l  Words ``10TW/6Tヽ Vノ1/71l MM'' may be sufixed  v■ th the descrip●
on of export

2撒肥出品胤ょ棋橋471■12ぷ
4竜

It3.Quantity Of import item tt Sl.No.2r
1 02 Kgs/Kg contentin thc export prOductt7aking clue iom SION C-7

No.11lS COmmittec may takc a view

SヽV/49 dated

‰ 澤
ο

10/03/2015

/4-■ ■ 1"
(S.K.Jain)

Development Ofrlcer
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Departinent of lndustHal Policy&Promotion

(TSW)

NC Meeting dated 24/02ノ 2015‐ Case No.6ノ 8ノ81(ⅣVs Sterlite Technologies Limited)

(Advallce Authorization No.0310781996 dated 19.05,2014)

Advancc Authorisation mり be ratifled as under

l  VVords``7AS Strands/4115 MM''may bc suFlxed with the description of export

itcm

:営撚背躙認讐1∬計ま鴫:T滞留13潤f彙蹴hed ofic蟷 5700Kび
on net to net basis .

Norms committee may take a view

(S. K. Jain)
Development Officer

/多´ ■雪 `L″

Norms Committee II
DIPP No 12/24/2015-TSヽ V/51 datcd

>4報
°|

10/03/2015

ブ
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Department of Industrial Policy & Promotion

(rs!v)

NCMeetingdated24l02l20|5-CaseNo.3/17181(M/sAparlndustriesLimited)(Advance
Authorization No. 0310783542 dated 29.05.2014)

Firm may be asked to submit the following information:

1. Detailed calculations for the requirement of each raw material, export product

wise supported by the cross sectional diagram of the cable/ Buyers data sheet'

2. Net weight of each Cable

3.Materialbalancingviz.netcontentofeachimportedandindigenousinput,export
Product wise.

4. iotal requirement of each raw material, export product wise' in a tabular form

Norms committee may take a view

,d
24'02.tJ-

´ 碁
(‐′F tl″

(S. K. Jain)
Development Officer

Norms Committee Ⅱ

DIPP No 12/24/2015-TSヽ V/58 dated   10/03/2015
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Department of Industrial Policy & Promotion
(rs\Y)

NC RIeeting dated 24ノ 02ノ2015-Case No。 4ノ8/81(M/s Sterlite Technologies Limited

(Advance Authorization No.0310783667 dated 30。
05.2014)

Advance Authorisation inay be ratifled as under:

Net weight of export products may be specified as under:

Sl.

No.

Net Export

Weight(MT)
Sl.No. Net Export

weisht(MT)
Sl.

No.

Net Export

Weight(MT)

1 721.74 5 116.49 9 11846.6

2 210.979 6 1580.8 10 444.12

つ
Ｄ 3469.6 7 45.19

4 7327.8 8 5806.8

１

２

・卵出1」譜悧胤給腎:蒸ζ鑑掲退鮮ま1担純冨薦10 respectively taking clue from SION I

Accordingly, quantitics of import items at Sl. No. 1, 10, 22 & 26 may also be

reduced as 724.44ヽ4T,7382.46 NIIT,5635.8]VI「 Fぞ%1 1465 NllF respectively.

4.Quanthes Ofimpo■ hem(Magncshm:胤
fi∫軋島ユlを逮まl′k′キr化31 may bc allowed as l.10 Kgs./Kg.c(

respectiVely,taking clue fonn SION C-1394.

5。 Quantities of import item(SiliCOn)at Sl・
No.3,6,9,12,15,18,21,24,28&32
ntent in the export itern at Sl.No. l to 10

)-1394.

〕onductor Grease)at Sl・ No.25,29&33
lTそ%16 NIIT respectiVely on net tO net basis

O respectively,

Norms committee may take a宙 ew

一 =′― |`It

(S.K.Jain)
Development OfflCer

Norms Committee Ⅱ

E〉IPP No.12/24/2015-TSW/59 dated   10/03/2015

£
万
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Department of lndustrial Policy&Promotion

(TSW)

NC Meeting dated 2410212015 - Case No. 8/8/81 (lws Prakash steelage Limited) (Advance

Authorization No. 0310784688 dated 06.06.2014)

Advance Authorisation may be ratified as under on repeat basis:

l.sizeofexpo(productatSl.No.lmaybemodifiedas..oDlessthan25mm,''
2.SizeofexportproductatSl.No.2maybemodifiedas..oDlesstharr33.4mm,,.
3.QuantitiesofimportitemsatSl.No'1&2maybeallowedasappliedfori.e.

90MT&l25MTrespectivelyonrepeatbasisasl.065Kgs./kg'contentinthe
export Products at Sl. No. 1 & 2'

Norms committee maY take a view

/多
´
マ乖 1′だ

(S.K.Jain)
Development Ofrlcer

SW/65 dated   10/03/2015



``24,02.1ゞ-83´

Departinent of lndustrial Policy&Promotion

(TSW)

NCヽ〔eeting dated 24ノ 02/2015‐ Case No.24/8/81(Ⅳ Vs Prakash Steelage Lilllited)(Advance

Authorization No.0310784690 dated 06.06.2014)

Advancc Authorisation may be ratiflcd as under on repeat basis:

1. Size of export product at Sl. No. I may be modified as "OD less than 25 mm"'

2. Size of export product at Sl. No. 2 may be modified as "OD less than 33'4 mm"'

3.Quantities.ofimportitemsatSl.No.l&.2maybeallowedasappliedfori.e.
90MT&l25MTrespectivelyonrepeatbasisasl.065Kgs./kg.contentinthe
export Products at Sl. No. I & 2.

Norms committee maY take a view

SヽV/66 dated

物 ィ
赳∂

10/03/2015

/才 稀 ,ァ

(S.K.Jain)
Development Ofrlcer

lq3(
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Deparinlent of lndustrial Policy&Promotion

(TSVゆ

NC Meeting dated 1510712014 - Case No. 2318181 ( NVs. Shivalik Bimetal Controls Limited )
(Advance AuthorizatiOn No.0510388777 dated 17.06.2014)

Advance Authorization may be ratified as under:

Taking clue from SION C-397,quantities ofilnport itelns from Sl.No.l to 6

may be allowed as l.10 Kgs./Kg.content in thc export products.

Norms committee may take a vier,v

Norms Collllmlttee Ⅱ

DIPP No.12/103/2014-TSN1143 dated 07/08/2014

/多´
じ
季マ:ゝ

(S.Ko Jain)
Development Offlcer
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Offlcc ofthe developmcnt COmllnissioner

ⅣIicro srnall&mcdiuln Entcrprises

MECHANICAL DIVIS10N
30(227)/2014¨ 4ヽE

淋胤淋:織:f懺摺1:l蒲:::脳:』∬らi::1:rhttag激
瘍

The fbllowing information is requiredi‐

o  Assembly dra、 ving ofthe cxport product to be subrnitted.

●  Sizc and diinension ofthc parts tO be manufactured irorn the importitems

to be subnlittcd along、 vith the drawings.

This issues with approval of Director (ME)'

れF
(KSSodhi)
Ass■ DIcctor(ME)

Sh P.Saho⊆ FTDO_DGFTttdh:理型 饗 響 學 望 晏 専
o/o DC,MSME UO No30(227)/2014-ME dated 10.03.15
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 24t02t2015 - case No.24111/81 ( M/s. Ratnamani Metals & Tubes

Limited ) (Advance Authorization No.0810132593 dated 04'07'2014)

Advance Authorisation may be ratified as under:

1. Words ..Annealed, Pickled & tested" may be suffixed with the description of export

item.
2.Word..Relevant',maybeprefixedwiththedescriptionofimportitemandits

quantity may be allowed as 66846.7 Kgs. as 1.02 Kgs.,4(g. content in the export

item.

Norms committee maY take a view

,/ *'7-

4."J"i,f'" -
DeveloPment Officer

Norms Committee II
ntpp NotZlZ+12015-TSW78 dated l0 10312015

g-r *o
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Government of lndia
MinistrY of Steel
TechnicalWing

Subject: Ratification of norms in terms of Para 4'7 ot
License No. Advance Authorization No: No: 0310786920

M/s Namco lndustries Pvt Ltd, Mumbai.

HBP(VO:)Advance
dated 16.07.2014. ‐

静訛鰹提;獣馨葛聯描即I鞭違eii翼J囃
connection,the fo‖ owing inforrnation rnay be aSked from the applicant for processing

of their case:

Sな£:.刊謳‖::(鼻]TIIな
11:、

′[指〃f:T漏首ll亀」麗「lfy::ま塁::ま[i」常Li:|(111輩記
of sheets.Please clattfy whetheri the ner

noted that plates/sheets are essentia‖ y supplied in cutlength.

出と彙』躙 i懲尾蹴 邸 :需♀11翼 ぜ‖::t轟 ,寵1■淵 Tr盤 ∬ :::胞[棚
1:

RLA/DGFtt with a copy to Ministry of Steel

6
Deputy lndustrlal Adviser

shn Hardan Das,FTDO,DGF丁 ,

Bhawan, New Delhi.

Minlstry of Steel U O No 2(6)/2014¨ TllV dated 02.022015

ル N°

で1
肝/

、ジヴ

%,|卜碑
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ofnce ofthe deve10pment COmmissiOncr

MicrO small&mcdium Enterpriscs

PIECHANICAL DIVIS10N

Shri P.Sahoo,FTDO、 DGFT Udv02 Bhawall New Delhi

O/o The DC(MSME)ID note no 30(226)2014-ME dated 05.03.15

30(226)n4-ME

Subject: AA no 0510389786 dated 18.07.14 in respect of M/s Friction Metal Fibres.

After going through the application, it is felt further to ask certain information from the
unit through DGFT. We may write DGFT to ask following information from the unit:-

Detailed technical drawing with dimension of each export product, catalogue, if any may
also be furnished.
Weight of each export product.
Weight of each of the impomed and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross w"igtrt minus wasiage) for each
imported and indigenous input in the export product rnuy 6. indicated. Net 

"weigtrt 
atong

with details of other imported input to be used in the resultant product and soJlht to be
imported/procured from sources other than the license, if any, may also be indicaLd.
Size and specification including grade, composition, range, thickness etc of the items
proposed for import.
Detailed calculation as.to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justifi cation and supported by documentary evidenceTdrawing

This issues with the approval of Director (ME)

d"Do'A"rt..

Iti#i'"



-B1 - 2&tt.,t,

Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(BI Section

Subject : Application of M/s Mahendra Industries for ratification of norm of
AA No. 0710106256 dated 31.07.2014.

Reference: DGFT UO No.01/81/50 l348lAM 15/DES llll77 Dated 11.12.2014.

Reference above, the application of the hrm has been examined and
based on information made available therein the proposal is recommended as

under:

1. Import item at S1. No. 1 (Copper Wire Rod)- 1.01 kg./kg. content in the

export product.
2. Import item at S1. No. 2 (Mica Tape)- 1.01 kg./kg. content in the exP2rt

product. /
//

This issue with the approval of IA (KKT). t, /L I(/ h.,''
(Gajraj Sirtgh)

Sr. Development Officer

鰺一呵へ

FTDO. DES-II. DGF-T.

DHI uo No. 3(18a)/2014lTSW(B)/ datcd 09 01 2015?u

o

i'

26,lt,tV

hn$o I
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Departlnent of lndustrial Policyイ L PromotiOn

CSW)

N:∫
leetingdate124/02/2嶋 llLIIじi肥::IIf:11111)〕 lil,°

~lVIetals Pvt Limited)

Therc is no application in ANF and list of export &iinport items and accordingly,

flrm may be asked to sublnit the following inforllnation:

1. Specific list of Sheet metal components with their quantities in Nos' and

net weights thereof.

2. Information in respect of S1. No' 3,4,5, 11 & 11A of Standard

Defi ciency Format-component wise'

3. Total requirement of each import item, export product wise, in a tabular

form

Norms committee maY take a view

⌒

-/ - ''-' -_ t _ _(=j

(S.K.Jain)
Development Officer

′1,″

SW/104 dated 10/03/2015

0
・71

ゝい嘲

粉4や
｀
悸

イ|ゝ
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F. No. 46011/l l/201s-PC-ll rt t

Government of India Y 
( -

Ministry of Chemicals & Fertilizers
Departrnent of Chemicals & Petrochemicals

,F*r***

サi「こ
~マア~~~~~

一

24t,2t∫

Shastri Bhawan,New Delhi-110001

Dated,the 4カ Fcbruav,2015

slR燎鵠驚:IЧ
Ъ√

Tele:… 23382575

Bhawan,New Delhi-110011[w.r・ t・

To

Subject: Advance Authorization Application frorn M/s. Indo Cool Composites P.Ltd. for tlre
import of raw rnaterial against the export of Parts of Wind Turbine. (Advance

Autlrorisation No. 04 10 I 59126 dated 0 I .08.20 l4)

*<***t

I arn directed to refer to your advance authorization application received from O/o DGFT on

above mentioned subject. You are again being advised to submit the following information.

M/s. Indo Cool Composites P.Ltd.,
Plot No.40, 2"d Averrue, Phase - II,
Annai Velankanni Nagar, Mugalivakkam,
Chennai i Tarnil Nadu 600125

1.

2.

が i:

5.

Make, model number, total weight/number and weight of each of the constituents like FRP,
metallic/ non-metallic parts of 35 different types of Parts of Wind Turbine to be exported.
Copy of export order may also be furnished.
Chemical nalne, Technical specifications along with foreign suppliers catalogue for item of
import i.e. PT 200 may be furnished.
Details and quantity of other indigenous inputs to be used in the manufacture of the export
product may be indicated.
As per the provisions of Duty Exemption Sclreme, there should be nexus and accountability
between tlre item of export and import, detailed manufacturing process alongwith complete
rnaterial balance, quantity required (net content + wastage, if any) vis-a-vis
content/contribution to the export product on weight to weight basis along with detailed
technicaljustification may be furnished. Separate details of indigenous raw m-aterials may
also be furnished, whiclr are to be incorporated in the manufacture of export prpduct.

Quantity of irnported raw materials required for manufacture and export of each item of
Parts of Wind Turbine may also be indicated separately.
Details of separate production of export products i.e. 35 different types of Parts of Wind
Turbine under reference and corresponding corlsumption of the raw-materials (both
imported and indigenous) in the year 2013-14,2014-15 (April to December), for the export
product under reference. Ifthe production has not been started in the past, the details from
comn'lencement of production duly cerlified by CA may be furnished.
Any otlrer relevant information.

Yours faithfully,

6.

7.

SlrfHardan Das, FTDO, O/o, DGFT, DES-ll, Udyog
b.01/81/50/350/AM-15/DES-2/126 dated 13.01.2015]

・ヽ~a

Copv to:

l,i,u t q



/θθ~24.o2,ノ
ζ

⌒

―q2-

Offlce ofthe development COmrnissioncr

Micro small`貶 Inedium Enterprises

MECⅡANICAL DIVISION
30(221)/14-Ⅳ IE

SutteCt:AA no 0710106349 dated 08.08.14 in respect of M/S Evershine Smelting

a1loy Pvt Ltd.

Norms may be ixcd as followsi―

o  IInport may be a‖ owcd for 255 MT inclusive of20/0ヽⅣastage.

¨ eS With tlle apprO湘 Of Direct弧鴫

  化 JF
(KoS.Sodhi)
AD(ME)

Shri P. Sahoo. FTDO. DGFT Udyog Bhawan New Delhi

o/oTheDC(MSME)IDnoteno30(221)2014-MEdated05.03.l5

膨

紹
戸
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l5ll0l20l4 - Case No. 33/11/81 ( IWs. Advance Cable Technologies
Pvt. Limited) (Advance Authorization No.0710106343 dated 08.08.20f 4)

Advance Authorisation may be ratified as under:

Words "Annealed tinned copper conductor, 600V" may be suffixed with the
description of export products at Sl. No. 1,2 & 3.

Words "Annealed tinned copper conductor, 300V" may be suffixed with the
description of export products at Sl. No. 4,5,7,8 & 9.

Words "Annealed tinned copper conductor, 2 Core,300v" may be suffixed with
the description of export product at Sl. No. 6.

Quantity of import item at 51. No. 1 (Copper Wire Rod/Bars/Cathode) may be 4-

allowed as 7172.9 Kgs. on net to net basis as claimed by the firm.

Quantity of import item at Sl. No. 2(PVC compound) may be allowed as applie
for i.e 8191.617 Kgs. on net to net basis as claimed by the firm.

Norms committee may take a view

,/ / f--i':-./-- d| ,,,z
(S.K.Jain)

Development Officer

2.

3.

4.

5。

Norms Committee II
DIPP No. l2l 14t 12014-TSW1 83 dated 05/11/2014
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Departlnent of lndustrial Policy 8`Promotion

(TSW)

NC Meeting dated 24/02/2015‐ Case No.65/11/81(Ws.Dianlond Metal Screens

(Pr市 ate)Limited(Advance Authorization No。 0710106526 dated 25.08.2014)

Reply submitted by the fl...l vide their letter dated 17th IDecember,2014 has been perused

and f1111.rnay be asked to subllnit thc following info.11latiOn:

L盤
蹴よ覇黄llT躍跳蹴鰤岬青鷺ぷ甜瀧留喘:1顧

weights and the salne may be clarifled and corrected.

2. Weight of Cable tray accesso五 es(at Sl・ No 12 to 16 of Amexllre… A)has nOt

. m驚躙鳴鶴欝議熙:¶ tCrryl裁五額d Deidency Fom江 ,おr
Perforated Cable Trays(Sl.No.5to H of Amexure― A).

NollllS COnmα littec may take a view

24,02,'S「
⌒

4蔦計 負γ
Development OfflCer

:IIIPRI;:う,デ:号[i:[Tsw/121 dated 10/03/2015

0>"1S0
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460fi121l/2005-PC-II
Government of India

Ministry of Chemicals and Fertilizers
Department of Chemicals & Petrochemicals

*'f'k'*{<r<

Room No.223, A Wing,
Shastri Bhawan, New Delhi-l10 001

Dated the 17tl'February, 2015

IWs L.M. Wind Power Blades (India) Pvt. Ltd.
Plot No. 85, KIADB Industrial Area,
Phase-ll, Dabaspet,
Bangalore Rural District- 562 111

Tel: 08067764800/ email: mbn@lmwindpower.com

Sir,

This is with reference to your application (Licence No. 0710106571 dated 27.08.14) for

export of LM 47.6P Rotor Blade addressed to DGFT. In order to examine your application

further, pl ease furn ish the under-mentioned information : -

v. Requirement of all inputs imported and indigenous separately for manufacture of one

number of LM 47.6P Rotor Blade

vi. Complete back up calculation for the requirement of inputs as indicated in serial

number I above duly certified by Chartered Engineer.

vii. Justification for the wastage, if any, and detailed calculation and reasons thereof

supported by authenticated technical literature.

viii. CA certified data of production of one number of export item and corresponding

import/requirement of inputs for the last three financial years.

On receipt of the above information, your application would be examined on merit'

(0・ P・ Sharma)

Joint lndustrial Adviser

Tel:011-23071442/Telefax:011‐23071187
Email:omsharmaの nic.in

ShriPradyuman Sahu,

Foreign Trade DeveloPment Officer,
Directorate General of Foreign Trade,

Department of Commerce,
Ministry of Commerce and IndustrY,

Udyog Bhawan, New Delhi
Tel. No. 23061 562, Extn. 267

Fax: 2306 2225 123061 613

Yours faithfuHy

ちル 4場τ毒
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Department of Industrial Policy & Promotion
(TSw)

NC Meeting dated 24t02D0l5 - case No. 60/17181 (M/s Ramesh wire Mesh Industries )

(Advance Authorization No. 0910061078 dated 13.10.2014)

Advance Authorisation may be ratified as under:

1 Net weight of export product may be specified as "30615.6 Kgs. containing 30615.6

Kgs. of Galvanised wire of 1.6' mm dia) ".
2 Qiantity of import item may be allowed as applied for i'e' 30922 Kgs' as

1.01 Kgs./Kg. content in the export product.

Norms committee maY take a view

′2」

'
一

24,θ 2,|ゞ

´ 球

`-17ヽ
,ど

Norms Committee I
DIPP No 12/24/2015-TSW/129 dated  10/03/2015

メ
イ

9γ

(S. K. Jain)
Development Officer
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DEPARTMENT OFINDUSTRIAL POLICY&PROMO丁 10N

(TSVV Section)

Subject: Advance Authorization No.0910061174 dated 03-11-2014 for the export of
Silicone Rubber lnsulator - M/s Goldstone lnfratech Ltd.

Ref: DGFT UO. No.01/81i50/ /AM-15/ DES-2/586 dated 13-01-2015

DGFT may please refer to their UO mentioned above. ln this connection, the
firm may be requested to submit the following information :-

i) Process of manufacture of the item of export with complete justification for the
wastage claimed at each stage of manufacture.

ii) Production of Silicone Rubber lnsulators of both specification of 800 KV and
132 KV respectively with corresponding consumption of each raw material
(both imported & lndigenous) of the item proposed for manufacture, during
the past three years, duly certified by a Chartered Accountant.

ノJ3/

物 ,″・′∫

ハ

仰ヾ

“

/

Shri Hardhan Das
FTDO,DES‐ 2
DGFT

Copy to :- Shri S.K. Jain, Development Officer, D/o IPP

沖
卍μ
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No“……“17(5)/2015-IPHW

PlotNo. Sl, EPIP
Whitefield
Bangalore-5 60066

Sub:- Application
for export of

Sir,

0/o

/32

｀

iDa"■
1"ol,・

|

|

GOVERNMENT OF INDIA
rfzRefuq.d{rffiffi{il?rq

MINISTRY OF COMMT]NICATIONS AI\D INT'ORMATION TECHNOLOGY
E+€^TFEt *rganffiffifdqFT

DEPARTMENT OF ELECTRONICS AND INFORMATION TECHNOLOGY
Website: www.

2 3 FEB 2010

M/s. Laxmi Electronics Moulds & precision

豪
・軸

for ratiflcatiOn Of nolllls Advance Licence No. 071010691l dated 5.11.2014

“Parts OfMObile Chargers''.

輔

ELECTRONICS NIKETAN
6,C.G.0.COMPLEX
NEW DELHI.110003

Please refer to your application received from the o/o the DGFT on the subject mentioned above.

2' You are requested to provide the following information to enable further processing of theproposal.

i) Details of export product.
ii). Quantity of impory item required for manufacturing one unit of export product
-iii) Wastage claimed in nranufacturing process
iv) Justification of wastage

Copy tO:

Shri Pradumen Sahu

FTDO
O/o.DGFT
Udyog Bhavan

w.r.t.DGFT U.0.No.01/81/50/AM15/DES-11/131 dated 16.Ol。 2015

rr{h E-rm+s *ffiI
Nationa! e-Governance Plan

E+<qih$Ht{-t-d=T
o,S.*.9fr.effiw
dffi-ttooor

Yours faithfully

(SaurabHRan-1an)

Public services closer home
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DIINISTRY OF COMMUNICAT10NS AND INFORNIAT10N TECIINOLOGY

■ボ甫 鎌 瓢 市 h瞼 躙
DEPARTMENT OF ELECTRONICS ANDINFORMAT10N TECHNOLOGY

Website:-1■ deity.go■ in

′30

″ tθ 2,ノζ
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爛ul

No。"……1ス 4ソ2015‐IPHW

E*qifrffit,rt-d{
e,fr.*.3l). qiqfrm
dffi-ttooor

飾
Dat,■2:201,…・

ELECTRONICS NIKETAN

R∬乱g8盟:騒

/

IWs. Laxmi Electronics Moulds & Precision Engg. P. Ltd.

Plot No. 81, EPIP
whitefield
Bangalore-560066

Sub:- Application for ratification of norms Advance Licence No. 0710106912 dated5.ll20l4
for export of "Plastic Moulded Components".

Sir,

Please refer to your application received from the O/o the DGFT on the subject mentioned above.

Z. You are requested to provide the following information to enable further processing of the

proposal.

i) Details of export product.
ii) Quantity of import item required for manufacturing one unit of export product

iii) Wastage claimed in manufacturing process

iv) Justification of wastage

Yours faith和 lly

Copy to:

Shri Pradumen Sahu

FTDO
O/o.DGFT
Udyog Bhavan
New Delhi

w.r.t.DGFT U.0.No.01/81/50/AM15/DES-11/130 dated 16.01.2015

鳳 臨 柵 ‖m

(Saurabh4.anjan)

Public services closer home
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,¬, Government of lndia
Ministry of Commerce and lndustry

Additional Director General of Foreign Trade
SE wing, New Marine Lines, Church Bate, Mumbai-2O.

o/o
Nistha Bhavan ,

F‖e No:03/95/040/00522/AM15/NO NORMS、 Date:12/11/2014

To.,

Norms committee,
O/o. The Director General of Foreign Trade,
l.Jdyog Bhavan, Maulana Azad Road,

New Delhi:- 110 011.

Kind Attn.SHRIK C RAJU Dy.DGF丁 (NC‖ )

Sub :―   Grant of Advance authorization on Repeat as per

Para 4.7.1&4,7.2 of HBP(Vol.l)2004-09.

Sir′

M/s.REXNORD ELECTRONICS&CONTROl_S LTD Have been granted Advance

Authorization No. 0310790964 dtd. 12/11/2014. Th(: Coples ofthe appl:cation

are not forvvarded to the Headquarters due to tho fo‖ owing reason.

The Advance Authorization has becn issued on Repeat Basisin terms of Para 4.7.1 &

4.7.2 of HBP(Vol. lV)on basisof decision of Norms Committee in Meeting
NO、 6/81ALC 2/2014 DTD17.06.2014

Yours faithfully.

Foreign

For Additional Director
丁raJざ Development Officer

General of Foreign Trade Mumbai

/

νダハ  , ヽ 01、
ヾ
ψ均
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Ministry of Heavy Industries & Public Enterprises I

Department of Heavy Industry
TSWBI Section

Subject : Application of M/s Alstom India Ltd. for ratification of norm of AA
No. 0310790959 Dated L2.Lt.2Ot4

Reference above application the firm may be advised to furnish following
information:

1. Copy of Advance Authorization.
2. Information as per S1. No. 11 of SDL for a single unit of export

product.
3. MVA rating of Generator.
4. Particulars of the authorization obtained in the

norm committee for the same export product.
5. Technical details as per Appendix-33.

This issue with the approval of IA (KKT).

rTDO. DES-II. DGFT.

Pr\'
,10

⌒
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Departnlent of lndust」 al Policy&Promotion

(TSW)

NC Meeting dated 24t0212015 - Case No. 48/17181 (M/s Dynamic cables Pvt. Limited)

(Advance Authorization No. 1310047693 dated 14.11.2014)

Advance authorization may be ratified as under:

1. Word "Aluminium Conductor, Armoured" may be prefixed with the description of export

item.
2. Net weight of export product may be specified as 11724 Kgs'
3. Quantity-of i.po.t it"- at Sl. No 1 viz. Alumimium Ingots may be allowed as applied for

i.e. 2919.6 Kgs. on net to net basis.

4. Quantity of import item No. 2 viz.XLPE Compound may be allowed as 2839 Kgs. on net

to net basis as claimed bY the firm.
5. euantity of import item it Sl. No 3 viz. Copper Wire Rods may be allowed as applied for

i.e. 219.6 Kgs. on net to net basis.

6. euantity of iirport item No. 4 viz. Galvanised Steel Wire may be allowed as applied for

i.e. 1710 Kgs. on net to net basis.

7. Quantity oiimport item No. 5 viz. pvc compound may be allowed as applied for i.e.

3812.4 Kgs. on net to net basis.

Norms committee maY take a view

Norms Committec II
DIPP No 12/24/2015-TSヽ //137 dtted 10/03/2015

めど
、ヽ 1`ダ

λnハ
゜

iο

24,02.1ゞ

多 ´著 f、 ″́
(S. K. Jain)

Development Officer
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Government oflndia
Ministry of Steel

丁echnical VVing

ノ3フ
舞、夕2,ノ
「

Subject:  Ratification  of Advance Authorization  No 0310791169 dated
18.11.2014‐ M′sA‐l Fence Products Co Pvt Lirnited,Mumbaif

DGFT may referto their U.O No 01ノ 81/50 AM… 15/DES― |1/51 dated 20 01.2015

11)IP旱」l」J:澪 I活慧
lt[」

ξギ::寵1:Ъ‖![「WSipreviouscases,wastage of 25.200/O afterespect of stainless steel sheets Further,

wastage of l°/。 has been considered in respect of stainless steel wire. ln view of

this,the fo‖ owing quantity ofitems ofirnport may be a‖ owed:

This has the approval of the competent authority

6
Deputy lndustrialプ ヘdviser

Shri PoSahu,FTDO,DGFT,Udyog Bhawan,NeW Deln!.

Ministry of Steel U.〇 .No.2(11)/2013-丁 Vr dated 25.02.2015

紙゙
゛

S:No Item of import Quantity
Stainless steel sheets in coilform Grade SS304 100.084 MT

2 Stainless SteelllVire Grade SS 304 63.707 MT
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Department of lndustrial Policyで L Promotion

(TSW)

′々θ
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NC Meeting dated 2410212015 - Case No. 49117181 (M/s Dynamic Cables Pvt. Limited)
(Advance Authorization No. 1310047697 dated 18.11.2014)

Advance authorization may be ratified as under:

1. Words * 1.1 KV LT" may be suffixed with the description of export items at Sl. No. 1 &
2.

2. Net weights of export products at Sl. No. 1 & 2 may be specified as 27565 Kgs. &
23161 Kgs. respectively

3. Quantity of import item at Sl. No 1 viz. Alumimium Ingots may be allowed as applied for
i.e. 19893 Kgs. on net to net basis in export item at Sl. No. 1.

4. Quantity of import item Sl. No. 2 viz. XLPE Compound may be allowed as applied for
i.e.7671Kgs. on net to net basis in export item at Sl. No. 1.

5. Quantity of import item at Sl. No. 3 viz. Alumimium Ingots may be allowed as applied

for i.e. 17986 Kgs. on net to net basis in export item at Sl. No. 2.

6. Quantity of import item Sl. No. 4 viz. XLPE Compound may be allowed as applied for
i.e. 5175 Kgs. on net to net basis in export item at Sl. No. 2.

Norms committee may take a view

Norms Committee II
DIPP No 12/24/2015-TSヽ //140 dtted 10/03/2015

/―
´

‐ 1,´

(S.K.Jain)
Development()fflcer
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NC Meeting dated 24t02t2015 - Case No. 68/17181 (lWs Dynamic Cables Pvt. Limited)
(Advance Authorization No. 1310047700 dated 18.11.2014)

Advance authorization may be ratified as under:

1 . Net weights of export product may be specified as 23 l6l Kgs.

Z. Quantity of import item at S1. No 1 viz. Alumimium Ingots may be allowed as applied for

i.e. 17896 Kgs. on net to net basis'

3. euantity of import item Sl. No. 2 viz. XLPE Compound may be allowed as applied for

i.e. 5175 Kgs. on net to net basis.

Norms committee maY take a view

Norms Committee Ⅱ
E)IPP No.12/24/2015-TSW/141 dated   10/03/2015

卿 ～

ノ/∠Ъ
′́ イ蒸ギ′、ぃ″

(S.K.Jain)
Development Officer
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Office of the Development Commissioner

Micro Small & Medium EnterPrises

MECHANICAL DIVISION

認紺n用協為:糧『〕111驚T駅鷺艦翼洲雷

Taking cue from SION C 1890 the norns may be fixed as follows:-

. Import may be allowed, as applied' inclusive of 7o/o wastage'

This issues with approval of Director (ME)'

authorization

いか
／
う

Asstt Director (ME)

か
ρ

Sh Hardhan Da                       l響 ≒野〕1饗|)
O/o DC,MSME UO No30(203)/2014-ME dated 05.02.15

ノレ3
解 2.73~

30(203)/14-ME
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Departinent of lndustrial Policy&PrOmotiOn

(TSW)

NCMeetingdated24l02t20l5-CaseNo.74117181(M/sAparlndustriesLimited)(Advance
Authorization No. 3410040702 dated 21'11'2014)

Advance authorization may be ratified as under:

TakingcluefromSIONC-l3g4,quantitiesofimportitemsmaybeallowedasrrnder:

(D Import item No'1 viz' Primary Unalloyed Aluminium as 1'02 Kgs' /Kg'
'' 

content in the export product as claimed by the firm'

(iD Impofi item No' 2 viz' Magnesium as 1'10 Kgs' /Kg' content in the export

Product as claimed bY the firm'

(iii) Import item No.3 viz' Silicon as 1'075 Kgs' /Kg' content in the export

Product as claimed bY the firm'

Norms committee maY take a view

|け t/

一

24,02,1ゞ

4.五夢鶴″
Development OfflCer

sヽV/144 dated 10/03/2015

×
゛ |
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Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Alstom India Ltd. for ratification of norm of AA
No. 34100407 13 Dated 24.I1.2014.

Reference above application the firm may be advised to furnish following
information:

1. Copy of Advance Authorization.
2. Information as per S1. No. 4 & 1l of SDL for a

Pole.
3. Particulars of the authorization obtained in the

norm committee for the same export product.
4. Technical details as per Appendix-33.

This issue with the approval of IA (KKT).

FTDO. DES-II, DGFT.

single unit of Rotor

past and ratifred by

DHI UO No. s(36)/ 2015-TSW(B)/ $!d"t a r2.O2.2O7s

Sr. Development Officer
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Ministry of Heavy Industries & Public Enterprises
Department of Heary Industry

TSW(B) Section

Subject : Application of M/s Alstom India Ltd. for ratilication of norm of AA
No. 341004O71 I dated 24.11.2OL4.

Reference above application the firm may be advised to furnish following
information:

1. Rating of the Generator for which export product is being supplied.
2. Applicant has not given any information against column no. 3 & 4 of

Appendix 11-A of application. Same may be furnished.
3. If any authorization for the same export product has been ratified,

details thereof.
4. Information as per Sl. No. 1 1 of SDL justi$ing the wastage

and input quantity requirement.

This issue with the approval of IA (KKT).

「

rDO,DES―II,DGH
DHIUO No 3(33)/2015-TSW(B)/′ わ dated 04 02 2015

ン 1繭

p∴
・
轟れら
一

Sr. Development Officer

″F
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Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

SubieCt : ApplicatiOn of M/s Alstom lndia Ltd.for ratiflcatiOn Of n。 .11.of AA
No.3410040712 dated 24.11.2014.

Referencc abovc applicadOn the irnl may be advised to furnish f01lo¬ ■ng
infOl.1.ation:

l Rating ofthe Generator for which export productis being supplicd

2. Applicant has not g市en any information against c。 lumn n。 .3&4 of
Appendix ll―A of application.Same may be furnished.

3. If any authoHzadOn for the same export product has been ratifled,

de面ls thereo■
4. lnformation as per SI. No. I I of SDL justifying the wastage claified

and input quantity requirement. ,l

This issue with the approvat of IA (KKT). fr, l(r(

Sr. Development Oflicer

「

DO.DES―II,DGFF.
DHI UO No.3(27)/2015-TSW(B)///dated 04.02.2015

》・
か

んβ

)レ
イ
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Offlcc ofthe Development COmllniSSioner

ⅣIicro Small&Ⅳ ledium Ellterprises

MECHANICAL DIVIS10N   30(206)/14‐ ME

SubieCt:AA No.no 0310791363 dated 25.H2014 in respect of M/S Star Exports,
Mumbai

The folloWing information is required bcfore nOrrns Can be flxed:―

::馴富冨:∬富:1肥器器It躍跳∬棚 getheК h

This iSSues With the apprOVal of Director(ME)for taking宙
ew by NC.

|

:   :          r

AD(ME)
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Office of the Development Commissioner
- - 

Mi"ro Small & Medium EnterPrises

MECHANICAL DIVISION 
30(207)/14-ME

Subject:AANo.no03|o7g|407dated25.l|.2ol4inrespectofM/sStarExports,
Mumbai

The following information is required before norms can be fixed:-

o Quantity/percentage 
of import product in.t1!:1,:'odutt'

oDetailedprocessofmanufac.o,ingwithstagewisewastagetherein

This issues with the approval of Director (ME) for taking view by Nc' '1v)y--.

$7,{;slz}rr
AD (ME)

肺
μ
Э

“

d“Ю冽 5
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TS!V(B) Section

SubieCt:Applicadon of M/s Alstom lndia Ltd.for ratiicatiOn Of norm of AA

No.3410040722 Dated 25.11.2014.

Reference above application the flrm may be advised to furnish following

infol.1.ation:

1. Copy of Advance Authorization.
2. Information as per S1. No. 4 & 11 of SDL for a single unit of Rotor

Pole.
3. MVA rating of Generator.
4. Particulars of the authorization obtained in the past and ratified by

norm committee for the same export product. I
5. Technical details as per Appendix-33. I

I
This issue with the approval of IA (KKT). 

t, -U( 
./-

rcl,^:#?n('6
Sr. Development Officer

「

rDO,DES― II,DG可
DHIUO No.3(35)/2015-TSW(B)/分 datCd 12 02.2015

口
や°`
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 24t02t2015- Case No. 11/17181 ( N{/s Apar Industries

(Advance Authorization No. 0310791528 dated 28'll'2014)

Advance Authorisation may be ratified as under:

1. Net Weights of export products from Sl. No I to 17 may be specified as under:

Ｓｌ
．
Ｎ。

Net Export
weight (Kgs.)

Sl.

No.

Net Export
weight (Kgs.)

Sl.

No.
Net Export
weight (Kgs.)

1 81420 7 800 13 4950

2 40200 8 1000 14 6360

3 46200 9 1640 15 2960

4 3280 10 2040 16 1880

5 13279 2960 17 105000

6 2207 つ
４ 4320

Z. Words ., XLPE insulated" may be suffixed with the description of export products at Sl'

No. 1 to 4.

3. Words .. with communication cable(4x 0.5 mm2 Cu conductor)" may be suffixed with

the description of export product at SI' No' 17'

4. Quantity of import li"rn at Sl. No I viz. Copper Wire Rod(8 mm dia)(E'C' Grade) may

be allowed as 38980 Kgs. for export products at sl. No. 5 to 17 , taking clue from

Engineering Tables No. 4 & 5.

5. Quantity of import item at Sl. No 2 viz. Primary Unalloyed Aluminium may be allowed

ai applied for i.e. 17074832 Kgs. for export products at S1. No. I to 4 & 17, taking clue

from Engineering Table No. 5.

6. Quantities of import item at Sl. No.3 viz. XLPE Compound may be allowed as

t-.ozs rgs.Acg content in the export products at sl.. No. 1 to 4, as claimed by the firm'

7. euantities of"import items at St. No.+(PVC Resin) & 5(Plasticiser) may be allowed as

1.025 Kgs./Kg content in the export products at Sl. No. 5 to l7 as claimed by the firm'

Norms committee maY take a view

′∫2

―
21lθ 2ミ |ダ

Limited)

SW/152 dated 10/03/2015

(S.Ko Jain)
Development OfflCer
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Department of Industriat Policy & Promotion
(IS!Y)

NC Meeting dated 24/02/2015‐ Case No.52/17/81 (ⅣVS Raychem RPG Pvt. Limited)

(Advance Authorization No.3410040731 dated 28.11.2014)

Firm may be asked to submit the following details:

l. Information in respect ofSl. No. 3 & 11 of Standard Deficiency Format'

2. Detailed calculations/basis for the quantities of import items

Norms committee maY take a view

TSW/153 dated   10/03/2015

1｀
l′ 1,け

(S.Ko Jain)
Development OfflCer
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M/S SHIVA S'IAINLESS STEEL PVT'. LI'D. ., had;;pplied for advance authorization
under ['at'a 4-7.1 of HBP-2009-14 (Vol.l). After examination of the cast:, rhe subject
authorization has tocn issuci uncier foiilwing (iickeil; faiii.

./ 1. Under Para4.7.1 of HBP-2009-14 (Vol.1) on
Committee raken in Meeting No.20/81- ALC-rlr[l2 DTD
Undcr Para 3.9.1 0fPolicy Circular No.20 dated 05.12.2007.

Under Para 3.7 of POlicy Circular No.20 datcd 05。 12.2007.

Therefore, this office is not sending sets of application to you for the ratification of ad hoc
norrns. This is for your kind information please.

Yours fuiiiifull;,,

(CH
Foreign frade Development.

For Additional Director General of Forei
Email:c.bhatachawaの nicoin

Telephone No.011‐ 23379111 lo l13(Extn。 114)

To

GOVERNⅣIENT O「 NDIA
ⅣrDヾIsTRY OF COMMERCE&IINDUSTRY
DEPARTMENT OF COヽ 4MERCE

OFFICE OF TllE ADDITIONAL DIRECTOR GENERAL OF FOuIGN TRADE(CLA)
A―WNG_INDRAPRASTHA BHAWAN,INDRAPRASTHA ESTATE,NEヽ 「DELHI-110002

「
ilc No.05/24/40/0380/AM15/ZALC-11/CLA

Datcd Ol.12.2014

1｀he DircctOr Genera1 0f Foreign Trade                r ,          t

UdyOg Bhawan,                              .:.,
Ncw Delhi… 110011                、  :  .  「

″ C「ノ            ・

(PRODUCTS: ENGINERING (NC― II)

SuttCCt: Granting of Advance Authorization No。  0510392223 dated 01.12.2014 to Ⅳ1/S
SHIVA STAINLESS STEEL PVT.LTD.

つ
４
　

く^
）

残

zq,7L.lf

ゞゞlЙlイ午、
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Department of lndustrial Policy&Promotion

CSW)

NC Meeting dated 24/02/2015‐ Case No.64ノ 17ノ81(M/s Arrln lndia Limited)(Advance

Authorization No.0810133985 dated 01.12.2014)

Advance AuthoHsation may be ratifled as under on repeat basis:

l Quantity Ofimportitem at mり be allowed as 636 MT as 1 06 Kgs/Kgo contcnt in the

export product

Nonns conllnittee may take a vicw

/~鷺 ′1

(S.K.Jain)
Development Orlcer

TSⅧ
“

')nレ

ンド
°

dated 10/03/2015
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Offlcc ofthe dcvelopment COFnlniSsioner

Ⅳlicro sinall&nlcdiurn Enterpriscs

MECHANICAL DIVIS10N

SutteCt: Advance Licensc No 810133999 dated 02.12.14 in

Mendra Meta110ys Pvt Ltd.

Taking cue from C-3, norms may be fixed as follows:-

o Import may be allowed for 4l '2 MT inclusive of 3%o wastage'

ThisissueswiththeapprovalofDirector(ME)fortakingviewbyNC.

0)、
「

(KSSodhi)
AD(ME)

shlビ                                ≒響型コ:]女ll長り弓呈委1与
0/o DC,MSME UO No30(204)/2014-ME dated 02/06/2014

30(204)/14-ME

respect Of M/s Guru

ノ史

一%,″。ノr
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OFFICE Oir THE.:ヽ DDll｀ 10Nヽ 1_DIRliC′「OR GENl]RAl´ OF FOREIGN TRADE、
NEヽVC.G.O.BL′ DG..NEヽV NIARINE l´ Hヽ ES、 CHヒIRCHCATE.ⅣIUMBAl.400020。

‖
LЮ仲卿7わ¨｀い‐

Norms C-i,mrni[te.'-
Oio. The [)irector General of frorr'ign Trade.
Udy"og Btiavan. N.'laLrlana Azad Road.
Nerv Delhi I l0 0l l.

Sub:Grant of:ヽ d、 ancc Authorizati()n ofNetto Net basis

ill terills ol｀ Para 4.7 ol'IIBP/Repeat Bnsis as per Para 4.7.1

&4.7.2oド HBP(Vol.1)2009-14

Sir.

・
Mttb螢楡 lenぶ∫、鷺 気L山

鷲脚 ど瀾 認 !魚te誦【ル. The copies ofapplication are llot bcing 6or、

1・easolls

:TЪ総:ご
甘∬ぶ:尉窪 よ滞 LW翼ど湘〆 IIWttf

The Advance Authorization has becn issucci on Repeat Basi■ in telllls ofPara 4.7

rcad with Para 4 7.1&4.7.2 of HBP(Vol.1)On baSiS Of■ecision ofNo111lS COmmittee in

cop)ofdecision cnclosed

２
´

‘

′

′

Ｊ

‐

ζ .2014

1

り

Kind A■ n:SHRI卜
=｀
(「 。 手
2へ
升
ノ .DYDGFT. NC{r

_Yoursね ithぬ |卜 .

(D.T2 )

FOREIGヽ「 RAD ELOPⅣIENT OF「 ICER
FOR ADDITIONAIン DIRECTOR GENERA1 0F FOREIGN TRADE
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Copy to:

Shri Haradhan Dass

FTDO
O/o.DGFT
Udyog Bhavan
New Delhi

…

誦
6S、 論。静 哺 爾
で磁爺-110003

w.r.t.DGFT UoOo No.01/81/50/AM15/DES― I1/123 dated 13.1.2015

蕊 臨 潔 ‖m
ELECTRONICS NIKETAN
6,C.G.0。 COMPLEX
NEW DELHI‐110003

戯 ~り´

為
―ダ ～ 鴨 駅嗜ポ①lallКγlη)1
GOVERNMENT OFINDIA
面 鎌 響 ¶ず櫛 輔 赫

ⅣIINISTRY OF COpIMIINICAT10NS AND INFORDIAT10N TECHNOLOGY

議ぽ甫鎌 仰 蒲 h綸 躙
DEPARTMENT OF ELECTRONICS AND INFORMATION TECHNOLOGY

Website:www.deity.go■ in

fiqT
No""""""" 

17(6)1201s-IpHw

NI1/s. SOllriau lndia Pvt.Ltd.

39/2790A,Wilmont Park
Warrialn Road

Cochin-682016 ジ
Sub:- Application for ratification of norms of Advance Licence No. 10100 5}g2g dated 4. 12.2014

for export of " Connector Plug etc".

Sir,

Please refer to your application received from the O/o the DGFT on the subject
mentioned above.

2. You are requested to provide the following information to enable further processing of
the proposal.

i) Details of export product
ii) Quantity of import item required for manufacturing one unit of export product
iii) Wastage claimed in manufacturing process
iv) Justification of wastage
v) Domestic value addition done at their end

Ｙ。　
　
　
枷

Public services closer home

≧F喝“.1
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Departinent of lndustrial Policy dL Promotion

(TSW)

NC Meeting dated 2410212015 - case No, 16/17181 (NUs Sterlite Technologies Limited )
(Advance Authorization No. 0310791733 dated 05.12'2014)

Firm may be asked to submit the following information:

l.Detailedcalculationsfortherequirementofimportitem,supportedbytheCross
sectional diagram of export product.

2. Net weight per KM of export product'

3. Materiaabaiancing viz. n"i 
"ont.nt 

of each imported and indigenous input, per KM of

export Product.

2● ,つ 2・ I「

(S.K.Jain)
Development Ofrlcer

/多 ~≒シ 1レ

Norms Committee Ⅱ
DIPP No 12/24/2015-TSNヽ 159

"tぽ

dated 10/03/2015
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Ministry of Hcavy lndustries&Public Entcrprises

Departmcnt of Hcavy lndustry

TSWrB)Section

κο

ν・″′ヽf

subject : Application of M/s Honda Siel Power products Ltd. for ratification of
norm of AA No. 0510392304 dated 05.12.2014.

Reference above application the firm may be advised to furnish following
information:

1. Copy of Advance Authorization.
2. Full description of export product along with technical

catalogue / specification of the export product. It may also be clayffred
whether export product include engine also. ll

3. Information as per Sl. No. 8 & 11 of SDL. ll
h tq-^
U ={,2^ / \-

(crijraj sir{EhJ
Sr. Development Officer

FTDO. DES.II. DGFT.
DHI uo No. 3(26)/ 201s-TSw(B)/ $\1 d,ated,04.o2.2ors

》 1ド
0
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DEPARttMENT OFINDUSTRIAL POLiCY&PROMOT10N
(TSW Sectlon)

ノ%2
―ス′、ク2,ノ
「

Subject: Advance Authorization No.0310791844 dated 09-12-2014 for the export of

Fibre Glass - M/s Glassfibre & Allied lndustries

Ref: DGFT UO. No.01 l81l5ol /AM-15/ DES-2/616 dated 20-01-2015

The case has been examined and taking cue from A 1037, wherein 5% wastage

is allowed, accordingly the following norms aYc ; fecolTtrr]ended :-

Export ltem :Fibre Glass Reinforced Plastic Product Net Content :

1) Glass Fibre Woven Fabric : 70,000 Kg

2) Relevant Synthetic Resin (Epoxy Resin) : 25,000 Kg

3) Hardner Namely Hexahydrophthalic: 20,000 Kg

Quantity : 1,15,000 Kg

lmport ltem :

Consultant
25‐02‐2015

d,-. z6f zlS 鷺FTDO(PS〕 DGFT DES‐ 2

NOψ 2/26/S‐ ―・ア″

CCtoDQili)、

:,::そそ
瑯
いが

雰

S.No. Description of imPort item Quantity recommended
Glass Fibre Woven Fabric 73,500 Kg

2 Relevant Synthetic Resin (Epoxy Resin) 26.250 Kq

3 Hardner Namely Hexahydrophthalic 21,000 Kq
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GOVERNⅣlENT OFINDIA
MINISTRY OF COⅣ lⅣIERCE&NDUSTRY
DEPARTヽ4ENT OF COMMERCE

OFFICE OF THE ADDITIONAL DIRECTOR GENERAL OF FOMIGN TRADE(CLA)
A― VヽING,NDRAPRASTHA BHAWAN,INDRAPRASTHA ESTATE,NEW DELHI― H0002

File No.05/24/40/0395/AM15/ZALC‐ H/CLA

學

Dated 09.12.2014

The Director Geueral of Foreign Trade

Ud:rog Bhawan..
New' Delhi-l 1001 I

(PRODUCTS: ENGINEERING (NC.ID

Subject: Granting of Advance Authorization No. 0510392341 dated 09'12'2014 to M/S

MAxot'ENGINEERINGCOMPANYPRIVATELIMITED.

MiS MAXOP ENGINEERING COMPANY PRIVATE LIMITED., hAd APPliCd fOT

advance authorization under para 4.7 .1of HBP-2009-14 (Vol.1). After examination of the

case, tire subject authorization has been issued under following (ticked) Para'

J 1 . Uncrer para 4.7 .1 of HBP-2009- 14 (Vol. I ) on repeat basis as pe. de"i 
-,Cornmittee taken in Meeting Xo. tbl3f- ffiy

Undcr Para 3.9.l of Policy Circular No.20 datcd 05.12.2007.

U:ldcr Para 3.7 of Policy Circular No.20 clated 05.12.2007.

Therefore, this office is not sending sets of application to you for the ratification of ad hoc

norrns. This is for your kind information please'

Yours fhithfully,

う
Ｚ
　
り
，

(ctt              AttxA)
Foreign Trade Devef6;*nent Officer

For Additional Director General of F6reign Trade

Email : c'bhatachan'a@nic'in
Telephone No. 01 l-23379111 to I 13 (Extn' I 14)
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Room No.223,A Wing,
Shastri Bhawan,New Delhi-110001

Dated the 3rd lvlarch,2015

M/s lniectoplast P宙 .Ltd.

D‐3/A,Panki lndustrial Estatc,

Kanpur-208022
Fax:0512-2691249/Tcl:2691221-27

Email:i面 ectoのohiagrOup.com

Sub:  Advance Authorization Application from M/s lnieCtOplast Pvt.Ltdo for the import of raw

material against the export of Brush Box made out of Phenolic Moulding Compound

(Advance Authorization No.0610038007 dated 12.12.2014)(DGFT Re■ No。 (U.0。 No。

01/81/50/ /AⅣ l-15/DES-2/124 dated 13.01.2015)― reg。

Sir,

Please refer to your advance authorization application rcccived froln Offlcc of IDGFT on the

SubieCt men● oned above.In order to cxamine your application fLl“ hCr,you arc being ad宙 scd to submit

thc fbHowing information:―

i.  Whether the technical spcciflcations including design,weight pcr piece of brush box madc of

Phenolic Moulding Compound will rcmain constant or win vary? Details may be
subnlitted along with the copies of export orders.  Details of annual exports of this

componentin quantity and valuc may also be furnishcd.

H. Details of shot wcigh, ■umber of cavities/components and weight of spruc&runncr for the

inieCtiOn moulding of the brush box may be flllnished,Why the hot runner process is not

being used? Completc details along with thc tcchnical reasons for the usc of iniectiOn

moulding process as compared to the Compression inoulding process lnay be fumishcd.

i五 . Details of production of export product i.e.Brush Box inade of Phenolic Mouulding compound

(bOth in nOs.and wcight),scrap generatcd and corresponding consumption of all the raw
materials(bOth impolted and indigcnous)during thc last thrce ycars duly certifled by CA

may bc furnlshed.

市。SJc/commerdJ vJuc of scrap gcncrtted in thc iniectiOn mOulding of brush box made of
phenolic moulding compound. If therc is no colllrnCrcial value,what has been done in the

past for the Phenolic Motilding Compound Scrap?

v.One col■ plcte set ofinicc」 On mOlllded components Jong with sprue and runner.

宙.Any other information including spcciflc endu8ゴ application.

On receipt ofthe above information,your application would be cxanlincd on mcrit.

YI;を

孝|1孝||
Joint lndustrial Adviser

Tel:011‐ 23071442/Telefax:011-23071187
Email:olnsharinaOnic.in

y /opy tot-Y Ms. Chander Kanta Pandey
Foreign Trade Development Officer,
Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Comrnerce and Industry,
Udyog Bhawan, New Delhi
Tel. No. 23061 562, Extn. 266

Fax: 2306 2225 123061 613
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Office of the der':lopmenl Commissioner

Micro small & medium EnterPrtses

MECHANICAL DIVISION

3o(20sy14-ME

Subject: Advance authorisation no 3110065134 dated 12'12'14 in respect M/s

Avdhoot Engineers.

The norms maY be fixed as follows:-

o Import of zinc may be allowed as'75562'62 kg inclusive of 20lo wastage'

This issues with approval of Director (ME)'

乳囲5

0ぃ f
(K S SOdhi)
AD(ME)

励
山



ハ



′

`9
一
勢 ,02ヽ

「

ノ27‐ ´

Department of lndustrial Policy&Promotion

(TSV/)

NC Meeting dated 24/02/2014‐ Case No.14/17ノ 81(M/sR.R.Kabel Limited)(Advance
Authorization No.0310791996 dated 15.12.2014)

Fil11l may be askcd to submit the follo、 ving information:

1 size of conductors in cables alongwith quantities of cables in Kms., conductor size

wise.
Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram ofthe cable/Buyers data sheet'

Net weight per KM of each Cable
Materiaibalancing viz. net content ofeach imported and indigenous input, export

product wise, per KM of export product.

Total requirement ofeach raw material, export product wise, in a tabular form

Norms committee may take a view

３

４

く
′

Norms Committee II
DIPP No 12/24/2015-TSW/169

り/■
ο`

datcd 10/03/2015

(S. K. Jain)
Development Officer
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Government of lndia

Ministry of Steet
TechnicalWing

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol) Advance License
No. Advance Authorization No (i) 0310792006 dated ts.,ti.zoi+ (ii) 0310792000
dated 15.12.2014 (iii) 0310792004 dated 15.12.2014 (iv) O}IOZ'IZOOZ dated
15.12.2014 - M/s Phoenix Foils private Limited, Mumbai.

DGFT may refer to their lD note No 01/81/5Ot425tAM-12tDES-2t49, 48,47 and
50 dated 20.01.2015 whereby the representations of M/s Phoenix Foils private
Limited, Mumbai for ratification of norm for the above mentioned Advance
Authorizations has been fonruarded to Ministry of Steel for our comments/views.

ln the above connection, it may be noted that import of seconds, surplus, over
rolled, ex-stock Cold Rolled Stainless Steel coils, strips cannot be permltted for
production of end product under consideration. However, prime quality Cold Rolled
Stainless Steel strips may be permitted on receipt of the following clarifications of the
above mentioned AAs:

(a) Thickness wise and grade wise width of cold rolled stainless steel coils, strips
(Prime) to be imported.

(b) Thickness wise and grade wise width of cold rolled stainless steel strips to be
exported.

呻
(S.K.Bhatnagar)

Deputy lndustttal Adviser

丁elefax:011-23062490

Shri P.Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.
Ministry of Steel U.O No 2(2)/2015‐ 丁W dated 09 02 2015

肱 ｀
6
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated24l02l20l5- Case No.37117181 (ltl/s Worldfa Exports Pvt. Ltd.)
(Advance Authorization No. 0510392408 dated 15.12.2014)

Advance Authorisation may be ratified as under:

1. Words "containing 48000 Kgs. of Non-Magnetic Stainless Steel Cold Rolled Circles (200

Series)" may be suffixed with the description of export product.
2. Words "of relevant thickness" may be suffixed with the description of import item and its

quantity may be allowed as applied for i.e. 52800 Kgs. as 1.10 Kgs./kg. content in the

export item

Norms committee may take a view

【k.J:上デ
′|〔″

Development Officer
Norms Committee II
DIPPNo. 1212412015-TSWll74 dated 10 10312015
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Department of lndustrial Policy&Promotion

CS¬)

NC Meeting dated 2410212015 - Case No. 7/17181 (M/s Kalpana International
(Advance Authorization No. 0610038008 dated 16.12.2014)

Firm may be asked to submit the following information:

l. Details of manufacturing operations on import items.

2. Difference in export and import items

3. Net weight of other inputs in export products, imported or indigenous, if any.

Norms committee may take a view

′

"24.02.lゞ

Norms Committee Ⅱ
DIPP No 12/24/2015-TSW/179

笏
μ°

dated 10/03/2015

/―
~暑
う 了|・

(S.K.Jain)
Development Offlcer
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Norms Committee II
DIPP No 12/24/2015-TSヽV/181    dated 10/03/2015

|`〕ノ

24、θ2.|ゞ

nTGr,,-
(S. K. Jain)

Development Officer

Department of lndustrial Poliり &PromotiOn

(TSW)

NC Meeting dated 24/02/2015‐ Case No.78ノ 17ノ81(M/s・ ⅣIahendra lndustries)(Advance

Authorization No. 0710107186 dated 16.12.2014)

Advance Authorisation may be ratified as under on repeat basis:

1. Quantity of import item at S.No. 1 may be allowed as applied for i'e'

8644J2 Kgs as 1.01 Kgs./kg. content in the export item'

2. Quantity o1 irnpo.t item at S.No. 2 may be allowed as applied for i'e'

259.43 Kgs as 1.01 Kgs./kg. content in the export item

Norms committee may take a view
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Ministry of Hcavy lndustries&Public EnterpHses

Department Of Hcavy lndustry

TSW`B〕 Section

り23
弓蜀輛覆爾∫

SutteCt : ApplicatiOn Of M/s Vikarsh starnpings lndia Pvt.Ltd for r熱
flcatiOn

of no..1.Of AA No.3110065146 dated 18.12.2014.

ReFerence abovc applicatiOn it is Observed that the■ ....has prOposed tO
import cRNGO Elect五 cal Steel COils with 2%wastage for the manuFacture Of
CRNGO cOre fOr TorOidal TransfOrmer.Th
wastage as applied by the rl..1..

This issue with the apprOval ofIA

Sr.Development Offlcer

甜翫篭識器哉15-TSW倒″漁ated o3o22015

9Ⅵ
ド°
|)・
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industr5r

TSW(B) Section

SutteCt : AppHcatiOn Of M/s vikarsh stampings lndia Pvt.Ltd fOr ratiflcation

ofnOrm of AA No.3110065147 dated 18.12.2014.

Reference above applicatiOn it is Observed that the flrm has prOposed tO

impOrt cRNGO Elcctrical Steel COils with 2%wastage fOr the manufacturc of

CRNGO cOК br ToЮ通J TmnsbrmeL Thc pЮpOsd、 rccOmmended宙 t7%
Wastage as applicd by thc flrm

This issue with the approval of IA (KKT).

Sr. Development Officer

rDO,DES― II,DG「r
DHI Uo No.3(32)/2015- datcd 05 02 2015TSW(B)/

θ
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Department of lndustrial Policy&Promotion

(TSW)

t8{
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NC Meeting dated 24t02t2015 - case No. 30/17181 (lWs Mubea Suspension India Ltd.)
(Advance Authorization No. 3110065150 dated 18.12.2014)

Advance Authorisation may be ratified as under:

1. Quantity of import item may be allowed as 1.067 Kgs./Kg. content in the export product

as per SION at Sl. No. C-600

Norms committee may take a view

Norms Committee II
DIPP No 12/24/2015-TSW/185

統 ルゾ
Development Offlcer

datcd 10/03/2015
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Departlnent of lndustrial Poliり &Promotion

(TSW)

NCMeetingdated24l02t20l5.CaseNo.39ll7l8l(lWs.WelspunCorpLimited)
(Advance Authorization No. 3410040810 dated 18.12.2014)

Taking clue from SION C-2004, Advance Authorization may be ratified as under:

(i) Word "Relevant" may be prefixed with the description of import item at

Sl. No. 1 and its quantity may be allowed as applied for i'e' 26250 MT

as 1.05 MT/lr4T. content in the export products.

Norms committee may take a view

(S. K. Jain)
Development Officer

′

"
一

24,02ヽ 1∫
′

Norms Committec II
DIPP No 12/24/2015-TSW/186 dated 10/03ノ 2015
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Department of lndustrial Policyイ L Promotion

(TSⅥ)
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NC meeting dated 2410212015- Case No. 42117181 (M/s. Welspun Corp Limited)
(Advance Authorization No. 3410040808 dated 18.12.2014)

Advance Authorization may be ratified as under:
1. Quantities ofexport products at Sl. No. 1 may also be specified as under

in addition to its weight.

1. OD 24" (609.60 mm)x 14.30 mm WThk - qty 40795 mtrs.,

2. OD 24" (609.60 mm)x 15.91 mm WThk- qty 325 mtrs.

2. Quantities of export products at Sl. No' 2 may also be specified as under

in addition to its weight.

1. OD 32" (812.80 mm)x 17.64 mm WThk - qty 135000 mtrs',
2. OD 32" (812.80 mm)x 22.24 mm WThk- qty 15000 mtrs.,

3. OD 32' (812.80 mm)x 25.45 mm WThk- qty 6246 mtts.,

3. Word "Relevant" may be prefixed with the description of import item at

Sl. No.1.

4. Thickness of import item at SI. No.1 may be specified as " 14'30 mm,

15.91 mm, 17.64 mm. 22.24 mm &25.45 mm".

5. Taking clue from SION at Sl. No. C-l291lC-1292, quantities of import

items may be allowed as under:

(i) Quantity of import item at Sl. No. t may be allowed as applied for i'e'

67908.5 MT as 1.05 MT/MT content in the export products'

(ii) Quantity of impo( item at Sl. No. 2 viz. Welding Wire may be allowed as

applied for i.e.268159.2 Kgs.
(iiD Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be

allowed as 245647.8 Kgs inclusive of 5 %o wastage'

(iv) Quantity of import item at Sl. No. 4 viz. Adhesive may be allowed as

108056 Kgs inclusive of 5 o% wastage.

(v) Quantity of import item at Sl. No. 5 viz. Polyethylene may be allowed as

1616491Kgs. inclusive of 5 0% wastage.

(vi)Quantity of import item at Sl. No.6 viz. Intemal Epoxy Lining may be

allowed as 96391 Kgs. inclusive of5 %o wastage.

(vii) Quantities of imporl items at Sl. No. 7 may be allowed within 6 % of fob

value of exPorts.

Norms committee may take a view
´

「

顧 :´

(S.K.Jain)
Development Offlcer

Norms Committec II
DIPP No 12/24/2015-TSW/187 dated 10/03/2015
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Departnlent of lndustrial Policy dL Promotion

(TSW)
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NC meeting dated 2410212015- Case No. 43/17181 (M/s. Welspun Corp Limited )
(Advance Authorization No. 3410040812 dated 18.12.2014)

Advance Authorization may be ratified as under:

L Quantity of export product may also be specified as 150,000 Meters in
addition to its weight.

2. Word "Relevant" may be prefixed with the description of import item at Sl.
No.1.

3. Taking clue from SION at Sl. No. C-1291, quantities of import items may be

allowed as under:

(i) Quantity of import item at Sl. No. I may be allowed as applied for i.e.

64567 .3 MT as 1.05 MT/MT Content in the export product.
(ii) Quantity of import item at Sl. No. 2 viz. Welding Wire may be allowed as

applied for i.e. 254965.1 Kgs.
(iii) Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed

as applied for i.e. 129250.4 Kgs inclusive of5 %o wastage.
(iv) Quantity of import item at Sl. No. 4 viz. Adhesive may be allowed as

I 13559 Kgs inclusive of 5 0% wastage.
(v) Quantity of import item at Sl. No. 5 viz. Polyethylene may be allowed as

1542506 Kgs. inclusive of5 7o wastage.
(vi) Quantities of import items at Sl. No. 6 may be allowed within 6 % of fob

value of exports.

Norms committee may take a view 
,, _-,.,-7 -
(S. K. Jain)

Development Officer

Norms Committee Ⅱ
DIPP No 12/24/2015-TSW/188 dated 10/03/2015
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omcc ofthc deVelopment COmmissioncr
NIlicro small&medium Enterprlses

ⅣIECHANICAL DIVIS10N

SubiCCt: Advance LicensC No 0510392477 datcd 18.12.14 of M/S NIICtencre

(Indi→ PVt Ltd.

Dt洲
:1調11渕乳:r響:留l為

qty Ofittport may thercfOrc be reconllll11:yょ

ell:lil:IItlll:el:「
:ril::1

pfodugt.

This issues with approval of Director (ME)'

]Iを1キデ学:晋1ず
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Department of lndustriaI Policy&Promotion

(TSW)

NC meeting dated 24/02/2015‐ Case No。 75/17/81(M/s・ Welspun Corp Limited)

(Advance Authorization No.3410040809 dated 18.12.2014)

Advance Authorization may be ratifled as under:

l  QuantitiCs ofexport products at SI No l may also be spccifled as undcr

in addition to its、vcight

1 0D24‖ (609.60 nlm)X14 30 nlm WThk― qty 40795 mtrs,
2.OD 24・ (609 60 nlm)X1591mm WThk qけ 325 mtts
2 Quantities ofexport products at Sl No 2 may also be specifled as under

in addion to ns鷲 lght

1 0D32"(812 80 mm)x1764 mm WThk― qけ 135000 mtrs,
2 0D32・ (812 80 mm)x22 24 mm WThk qty 15000 mtrs,
3 0D32・ (812 80 mm)x2545 mm WThk qty 6246 mtrs,

3  Word``Relcvant''may be preflxed with the description of iinport item at

Sl Nol

4. Thickncss ofilllportitcm at SI No l may be speciflcd as``14 30 nlm,

15 91 mrn,17 64 rrlln 22 24 mnl &25 45 nlm''

5 Taking cluc from SION at Sl No C‐ 1291/C‐ 1292,quantities ofimport

items may be a1lo、 vcd as under:

(i) Quantity ofimportitem at SI No l mり be a1lowed as applied for i c

679085 MT as1 05 MT/MT contcnt in thc export products

(ii)Quantity ofimportitem at SI No 2 viz Welding Ⅵ/ire may be a1lowcd as

applicd fori e 268159 2 Kgs

(面) Quantity of import itcm at Sl No 3 viz Epoxy Pou7der may be
allo、ved 8 245647 8 Kgs inclusive of5 0/0、 vastage

(市)Quantity of import itcm at SI No.4 viz Adhesive may bc allowed as
108056 Kgs inclusive of 5 0/O wastagc

(V)Quantity ofimportitcm at SI No 5宙 z Polycthylene mり be allo、ved as

1616491 Kgs. inclusive of 5 % wastage.
(vi)Quantity of import item at Sl. No. 6 viz. Intemal Epoxy Lining

allowed as 96391 Kgs. inclusive of 5 9/o wastage.

may bc

(vii) Quantities of import items at Sl. No. 7 may be allowed within 6 % of fob

value of exports.
Norms committee may take a view

19θ

一

24,02,Ig

■二.前 rヽ
Development Offlcer

Norms Committee Ⅱ
DIPP No 12/24/2015-TSW/190 datcd 10/03/2015
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Office of the development Commissioner

Micro small & medium EnterPrises

MECHANICAL DIVISION 
30(210)/14_ME

Subject: Advance authorization no 0410159915 dated lg'12'14 in respect of M/s

Jain Metal Rolling Mills"

Taking cue from C 1 153 norms may be fixed as follows:-

olmportmaybeallowedfor4T6|MTinclusiveofSS,Tohwastage.

This issues with the approval of Director (ME)

気
、ζ

(K.S.SOdhi)
AD(ME)

'Shrl Pradvuman Sahu、 FTDO.DGFtt U

o/O The DC(Ⅳ lSME)ID notc n0 30(210)2014‐
ME dated 05.02.15
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MECHANICAL DIVISION
30(209)/14-ME

;認議t倉lIIIIILiじ II:lZati°
n n0 0410159914 dated 19.12.14 in respect of M/S

｀
TS範鱗 鮮 撫 群l嘱馴 凝樵 紺

・

隻 |ジ /This issues with the approval of Director (ME)

(K.S.SOdhi)
AD(ME)

Sh五 Pradvumm SahL FTDO、 DGF製

o/O The DC(MSME)ID note n0 30(209)2014-ME dated 05.0215

f
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Department of Industriat Policy & Promotion
(TSrY)

lae
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NC Meeting dated 24t0212015 - case No. 34/17181 (lWs codina Metalic private Limited)
(Advance Authorization No. 0410159916 dated 19.12.2014)

Firm may be asked to submit the following information:

I . Size of export item.
2. Detailed calculations for the quantity of import item with wastage claimed at each

stage of manufactue supported by documentary evidence/drawings etc'

Norms committee maY take a view

./
2l---l-i 7t .,-- (S. K. Jain)

DeveloPment Officer

Norms Committee II
DIPPNo. 12/2412015-TSW1193 dated 10 /03/2015
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Offlce ofthe Development Corllmissioner

lヽicro Small&Medillm Entcrprises

MECⅡANICAL DIVIS10N

ノ9ク

2,2。 ノξ

30(202)lt4-ME

Subject: Fixation of input output norms in respect of M/s Star Exports, Mumbai,
in respect of advance authorization bearing no 03 10792261 dated 22.12.2014

The following information is required before norms can be fixed:-
o Quantity/percentage of irnport product in export product.
o Detailed process of manufacturing with stage wise wastage there in

This issues with the approval of Director (ME) for taking view by NC. -4**,tr
(K.S.Sodhi)
AD (ME)

Sh Hardhan Das,FTDO,DGFT,Udhvog Bhawan,New Delhi
O/o DC,MSME UO No30(202)/2014-ME dated 05.02.15
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FILE.NO.03/95/040/ 780ノ
AM-15

To,

〇

6 DATE:
22/12/2014

Yoursね ithillly.

ィ5ノ
|

敷
0 ハ

Foreign Trade,

d Road,

Kind Attn:SHRIPRAVEEN SHARMA  ,DYDGFT,NC-1ヤ

鈍Ы
班撚礁.織i辞

:温RΨttrュη

輩淵:鋪:嶽慾淵獅淵朧l記マ魚
‰i鴫

6.11。 2002.

/1・ he AdVance AuthOriZatiOn has bCen iSSued∫ :llllli:::;ミ 誹 I西ll濡 ll::1lI

read with Para 4.7.1&4.7.2 ofHBP(V01・
I)On baSi〔

cOpy Of deciSiOn enC10Sed

Y キ 1 像
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)
´
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（
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torffiMENr oFFlcE'R
FORITIGN'l'RAD

FoR ADDITI.NAL'-;'REJio* GENEiAi' or ponElGN rRADE
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Department oflndustrial Poliw&Promotion

(TSV/)

′%
24.02・ lゞ
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NC Meeting diled 24t02t2015 - Case No. 44117181 ( M/s L.D.D.N Impex ) (Advance

Authorization No. 0510392549 d*ed 22.12.2014)

Firm may be asked to submit the following information:

1 . Requirement of each import item- export product wise.

2. Total requirement of each import item, export product wise, in a tabular form

Norms committee may take a view

(S. K. Jain)
Development Officer

Norms Committec II
DIPP No 12/24/2015-TSW/196

加減0

dated 10/03ノ 2015
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Ministry of Hcavy lndustries&Public Enterprises
Departrrlent of Hcavy lndustry
TSW(B〕 Section

Subject : Application of M/s TPP Technologies Pvt. Ltd. for ratification of norm
of AA No. 0710107262 dated 23.12.2014.

O/o DGFT may refer to firm's application forwarded to this office under
above reference. The application of the firm has been examined and it is
observed that we have recommended ratification of norm of AA No. 0710090495
dated 13.08.2012 issued to the same firm for the export of
Subject authorization may therefore be ratified on repeat basis.

This issue with the approval of IA (KKT).

same product.

Sr. Development Officer

FTDO. DES-II. DGFT /
nWs/rsw(B)/ l\L datedo4.03.201s.
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Dated 26.12.2014

GOvERNMENT OFINDIA
MINISTRY ttF CoMMERCE&INDUSTRY
DEPARTⅣIENT oF COM、4ERCEOFFICE OF THE ADDITIoNAL I)IRECToR GENERAL::躍

I認共」跳 :呂fi謎。2
A‐ ⅣヽING,INDRAPRASTHA BHAWAN,INDRAPRASTHA:

File NO.o5/23/40/442/Aヽ415/ZALC― 1/cLA

To

udy:」Si:I,IincrallfFOreignTrade
Ncw Delhi-1looll

(PRODUCTS :ENGINEERTNG (NC-II)

Subject: Granting of Advance Authorization No. 05103925g 7 dated 26.12.2aru to M/sKUMAR ENGINEERING WORKS.
Sir.

M/s KUMAR ENGINEERTNG woRKS, had applied for advance authorization underPara 4'7'1 of HBP-2a09-14 (vol.l). After examination of the case. the subjectauthorization has been issued under roriowirg liicked) para.

'/ 1' Under Paru4'7'1 of HBP-2009-14 (-vol.1) on repeat basis as per decision of Normscommittee 
?\"1in Meering No.2/81- rLc-ztiol4 DTD.20 .04.20142' U,der para 3-.9.1 of policy circular No.20 dated 05.12.2007.3. under para3.7 of poricy circular No.20 dated oi_tz.zool

Therefore' this office is not sending sets of application to you for the ratification of adhocnorrns. This is fbr youl kind information pl.urf.
' :- , '-.

YOursねithfully,

(UTPAL KUMAR ACHARYA)
Dy. Director General of Foreign Trade

For Additional Director General of Foreigi Trade
Email : utpal.acharva(ri)nic.in
Tetephone No. 01 l_2337911 6
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Ministry Of Heavy lndustnes&Public Enterp五 ses
Department Of Hcavy lndustry

TSW(B)Scction

Subject : Application of M/s Kotsons pvt. Ltd. for ratification of norm of AA
No. 061O038024 dated 31.12.2014.

Reference above application it is observed that there are existing sIoN at
Sl. No. c-334 & c- 326 for the export products. Norm for subject authorization
may therefore be ratified as under:

1. For export product at Sl No. 1&2 1mportitem n。 . 1,2,6&7 may be
allowed as per S10N C-334.

3.

2.

Import item no. 3, 4, & 5 are components may be allowed on net to

For export product at Sl. No. 3 Import item no. 1,
allowed as per SION C-326.

2,6&Tmaybe

basis as per condition of GN-4 for engineering products.

「

FDO,DES― II.DGr
DHr UO No. 3(30)/ 20 1 5-TSW(B) / )\ aatea o2.o2.2ots

I
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Ministry of Heavy Industries & Public Enterprises

DePartment of HeavY Industry
TSW(B) Section

Subject : Application of M/s Kotsons ry!^T9 for ratification of norm of AA

No' OOf OOSaO23 dated 3l'12'2014'

Reference above application it is observed that there is an existing SION

at Sl. No. C-334 for tf'I ""p"tt 
product' Norm for subject authorization may

therefore be ratified as under:

よ響1[ll盤三鷺織IIt『脳
m net

(Gぶ島
Sr. DeveloPment Officer

F"TDO. DES-II. DGFT.

;tiffi N.'spr)/ 20 1s-rsw(B) l r{ dated 02'o2'2ots

-
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2410212015 - Case No. 50/17181 (lWs Alstrong Enterprises India Pvt.
Ltd.) (Advance Authorization No. 0510392636 dated 31.12.2014)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 4, 5 & ll of Standard Deficiency
Format, export product wise.

2. Thickness of aluminium coil/Aluminium Colour coated coils in export
products at S1. No. I & 2 have been indicated as 0.25 mm & 0.50 mm
respectively, whereas, in import items it has been indicated as 0.21 Inm. ,

& 0.46 mm respectively The same may be clarified and their correct

thicknesses may be indicated.
3. Detailed calculations for the quantities of import items.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1212412015-TSWi20l dated l0 10312015

ぐ
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Department of Industrial Policy & Promotion
(TSIY)

NC Meeting dated 24t0212015 - case No. 79117181 (M/s Siechem Technologies Pvt.

Limited) (Advance Authorization No. 0410160031 dated 13.01.2015)

Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 5607.25 Kgs'

after taking clue from Engineering Table 5.

Norms committee may take a view

/ __,_==-:_.za4 ( -l , \ | L-
(S. K. Jain)

Development Officer

Norms Committee II
DIPP No 12/24/2015-TSヽ V/203

λl N0

dated 10/03/2015
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24,02・ lr

Department of Industrial Policy & Promotion
(rsw)

NCMeetingdated24t02l20|5.CaseNo.1/17181(lWsArfinlndiaLimited)(Advance
Authorization No. 0810134521 dated 05.02'2015)

Advance Authorisation may be ratified as under:

l Quantity of import item at may be allowed as applied for i'e' 318 MT as

1.06 Kgs./I(g. content in the export product'

Norms committee may take a view

z,-.----Gt,,.-
- (s. K. Jrio)

DeveloPment Oflicer

Norms Committec II
DIPP No 12/24/2015‐ TSW/207 dated 10/03/2015
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F.No.46011/21/2010-PC―II

Goverlment oflndia
^
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Ministry of Chemicals & Fertilizers
Department of Chemicals & Petrochemicals

'Fr<**{<

2t-oY'tS

Shastri Bhawan,New Delhi‐ 110001

Dated,theレ 〕ルイAugust,2014

0FFICE MEMORANDUⅣ I

Subject:   Advance Autho五zation Application from M/s.Leitner Shriram Manufacture

Ltd. for the import of raw material against the cxport of FRP Rotors Blades.

(Advance Authorization No.0410H0189 dated 15,12.2009).
*****

The undersigned is directed to rcfer to DGFT U.O.No.01/81/50/488/AM10/DES‐ I1/69

dated 25.07.2014 on the suЦ ect mentioned abovc. Thc coFninents on the above proposal has

already been forwarded vide O.M.No.460H/21/2010/PC‐ II dated 31.1.20H(Copy enclosed).

2. This issues with the approval of competent authority.

/

儒ン″(Dharam V
Section Officer

Tele:- 2338 2575

shri“

`aradhan Das,

FTDO,0/o,DGFT,(DES‐II)
Udyog Bhawan,
Ncw Delhi‐ 110001
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No. 4601 1/2112010 -PC.lt
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I l5.*, n" *
Department of Chemicals & petrochemicals

Shastri Bhavan,
New Delhi-110 001.

Dated, theq #nuary,20,t j.

oFFrcE MEMoRNAU'M a4
Subject : Advance Authorization Apptication from M/s. Leitner Shriram

Manufacture Ltd. for the import of raw material against the export of
FRP Rotors Blades (Advance Authorization No. 04101 10189 dated
15.12.2009).

The undersigned is directed to refer to DGFT'S UO No.
01/80/50/00488/AM 10/DES-Iu990 dated 17.03.2010 on the above mentioned subject.
The proposal of the firm has been examined in this otFlce and the flrm was aaviset to
furnish additional information vide this offlce letter dated '19.04.2010 lcopy enctoseol.
The firm subsequently furnished the reply vide their letter dated 16.0g 2010.

2. The manufacturing process of FRp Rotor Blade is a complex multi stage
proces-s. involving various stages rike processing of raw materials inituoing cuttinj;
glass fabric into required sizes, moulding of miin web, cutting and grinAing otilain
web,. moulding of FRp Blade, cutting and grinding of FRp Bl;de, fin-ishing"of blaJe,painting, assembling etc. various raw materials to be used in the manufactuie of Glass
fabric/mat, PVC Foam, Balsa wood, unsaturated polyester resin, consumables, metallic
components/parts.

3. As per detairs submitted by the firm, the weight of one FRp Rotor Brade is 7s00
fS yl"i, consists.of approx. 3800 kg_of gtass tabia,2251 kg resin, 340 kg foamlUaria
woo. ory[varous other components. The firm was advised to minimize th! number ofitems by combining similar nature of items but instead of 66 nos. initia y apptieo, treflrm have now indicated number of items as 236. The reply to para No. 3'& 5 has been
combined by the firm. The wastages based on the daia'given in Annexure 3 on net
content basis works out to be 39.89% on grass fabric, 31.94i% on resin system, 2s% onfoam and balsa etc.

1:.^ ^-^lil_: l_r-r! 
D/o C&pC has visited the untr of M/s. LM Gtassflber tndia pvt. Ltd.,wno are- manuracruflng and exporting FRp Rotor Blade in the range of 750 kg to 6925kg *l-2o/o. The total raw materials, which were numbering . around 150 nos. werebrought out to 77 items after combining various items of" simirar nature togeGr.wastages considered was 15% on pvc Foam, s% Grass Fiber roving/matt, s% onResins and around 31% on Balsa wood, nil wastage on components. The overallcumulative wastage on weight to weight basis was ariund 24o/o. '

5, Keeping in view, the Norms.Committee may decide the presant proposal as per
the wastages earlier considered and indicated in pjra a

ノζ]r″

6. This issues with the approval of Competent Authority.

Enc i Copy Ofletter dated 19 o4 2010
And reply dated 16 08 2010 from the firm

Sh百 Hardeep Slngh
」oint DGFT, Udyog Bhavan,
New Delhi

Under Secretary to
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2410212015 - Case No. C-17 (lWs Paramount Communications Limited)
(Advance Authorization No.05f 030020I dated 24.08.2011)

Norms may be modified as under:

1. Description, quantity & net weight of export items may be modified as under:

Ｓ‐
。
Ｎ。

Description Size Quantity
(Kms。)

New weight

(Kgs.)

1 Electric Cables, Copper Conductor XLPE
insulated. Unarmoured, I100 Volts

lCx 935 SQMM 5.23 43204

2 Electric Cables, Copper Conductor PVC
insulated, armoured, I100 Volts

19Cx 2.5SQMM 2.02 2518

3 2Cx 2.5SQMM 5.59 2444

4 Electric Cables, Copper Conductor
TPLSF insulated, PVC Sheathed,
armoured, I100 Volts

3Cx 2.5SQMM 54.68 27837

5 Electric Cables,Copper Conductor XLPE

insulated, TPLSF Sheathed, alI1loured,

1100 Volts

4Cx50 SQMM 5.99 19222

6 4Cx70 SQMM 6.99 29802

7 4Cx95 SQMM 2.42 13974

8 4Cx 120 SQMM 2.17 15884

9 4Cx 185 SQMM 4.0 40790

10 4Cx240 SQMM 0.95 12881

Electric Cables, Copper Conductor PVC
insulated & Sheathed, armoured,
I100 Volts

5Cx 2.5SQMM 29.02 17383

12 7Cx25SQMM 1.46 782

13 12Cx2 5 SQMM 8.54 8345

14 14Cx 2.5SQMM 1.95 1991

15 27Cx 2.5SQMM 2.67 4489

16 2P xO.5SQMM 79.33 31922

17 8P xO.5SQMM 492.24 347675

18 12Px05 SQMM 22.25 19220

19 16P x O.5SQMM 5.33 5912

20 20P x O.5SQMM 9。95 12220

21 lP xl.5SQMM 6.0 2025

22 2P xl.5SQMM 8.28 5723

23 4Px l.5SQMM 9.43 8476

24 8T xO.5SQMM 12.0 9062

25 lTx l.5SQMM 6.0 2456

Quantities of import item at Sl. No 1 viz. Continuous Cast Copper Rod/Cathodes/Wire

bars/Wire Rods(EC Grade)may be allowed as under:

a) For Export products mentioned at Sl. No. 1 to 15 as 8184.28 Kgs./KM,
405.6 Kgs./KM, 42.55 Kgs./I(M, 65.06 Kgs./KM, 1651.19 Kgs./KM,

2.
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2216.16 Kgs./KM, 3307.64 Kgs./l(M, 4168.14Kgs./KM, 6116.94 Kgs./KM,
8509.18 Kgs./l(M, 106.31 Kgs./KM, 154.29 Kgs.A(M, 258.46 Kgs./KM,
299.84Kgs./KM & 581.25 Kgs./KM respectively as applied for by the firm taking
clue from Engineering Tables 4 & 5.

b) For Export products mentioned at Sl. No. 16 to 25 as 1.01 kgs&g content in the

Export products.
3. Quantity of import item at S.No.2 may be allowed as under:

(a) XLPE Compound as 1.05 kgs./kg content in the Export products at Sl. No. 1 &
5 to 10.

(b) TPLSF Compound as 1.05 kgs./kg content in the Export products at Sl. No.
4 to 10.

4. Quantity of import item at S.No.3 i.e. PVC Compond may be allowed as 1.05 kgs./kg

content in the Export products at Sl. No. 2to 4 & 11 to 25 .

5. Quantity of import item at Sl. No. 4 i.e. Steel ArmouringWire/Strip may be allowed as 1.02

kgs/kg content in the Export products at Sl. No. 2 to 25.

Norms committee may take a view

Norms Committee II
DIPP No. 121241201 5 -TSw I C-17

)'.,r f'r' 
)

\ _l/lr r_
(S. K. Jain)

Development Officer

datcd 10/03/2015





Blank Standard Deficiencv Letter Format

-lo

Sub.iect: Ratification of Norms ol Advance Authorisation No. ........... dated .......... issued under Para 4.7 of
HBP. Vol. L
Meeting No. .............. Dated:

Export ltems:

Import Items:

1 Model number. technical specitication and specitic cluantit!-both in terms ol number (if ani,) and/or
weight. ot'each export product (Appendix-33 of current HBP ref'ers).
Detail technical note on manuf'acturing process including the relevant flow sheet.
Detail technical drawings with dimension of each export product, Catalogue, if any, may atso Ue
turnished.
Weight o1'each Export Product.

Weight of each of the irnported arrd indigenous input, separately fbr each product. lbr the purpose of
material balancing. Net rveight (Gross weight minus \vastage) fbr each imported and indigenous input
in the export product may' be indicated. Net rveight along rvith details ol other imported input to be
used in the resultant product arrd sought to be imported/proculed flom sources other than the license. i1'

any. ma) also be indicated.

lnlbrmation about the inputs required per unit of the resultant product as per Sl. No. I of Appendix-
I lA appearing in current HBP (Vol.l) separately fbr each product.

Components:

7 Technical characteristics / part nulxbers. ilany,.
Assembly dralvings/diagrams olthe resultant product shorving placemeni tnn e-act use of'components
in the export product (s).

9 Bilurcated quarrlities olcomponents to be accounted tbr in the resultant product and the requirement of
components as spares. Rau Material / Consumables
Size and specification inctuding grade. composition, range, thickness etc. of the items proposed for
import

ll Startin-e fiom the specitication of the export product, basic calculation as to horv of raw material
proposed tbr import has been arrived at. including the net rveight of components to be rnanuf'actured
out o1' these irnported nraterials. wastages claimed at each stage of manuf'acturing with complete
.iustitication and supported by documentary evidence/drawings etc

I l(a) Sheet layout diagram of the material indicating the wastage during blanking
Cross Sectional Diagram ol'export product rvith calculation olrau,material requirement and the rveight
of'the Clable in Kg. per Knr. Copy'ol'relevant National/lnternational Standard/buyer's data sheet ma1,
also be turnished.
Weight of Steel. which requires imported rvelding material. giving break-up of:

(lxxiii) Steel Plates/Sheets upto 3Ornm thickness
(lxxir') Steel PIates/Sheets more than i0 mm thickness and upto 70 mm thickness
(lxxv) Steel Plates/Sheets more than 70 mm thickness.
(lxxvi) Others e.g. Flanges. Pipes, Tubes. Bars/Rods. Castings/Forgings etc.

Particulars of tlre licenses obtained in the past and ratitled by ALC (,uittr or *,itncurt,noOlt-rcation) to,
the same exporl product covered under this application. in vierv of Public Notice No.48 dated
l4.t t.2002.

5 Use ofexport product
6 You are advised to apply' fbr SION
7 Please use expanded/flll name of end product. Do not use the aUtreuiutions/.trort t'orrn-
18 It is not clear fiom the details given in application lbr the Advance Authorization meniionea aUore as

to whether it is a case of Physical exports or Deemed exports. If the same is Deemed Exports, copy of
Pro.iect Authorit) Clertiflcqlg (PACI) and detailed intbrmation alongwith relevant documents mat be

-12$
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turnished to tt.rir oi
fbllou,ing details may. also be provided:_

letter to an EPCC licence. the

EPCC licence number and date.

Hも 設認TI甜躙淵:庸∝dm“ r Ztt° duy∝ 3"r cent Sぬ CmQ
(市 )  Products tO be manuね ctured

tJorv EPCG licence holder intends to thc EO againstile EPCG Hcence.
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